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LOK SABHA DEBATES

. LOK SABHA

Monday, March 20, 1961/
Phalguna 29, 1882 (Saka)

The Lok Sabha met at Eleven of the
Clock,

[MRg. SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Rural Life Insurance

_+‘
Shri Harish Chandra Mathur:
Shri Osman Ali Khan:
Shri Kodiyau
Shri Assar

Will the Minister of Finance be
pleased to state:

*953,

(a) whether Government have any
plan for Rural Life Insurance through

¥®T.the agency of Panchayats; and
FT ' (b) what is the reaction of State

Governments to the Scheme?

The Deputy Minister of Finance
(Shrimai{i Tarkeshwari Sinha): (a)
and (b). The scheme of Rural Insur-
ance through Panchayats still under
consgideration in consultation with the
State Governments and the Life In-
surance Corporation,

Shri Harish Chandra Mathur: May
1 know whether the intention is to
have the panchayat as a body as your
agents or sarpanch or individuals as
your agents? If it is proposed to ap-
point panchayats, will they be given
any preferential treaiment?

Shrimati Tarkeshwari Sinha: The
panchayats themselves will nominate
the sarpanch or mukhiya as their

2269 (Ai) LSD—1
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agent and if the scheme is imple-
mented it will have to be done in
consultation with the respective
States. If the panchayats get the
agency and they appoint one person
from the panchayat, the mukhiya or
the sarpanch in the first year one-
fourth of the commission will be given
to the agent and three-fourths will go
to the panchayats. From the next
year all the commission will go to
the panchayats.

Shri Harish Chandra Mathur: May
I know what proposals have been
placed before the State Governments
and whether they are in consultation
with the Ministry of Community Deve-
lopment?

Shrimati Tarkeshwari Sinha: The
Ministry of Community Development
themselves suggested the scheme to
the Life Insurance Corporation and
the Corporation agreed to cooperate.
Now the Ministry has written to the
respective State Governments and
each State is examining the scheme in
its own context. Some progress has
been msede in regard to certain Stales.
For example, Rajasthan has already
implemented the scheme. The details
of the scheme if accepted will be
worked out in the respective Stales
by the representatives of the Life
Insurance Corporation.

st ®o wro fywly : & WA
wrgen g fie fr-faer ol o g9 ey
¥ wfafem arqm gt of va mw
¥ ferdft oY 38 mafy ?

sfrelt ardw®t fogr ¢ -
=q7a, wAw, W w2, ¥ £ 8% AR
gt wfae gf & W g g2,
fearas sy ot fagrs & wE at
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¥ o9 gIdE g1 @ g S sifam
ey &1 foeet, & ama W
3T 7 Y g ArfaT AT gy

Shrimati Ila Palchoudhuri: The
hon, Deputy Minister was pleased to
say that the panchayats would be
given some sort of responsibility for
the rural life insurance. Will they
also tackle the Janata policies in the
rural areas?

Shrimati Tarkeshwari Sinha: This is
something very different from the
janata policies. This should not be
confused with it.

Shri Ajit Singh Sarhadi: Nothing
has been mentioned about the Punjab,
May I know what progress has been
made there?

Shrimati Tarkeshwari Sinha: As I
said, the Ministry of Community De-
velopment has written to every State.
The progress that has been made I
have already stated.

Shri Ram Krishan Gupta: May 1
know what is the reaction of the
Punjab Government to this proposal—
whether any reply has been received
from that State?

Shrimati Tarkeshwari Sinha: 1t is
not yet known, Sir.

Shri Sadhan Gupta: May 1 know
whether any particular kind of policy
is contemplated under this scheme, or
is it a scheme for issuing all kinds of
policies?

Shrimati Tarkeshwari Sinha: No
particular kind of policy is con-
templated. It is a matter for the Life
Insurance Corporation to decide.

Wt qTEwR W § QAT Srear
g f& saenlm & fag et @t v
afoqiqr MAEY F §9TT F @y g
wrafg?
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st R fap ;. T|W
Fr aforrar 77 Y graggFar ar "
LA
Shri Kodiyan: One of the things
which stands in the way of implement-
ing the rural life insurance scheme in
the rural areas is the absences of
facilities for medical examination.

May I know what action has been
taken by Government in this respect?

Shrimati Tarkeshwari Sinha: The
system of medical examination has
been very much simplified by the Life
Insurance Corporation because of these
considerations,

st apfem © awwE # F@v
g ATSE THRE ¥ F19 GG &
afd g% fFar @ ar 9} afz fear
T T & IEET ;Y Ay e
g7

sfmat aradrrd ey - T
M A 3EE WSGT T 997 & AR
FH wedr sAfagid |

Shri K. N, Pande; May I know what
are the difficulties experienced by
the State Government in implement-
ing this scheme?

Shrimati Tarkeshwari Sinha: They
might have their own difficulties—
there are various considerations.

Shri Harish Chandra Matlhur: I
know that Rajasthan is doing fairly
good work in this matter. Therefore
I am not in a position to understand
the answer of the hon. Deputy Minis-
ter that the scheme is still under con-
sideration, while it is already under
operation. On what lines is ~the
scheme under operation—whether it is
being operated by the panchayats as
a body or through sarpanches?

Shrimati Tarkeshwari Sinha: Even
before the present scheme was sponro-
ed by the Ministry of Community de-
velopment, Rajasthan had already
started the scheme. I have alread¥
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stated that in Rajasthan the scheme
nas advanced to a great extent in
twenty blocks, I mentioned some
other States in which the matter is
under consideration,

e w1 fRate

*gyY. st Wo ®Wro fgAd : ¥
E, am o (9w 0 a8 qam
F g FG F

(F) qI@TA  IIWT &F F IEA
& A1 FT@HT F 9T g F g T
T WL AIE 1 A 91 fFaT Araw
% frata T |3

(@) #av ¥ FTE@AT FT FA
WAEA W A FA WEAEFAR
gfis Qm 7 afz 7&, @ o€ fafa
Fgr aF WK fFT qGt F AT 9
Ifwa g

() fra-fma W& F@ F JnT
Aqre & A § W wrea 1 -
o # 3 fta # & fa=e §;
L IR

(a) Fa1 ATA AT J I7 AT
¥ WG TA-SqARIC AT AT & et
za & " § "7 afg &, ar 39 s
¥ wa aw o gafagdd ?

T, @ AR faw W W
wafar (st e warr e )
(%) "7 (@), F0 f5 wg oz
#1 AIA & AIAT AR &7 F 3
&I ITRA LEYE F AT ¥ [® g
a7 | A9 A AFT TEAA FTEEAE] F
fafswsr  fawrr sadaT s g0 &
$9 wae 1 § AfTIH AR ( Pig Iron )
A7 ug afvsfaa 2097 ( Semi-finished
Steel ) & fioex Ingots)
fa®z ( Billets ) ®¥ =& ( Slabs )
# A & Ao @Y AW #
fefatmr foet & w19 3 Sy a7 77
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qrar T@ # o fE frafa & fao
#  awafas g=a geit 1 T®
a g aFar & fr g9 qav A 99
N FWMH Feq A& 7 A fadar g
ya wW ¥ foad fafa fear ang
aifs I9Y T H O 7 A7 wqrarA fwar
a1 g% fomar qim @I F@EEt &
afy®s ImmEs § W AN TwR A @
T g1 ¥TW WA 9T qE {ENA
g wwar g & resy 3y AT A
w9 ( Slabs ) faT  ( Billets )
aeE  f&v ( Wide Strip ) R
aaz . gE ( Heawy
Structurals) ¢ T ( Bars )
frata f&a sd |

(7) & (7). fAafa 97 i
& foar s fag & 99 Gww A
gRiT | o@ aF A1 AT gEare &1 fAata
qIfFEE, I, o Fo, Fo, THe To,
Teet, afesdt Y, geive, wa,
gEMfeTT W 9T & fFar
A

(a) and (b). As the Hon'ble Mem.
ber is aware, the production of iron in
the public sector was started early in
1959, Since then wvarious Depart-
ments of the steel works have been
progressively put into operation. Dur-
ing this stage, it has been possible to
export pig iron and semi-finished
steel like ingots, slabs and Dbillets.
With the operation of the finishing
mills, it is not expected that there
would be any net surplus for export.
It may, however, be possible to export
certain categories in which internal
demand is less intense so as to earn
the foreign exchange for importing
other categories the demand for which
may not be fully satisfied even with
the increased production in the steel
works. On this basis, it may be
possible to export some quantities of
slabs, billets, wide strip and perhaps
heavy structurals and bars in 1961.
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(¢) and (d). Exports will be to
countries in which there is demand at
the time. Hitherto, iron and steel has
been exported to Pakistan, Japan,
UK, US.A, Italy, West Germany,
Holland, Burma, Afghanistan and
Nepal.

st Ro ®o fgAd @ g F AW
(o) ¥ @& mar g v fora i & =i
FX TEAEAT & 447 I 30t ¥ 1 fAar
o TR W F ITCH g g
ga=rrar w4y fF 37 2 J a1 F3T a8 /I
arar @ #1 faar W@y g & afz
afigi @A AU 7

st T st faegy ¢ Star 99
TIAAT, §5 2T X g7 NG AAT B L,
/T g Y adamay 747 fF 7 9= 7
% oA IANT A @ fF A aar
B AR AT ;AT | w4 {7 W A
89 WIgT WAY §, ag T @aT A
ff 37 § gATY @raeg WSy W | 39
fag mft 3q 1 F1 FewT A T
fr gw 37 2T ¥ 77 F49 foar oY #3
f gn feaar S W a7 )

st Ro ®Wro faadt : frq i+
g g FATT AIA TAT FY T TG
IT FT IW F 4qA F g oHT A=A
faer a&a o fF 37 T K "I
ad, faq & fF g ®A qFg=e 7
wEE @Y 9 ¢ afx g, arv qr ?

ot e s feegr @ wa o
2T F AT WRE I % garar N g
2 R WA A FL G AW T
g AT AT AR IR FF T F
T A qEr A war aaq fam A
A& AgT AT T |
The Minisier of Steel, Mines and
Fuel (Sardar Swaran Singh): If 1 may
add, the export will give us the

foreign exchange which we can ufilize
for importing anything.

Shrimati Renuka Ray: The hon.
Parliamentary Secretary has stated
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that we shall be exporting certain
types of steel in place of certain
others coming in. But he has not
replied to the question whether on the
total the production of steel here is
likely to exceed the total require-
ments; that is to say, even though we
export some type of steel and import
other types, whether on the total there
will be a surplus of exports.

Shri Gajendra Prasad Sinha: I have
already said that, as far as certain
categories are concerned, we will be
able to meet our demands but, so far
as other categories are concerned, for
a pretty long time we have to import
it from other countries. We will be
able to have surplus in certain cate-
gories of steel which we will be ex-
porting while for certain other cate-
gories, such as tin plates, we have
to import them for a long time.

Shri Raghunath Singh: May I Know
how much steel we are going to ex-
port and how much we are importing
at present?

Sardar Swaran Singh: So far as the
present imports are concerned, if a
separate question is tabled, I will give
the figures during any year. On the
whole, during these years, that is,
during the last one year or, even at
the moment, we are still depending
in an overall manner upon imports,
because our own production has not
gone up to the rated capacity. As
to what will be the quantum we will
be able to export, that will depend
upon our internal requirements first,
because they have the first charge.
Whatever is surplus will be exported
and no figures can really be given,

st o Wo faart : & wadw
AT St & qg S |rgar g fFoeA
FTeaTEl ¥ ogeafad awgQ A R
§ W & wami ¥ wrer & fgww &
faafe ¥t ar fom & S zsgy Nl
I9 F mEre A 7 qHAT )

woare aw fog ;. A Eme EfF
forr # ot c=gr @nit gm Iar 39
T F gET
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Shri Acbhar: May I know whether
the cost of production has been work-
ed out and whether we will be able
to export our iron for profit, consider-
ing the world price of steel?

Sardar Swaran Singh: We can be
quite competitive in the matter of
export of either iron or steel.

st Ho w0 fAA : § 7@ WA
=grar § & s gw s AT gEs
AT FT A FTEAET FT QAT AA
JAT A1 F7 O AR F AL AT
ST ®T T8 "y o1 fE gert R
fod s &, o1 @94 1 afs g, ar
SaH a7 giaar g A faaw sfaa
aF ag "I wEm 7

"I ' Ty o g a1 AR A
g foF e gw S w1 av 3w A
agi &1 a1 g for wEe o &
AN qY I9F UAA § 9 AT QIS
wfdn o W & faenlt 1 9w
AT AT GTIT T FIA THAS Hi
g 39 2 F av fedt SR AW & T
W A AN wAD FE AN
& 9 TW FT GHA & | MW AR
qT FAC AT A T AV gAR AW & fog
TR W & | FE 3w 0y & foma gH
AT FEAT TFAT 1 X AT A
T g B GIA R A a8
oY Y weE

Shri Rami Reddy: May I know the
position in regard to the manufacture
of wire and wire products?

Sardar Swaran Singh: The position
has greatly improved of late,

Shri Ramanathan Chettiar: Which
are the countries that are likely to
take stee] from us?

Sardar Swaran Singh: Those coun-
tries that are likely to offer the best
terms,
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Shri Ramanathan Chettiar: Which
are the countries in the South East
Asian region which are likely to take
our steel?

Sardar Swaran Singh: Any country
in South East Asia or any other part
of the world which offers us good
prices is welcome to purchase from us.

Shri Harish Chandra Mathur; We
wanted to know whether they have
explored the market and the world
prices.

Sardar Swaran Singh: We know the
position with regard to the items we
oan export. In South East Asia the
main country for export is Japan for
pig iron and certain semi-finished
products. So far as other South East
Asian countries are concerned, their
requirements are not very large and
the demands are not of a constant
nature. The world price of steel is
also fluctuating. Therefore, it is very
difficult to say that at any particular
point of time such and such articles
can be exported to ene or the other
eountries.

Shri Hem Baruwa: May I know whe-
ther Government have explored the
world market for steel region by
region?

Sardar Swaran Singh: We have been
exploring the world market for im-
port rather than for export, because
we have been highly deficit in the
matter of steel. Our exports are
marginal and are likely to be marginal
and it will be very wrong on our
part to assume that we can play a sig-
nificant part in the export market, so
far as stee] is concerned.

Shri Hem Barua: May I know....

Mr, Speaker: I am not going to
allow. Next question,
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Power Shortage at Durgapur Steel
Plant

+
Shri Rameshwar Tantia:
[ Shri Kodiyan:
*955. < sShri Warior:
Shri Morarka:
l_ Shri Nathwani:

Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether it is a fact that Durga-
pur Steel Plant may have to face
shortage of power in the near future;
and

(b) if so, the reasons therefor and
the steps proposed to be taken in this
matter?

The Parliamentary Secretary to the
Minister of Steel, Mines anq Fuel
(Shri Gajendra Prasad Sinha): (a)
and (b). No Sir. Arrangements are
being made to get Durgapur’s require-
ments of power from the Damodar
Valley Corporation and the Durgapur
Industries Board.

Shri Rameshwar Tantia: May 1
know whether there is any proposal
to expand the production of the Durga-
pur plant and, if so, whether power
production there will be increased or
power will be taken from outside?

Shri Gajendra Prasad Sinha: There
is a proposal to expand the Durgapur
plant and we are expecting to get the
increased supply from the D.V.C. and
other sources.

Shri Morarka: Some months ago a
member of the Planning Commission
said that there is likely to be a power
famine in the Durgapur area. Would
that affect the further industrialisa-
tion of that area? Would it affect the
progress of the stainless steel and
special alloy plans?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): No, Sir.

Shri C. R. Pattabhi Raman: Is there
any plan to have a grid? Are you
going to depend on local production
or are you going to link it up with
other supplies?
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Sardar Swaran Singh: The Damodar
valley is itself a fairly important grid,
so far as the country is concerned.

Shri Sadhan Gupta: May I know
whether the power requirements have
been assessed after the Durgapur plant
has been expanded and, if so, what the
additional power requirement is and
how much of it will be available?

Sardar Swarap Singh: The addi-
tional power requirements have been
assessed and it is hoped that the
L0 V.C. grid wii’ be able to supply
those additional quantities. Some
broad figures have been worked out,
but the details have still to be gone
into.

Shri Morarka: May I know whether
the power requirement of the special
tool and alloy plant has been assessed
and whether provision is being made
to put up a power generating plant
within the project or whether the
power is going to be taken from some
outside source?

Sardar Swaran Singh: The power
requirements of stainless steel and
special steel plates were gone into
very carefully. This was, in fact, one
of the main reasons for the location
of the plant here, because of the
by and large less fluctuating voltages
in the D.V.C. grid, particularly in
that area. Therefore, the require-
ments were very carefully gone into
and they will be looked after from
the D.V.C. power station at Durgapur
which supply can also be supplement-
ed by the main D.V.C. grid.

Public Undertakings

+
05 [ Shri Ram Krishan Gupta:
& -\ Shri Vidya Charan Shukla:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 1002 on the 20th
December, 1960 and state:

(a) whether Government have con-
sidered the recommendations of the
Estimates Committee regarding Public
Undertakings; and

(b) if so, the result thereof?
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The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
and (b). The recommendations are
still under consideration.

Shri Ram Krishan Gupta: May I
know whether the views of the Minis-
tries concerned have been ascertained;
and, if so, what is their reaction?

Shrimati Tarkeshrwari Sinha: The
recommendations of this Committee
themselves, have to be examined by
each administrative Ministry under
which these public undertakings
directly come in. Therefore, naturally,
their views will be ascertained.

Shri Ram Krishan Gupta: Recently
there was a news item that a standing
committee of Members of Parliament
is going to be set up soon in this con-
nection. May I know whether a
final decision has been taken in this
regard so far?

Shrimati Tarkeshwari Sinha; No,
Sir, that is not a fact.
st ®o &0 fyad : & 77 ST
arga § fF uediaga $42 #1 39 9f4-
2T F1 0 57 qgT 39T g T, AT
&0 § fF 39 999 T G T qETe
¥ #YE faorg 78 FT gt ?
sitadt arcevay fawgy : a7 Arwar
e ANEr § A TEF A A T
ifaardr & s gzarT N aFT §
@ foq mft aF 9% a §
FEAT A& g1 AFT 4

wagE | RMfemw den

*gyo. 8t NER I : F47 AWFAw
wieem s wiepfewend @ 3y
qqEAY, 8o F ATAfFT FeA Feay
¥¥s & IAT F G § g AT #Y
&7 99 fF ¢

(%) W@aw saar w1 wqrfag
0 &1 foom & wa aw ¥4 gafa g
2 W%
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(@) 3w #eai & F@ [WAZA |
g IO FT AW AT FT F sgaeqr w
ST @R 7
The Minister of Sclentific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Since my last reply, two
more French Experts have joined the
Institute and some more scienaific and
technical staff recruited. Four per-
sons are being sent for training at the
French Institute of Petroleum. The
site for location of the Institute at
Dehra Dun has been selected and
acquisition proceedings are under-way.
Detailed plans and estimates of the
buildings are being prepared by Archi-
tects,
(b) After completion of the build-

ings which will take 2 to 3 years.

ot WA THA : TT FET FT FIH!
qeae AEA AR A T9 FAIA A
& F gg StAAr g g R oam 9w
HeqT FT qFANT WY 39F qrq Ew 7

ot g wfaw : 378 Frer g
& 1 wradlg gIEm Y A7 AR A
gHit fs 1 77 Ifeaw e W
Ygifras § saar mArRgfea 9T &
FgE7 AeH "I mre fafaet &
w7 ot Fa3 I3 WrAAg § )

st e Tstw oA gAT ST A
agarar fF F@agT 7 34 dear ¥ wqrfa
g & &1 17 A9 ATT | § JA9T q1gan
g 7 €7 30 Fr 7ar F1307 A 24
feaar gvar &% 7 Fr YA & 7

ot gamA wia @ 49 a1 w®F @
geE # Fawmar ¢ f& &7 g 1
¢ | zafad ¥ o1 #rf garw ag &
¥\ faaq § g ey am g W
Fgt fafadn a1 o Qe 1
ot qY dgw Oz Fad gRigge 9 w9
g @ & T w0 g1 A 1w wrer
IFT TIAT |

sft Wy THA ;T FEqr A K
Heqr F7 qFAvT ofY fary arer § 1 A
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ST Aear § fF owdt aF wm weAnT
fear & A wfawr § Fav @y &7 7

ot gargw wfae @ e S &
TFIE AT 9 /X W 31 0T 1)
4 & | 98 TATT T AL 7 | TF AE
q 98 FIHI AGZ F4T |

Shri Sampath: May I know whether
any aid has been received from the
Government of France and, if so, how
much?

Shri Humayun Kabir: I mentioned
just now in Hindi that two French ex-
perts joined some time ago and two
more have already come—thirteen
French experts, in all, they will give.
In addition they will give some assist-
ance by way of equipment.

Shri Sampath: I asked about finan-
cial aid.

Shri Humayun Kabir: All this

equipment and experts mean financial
aid,

Shri Sadhan Gupta: What considera-
tions prevailed in locating the Insti-
tute at Dehra Dun instead of in an
oil production region?

Shri Humayun Kabir: The reason is
quite obvious. We can have only one
Central Institute of this type, and the
actual oilfields are in different areas.
So, wherever it may be located, the
samples will have to be brought to
the Central Institute. So, considering,
everything, and particularly the fact
that the Central Oil and Natural Gas
Commission is at Dehra Dun, this was
considered the most suitable site.

Shrli Narasimhan: Is the research
confined to new problems or to
problems already considered by other
countries, for the simple reason that

our people also may get educated in
a direct manner?

Shri Humayun Kabir: My hon.
friend is very interested in academic
matters. He knows that in research
there is no limitation.
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Commiitee on Moral and Religious
Education

+
r Shri A, M. Tariq:
| Shri D. C. Sharma:

" ) Shri Bhakt Darshan:
958-1 Shri Ajit Singh Sarhadi:
Shri Pangarkar:

[ Shri Siddiah:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 102 on the 16th
November, 1960 and state:

(a) whether the Committee on
Moral and Religious Education has
selected suitable literature for the

purpose for all stages of education;
and

(b) if so, the details thereof?

The Minister of Education (Dr, K. L.
Shrimali): (a) The work is in pro-
gress and has not yet been completed;

(b) Does not arise.
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Dr, K. L. Shrimali: Sir, I should

have to give detailed information to
the hon, Member.

As 1 said, this Committee held a
meeting recently and various decisions
were taken. One was that a hand-
book on moral education for the use
of the teachers should be prepared.
And Prof. G. C. Chatterjee has agreed
to assist in the implementation of this
decision, in consultation with the
Central Institute of Education and
other colleges.

It was also recommended that a
suitable text-book might be prepared
for the use of children in the 4th and
5th grades of the primary school.
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And it was also suggested that ap-
propriate visual materials for the ins-
truction of children in the elementary
stage might be prepared. This pro-
posal is being studied by the Central
Institute of Education and the Central
Institute of Audio-Visual Education,

With regard to the secondary stage,
the Sri Prakasa Committee has recom-
mended that an anthology of readings
from scriptures and songs should be
prepared in regional languages for the
use of morning assembly in secondary
schools. Action is also being taken on
this recommendation.

The Committee also recommended
that wuniform  text-books may be
prepared for insertion into language
readers and text-books on social
studies,

Then, with regard to university
stage, the Committee decided that Dr.
Radhakrishnan might be requested to-
suggest a plan for the preparation of
a single volume containing twenty
pages each on the life and teachings
of great religious and spiritual leaders
of humanity.

Shri Sri Prakasa was invited to pre-
pare a book containing selections of
a universalist character from the
scriptures of the world, and it was
understood this could be prepared
from the works of late Dr, Bhagwan.
Das.

These are some of the various re-
commendations which were made.
The Committee also made recommen-
dations with regard to the setting up
of a proper machinery for publication
and distribution of books. All these
matters are being considered.

We have now a standing commit-
tee—the same committee which sub-
mitted the report has been converted
into a standing committee, and Gov-
ernment are now examining the re-
commendations which they have made,
It will take some time, naturally, be-
cause books have to be examined.

The Committee has also invited a
large number of books which are
available in the country, and they
are being examined as to what use
could be made of them and what
additional material is necessary,
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Shri Ajit Singh Sarhadi: May I
know whether State nominees were
co-opted by the committee, and if not,
whether the opinions of the States are
being sought and considered before a
final decision is taken?

Dr. K. L. Shrimali: There are no
representatives of the State Govern-
ments. This is a small committee
«consisting of Shri Sri Prakasa, the
Governor of Maharashtra, Professor
\G. C. Chatterjee, Shri A. Fyzee, and
the Education Secretary.

Shri Ajit Singh Sarhadi: The second
part of my question has not been
answered. I wanted to know whether
the opinions of the State Governments
will be taken before a final decision
is taken?

Dr. K, L. Shrimali: This matter was
considered at the meeting of the Cen-
tral Advisory Board of Education and
also at the Ministers’ Conference. The
State Governments are always kept
in toucn with the various programmes
that are being undertaken, and the
State Governments generally approv-
ed of the recommendations contained
in this report.

Shri Hem Barua: May I know how
Government propose to distinguish
moral education from religious educa-
tion, and what steps Government pro-
pose to take to see that religious
education does not lead to religious
animosities?

Dr. K. L. Shrimali: It would require
a long answer to explain the whole
position. Everybody understands the
difference between moral and religious
education. As far as moral education
is concerned, there is no religion
which does not expect a certain moral
conduct from its followers, and the
people can follow....

Mr. Speaker: That is only casual.
‘What the hon. Member wanted to
know was this. He wanted an assur-
ance from the hon. Minister that reli-
gious education would not lead to sec-
tarian, or religious or credal animosi-
ties,

Dr. K. L. Shrimali: Not at all. In
fact, the purpose of this committee
is to encourage tolerance and the gpirit
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of mutual appreciation. That is the
main purpose for which the commit-
tee has been working, and if the hon.
Member would look into the report,
he would understand that that is the
basic purpose.
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Shri C. K, Bhattacharya: Has the
commitiee considered the proposition
that moral and religious education can
be inculcated by the teachers by their
own example and conduct and not
merely through books, since it has
been stated in our shastras that:

“grege e gty arew ag ety
A gawrfor

(Take from us what is good in our
conduct and not what is otherwise)”?
Has the committee considered this
proposition?

Dr, K. L. Shrimali: The committee
has examined all aspects of the ques-
tion, and I would refer the hon. Mem-
ber to the report which is available
in the Library.
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Shri Barrow; May I know whether
teachers are being associated with the
work of preparing these 1lext-books
and hand-outs?

Dr. K. L, Shrimali; I have already
stated that the Central Institute of
Education and the training colleges
would be consulted, and they would
be associated with this work.

Shri Barrow: Practising teachers?

Dr. K. L. Shrimali: Anybody could
assist in this programme, but the com-
mittee will have to make some selec-
tion,

Dr. M. S. Aney: In view of the re-
mark made by my hon. friend Shri
C. K. Bhattacharya and the reply given
by the hon. Minister, may I know
whether the hon. Minister has succeed-
ed in making a list of the persons
who can be shown as ideals for the
particular purpose that he has in view,
namely imparting through examples
of men the ideals of toleration and
goodwill which he wants to inculcate
in the students?

Dr. K. L. Shrimali: The whole
cultural history of our country is full
of examples to illustrate the spirit of
tolerance which exists in our country.

Dr. M. S. Aney: I am referring to
men who are living, not men who are
dead and who are referred to only in
books.

Dr. K. L. Shrimali: There are innu-
merable examples in our country at
the present moment also, who can
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serve as an ideal example for the
students,

0il Survey in Andamans

+

Shri Kodiyan:
*959, Shri Warior:
Shri Punnoose:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether oil exploration has
been carried out by an Indian Geo-
logical party in the Andamans; and

(b) if so, whether an assessment of
oil and gas has been made?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel (Shri
Gajendra Prasad Sinha): (a) Yes, Sir.
A geological party carried out regional
mapping over an area of 120 sq. miles
of the Island (Middle Andamans) in
1959-60. Further geological work is
in progress.

(b) Not yet.

Shri Kodiyan: May I know by what
time the work now being carried out
by the Geological parly is expected
to be completed?

Shri Gajendra Prasad Sinha: I have
already stated that only in one region
they have started the work in 1959-60.
It will take some more time to assess
the actual result of the geological
survey.

Shri P. K. Deo: May I know whether
they have completed the seismic sur-
very in this area?

Shri Gajendra Prasad Sinha: I have
stated that the geological survey has
been made. Naturally, if the geologi-
cal report is encouraging, then seismic
survey will be needed.

Shri Tangamani: The survey was
completed as early as 1958-80. May
I know whther that survey has at
least given them any suggestion for
pursuing it up with seismic survey?

The Minister of Mines and Oil (S8hri
K. D. Malaviya): Yes, the prospects
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seem to be interesting on that site.
The geological survey has revealed
some structures where more works is
needed. As soon as we are able to get
seismic parties, we propose to extend
our work there,
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The Minister of Education (Dr. K. L.
Shrimall): (a) to (¢). The Univer-
sity Grants Commission has decided
to revise the pay-scales of the teachers
of the Universities of Delhi, Aligarh
and Banaras with effect from the 1st
April, 1861 as follows:

Professors—Rs. 1000—50—1500.
Readers—Rs, 700—40—1100.

Lecturers—Rs. 400—30—640—E.B.-
40—800.

Shri P. C, Borooah: May 1 know
the basis on which these increases in
salaries have been decided, and how
much it will cost the central revenues?

Dr. K., L. Shrimali: The gencral
consideration which the commission
had before them was that the pro-
fessors should get more or less the
same remuneration as those with the
same qualifications in other services.
That was the main consideration. It
is true that in spite of this increase,
the salaries do not yet come %o that
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standard, but it is the continuous
effort of the University Grants Com-
mission to raise the salaries, so that
we can attract talented people in the
universities and retain them,

Shri 8. M. Banerjee: The hon.
Minister has stated that the University
Grants Commission have recommend-
ed these increases only for the Cen-
tral universities. Am I to understand
that the sam. pay-scales will be re-
commended by the Centre to the
State Governments or to those uni-
versities which do not come under
the Centre and that these pay-scales
and allowances are going to be con-
sidered by them also?

Dr. K. L. Shrimali: The Central
universities are the direct charge of
the University Grants Commission,
They have to give full maintenance
grants. As far as the other State
universities are concerned, as the hon.
Member is aware, the University
Grants Commission are assisting the
State universities, and they are going
to consider this gquestion of revision
of scales with the other universities
also,

Shri C. K. Bhattacharya; May I
know whether the Vishwabharati is
included in that scheme?

Dr. K, L. Shrimali: The Vishwa-
bharati is also there, but in this
scheme, their scales have not been
revised. The University Grants Com-
mission are going to have a discussion
with the authorities of the Vishwa-
bharati and then necessary revision
will be done.

Shri C. R. Pattabhi Raman: May I
know whether along with the imple-
mentation of the recommendation re-
garding emoluments, Government are
considering the question of instituting
an all-India cadre of teachers at least
in the professional colleges?

Dr. K. L. Shrimali: All the insti-
tutions which come within the pur-
view of the University Grants Com-
mission will be considered.
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Shri P. C. Borooah: May I know,
what other emoluments, viz. gratuity,
provident fund, house rent, health
services etc., the University teachers
are going to get besides increased
salary?

Dr. K. L. Shrimali: They get all the
facilities which are available acord-
ing to the rules,

Shri Hem Barua: May I know whe-
ther this increase in salaries of Uni-
versity teachers is tied up with any
condition that they must fulfil certain
minimum qualifications before being
taken up as teachers in Universities?

Dr. K. L. Shrimali: It is clear. For
example, in order to get a scale of
Rs. 1000—1500, a person must become
a Professor; in order to get a readers
scale of Rs, 700—1100, he must be-
come a Reader; and for Lecturers
there is a different scale. So the
higher the academic attainments, the
higher the grade of salary.

Shri Hem Barua: I understand that
in order to get the scale Rs. 1000—
1500, one must be a Professor. What
are the qualifications to become a
Professor?

Dr. K. L. Shrimali: There are no
other qualifications except that the
person should become a Professor be-
fore he is entitled to that salary. He
must be a Reader before he gets the
Reader's grade.

Mr. Speaker: He wants to know
what are the academic qualifications
for becoming a teacher, professor,
elementary school teacher and so on.
What is all this? I am really sur-
prised at this question. The hon.
Member is himself a Principal or Pro-
fessor. Does he not know how he is
going to appoint his subordinates?
And under-graduate cannot be ap-
pointed as a Professor for MSc. [
am not going to aliow this question.
Every hon. Member knows the qualifi-
cations required. They are increased
day by day. Even for a middle
school, they want an M.A.

ot faefar foar : & e e
fF &z madiie Y gfrafadion ¥ ferare}
w1 A geearg faw oY @ @ =
Taqdze & gfmafedis & fowwi &
¥ & fad oo fade i Ad 2 ¥
o9 F&i A€ wEA fr gen A gfee @
I ¥ aeearg oy &Y Yy TRl g ?

Mo ®To Wio sfmrt : & 7 Wiy
¥ fraw fem ¢ fe frafady wiew
sfamm 2z N gfrafed w1 @
wiga ¥ & | 37 #7 foaen wfuw
AT & A FT co qI@E gfmaied
Tiza wfoea & fasar & | ogi aw
frargsy T 1 Ao ¢, £W A a7
M feaqr o T ¢ gfrafad wiew
Ffao & gry, o7 F swwar g e wror
s fifor gt @ fomr & o
7 frax fear wam o gfrafEd
wiza wfae N awae wifow @ g
fe warowt w1 o7 of o faar ang,
W & grearsA faavan avgan e anv
ez TaAtzA woAr  fgen @t oA
gfrafadt wiza wfgem g o
TEM |

ot fegrem fog : s ww fe
gfrafadt giza wfgem @ afy 7w
afeq & e wmgen g fe A Al
fz= gfrafedta & fog amy ¥ o g
ot ot &2zn ghrafadtor & fag sy
TN wEm e
Co T o QAR Gz AT 2 TE § M
gfrafedt aiza wfawr 1 v wifgn
fE wzza & fY gt ) A7y w1 2w v
wa mfe sfem @ mm gfaafeia
wx Y A 9T g1 W

o wio wio oftwrely : & 7 q¥ M
Y wey fe Ay afY feay arqy | Afer
9 AN 8 2rm gfafedw & oA
qarwst w7 g Wiy §a feen 7 €
ot ¥y aon %



5841 Oral Answers

Shri Barrow: With regard to quali-
fications, is it not a fact that Prof.
Haldane has been against putting down
qualifications for professorship? Is it
not a fact that that is the practice of
British Universities too? So are we
not going to say that a person to be
appointed Professor should be com-
petent to profess his subject, without
attaching any qualifications?

Dr. K. L. Shrimali: I thought you
had ruled out this question saying
that we are not discussing the quali-
fications.

Mr, Speaker: We are not discussing
elementary qualifications.

Implementalion of Pay Commission
Recommendations

+
( Shri 8. M. Banerjee:
*961 Shri Tangamani:
“y Shri Bibhuti Mishra:
Shri P. C. Borooah:

Will the Minister of Finance be
pleased to state:

(a) whether all the recommendations
of the Pay Commission have since
been implemented;

(b) if not, what are the recommen-
dations which have not yect been ac-
cepted; and

(¢) reasons for delay?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a) to
(c). Two statements showing (1) the
recommendations of the Pay Commis-
sion on which decisions have already
been taken by the Government but
have not yet been implemented; and
(2) recommendations which have not
yet been accepted, showing in  each
case the action taken on the respec-
tive recommendations, are placed on
the Table of the House. [See Appen-
dix III, annexure No. 62].

Shri S. M. Banerjee: May I know
whether it has been brought to the
notice of the hon. Minister that in
many cases the employees have lost
after refixation of pay and their emo-
luments are to be protected only after
grant of a personal pay to be absorb-
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ed in future increments? If so. I
want to know what steps Govern-
ment propose to take to safeguard the
future increments of such employees.

The Minister of Finance (Shri
Morarji Desai): That cannot be safe-
guarded.

Shri Tangamani: From the state-
ment, we find that a Bill is contemp-
lated for the introduction of Whitley
Councils and also arbitration for
settling certain disputes as recom-
mended by the Second Pay Commis-
sion. May I know by what time that
Bill is expected to be introduced?
Will it be during this session?

Shri Morarji Desai: As soon as
possible.  That is being dealt with
by the Home Ministry.
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“This recommendation has been
examined by an ad hoc depart
mental committee. The recom-
mendations of the committee are
under consideration of the Gov-
ernment.”
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should be given priority in hous-
ing"-
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Shri P. C. Boroeah: May I know
whether it is a fact that employees
drawing over Rs, 300 per mensem a3
basic pay have the entire dearnasas
allowance merged with their oay
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while those with basic pay less than
Rs. 300 per month have only the bulk
of the dearness allowance merged with
their pay? If so, why has the princi-
ple been varied?

Shrimati Tarkeshwari Sinha: A com-
prehensive statement has already
been made by the Finance Minister,
and 1 have nothing to add to that.
These matters were dealt with in that
statement.

Shri P. C. Borooah: 1 am talking of
dearness allowance.

Mr. Speaker: I am not going to
allow such questions. Let me make
my position clear. The Second Pay
Commission have made numberless
recommendations. It is asked for in-
formation as to how many of these
have been implemented. If any hon.
Member wants to take up a particular
recommendation and ask why it has
not been implemented, I am prepared
to allow a separate question to be
tabled. But this is only a schedule of
recommendations which have been
accepted and which have not been ac-
cepted. Shall I allow all the recom-
mendations to be taken up and dis-
cussed as to why each recommenda-
tion is not accepted? Next question.

Shri S, M. Banerjee: We do not ask
questions on anything that is contain-
ed in the statement. ...

Mr. Speaker: The hon. Member may
ask about one point, another hon.
Member about a second and another
hon. Member about a third and so on.

Shri S. M. Banerjee;: May | submit
that after the implementation of the
Commission's recommendations, cer-
tain anomalies have arisen. We only
want to know whether those anoma-
lies will be discussed at any stage.

Mr. Speaker: That is between the
hon. Member and myself. But here it
is a statement of fact, about recom-
mendations which have or have not
been implemented. If the hon. Mem-
ber wants a discussion on a particular
point, he may apply and 1 will con-
sider it.
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Shri Tangamani: May I submit that
several questions have been asked
about the Pay Commission? Here they
have concisely stated those recommen-
dations which have been accepted but
which have not yet been implement-
ed. Then there are some recommcn-
dations which have not been accept-
ed. So a general question could be
asked as to by what time they are
going to enforce the recommendations
which have been accepted.

Shri Tyagil: One should not ask sup-
plementary questions when the next
question has been called.

Mr. Speaker: Order, order. The
hon., Member is too technical. I will
carry on. [ am pot a machine here.
I know what I am doing. The hon.
Member wants to convince me that
there is need for clarification and I
must allow an opportunity to him. I
am trying to answer him. But merc-
ly because [ have called the poxt
question, the hon, Member cannot
urge that no question should be
asked. Occasionally, it must be vpen
to me to go back to the previous
question even though I have called
the next question. 1 am really sur-
prised at this too technical a course
suggested by the hon. Member. We
are all more human beings than tech-
nical machines herc. The Pay Com-
mission’s work is an important work.
We have had discussions here.  All
that 1 am saying is that I must have
treated it as an unstiarred question.

Some Hon. Members: No, no.

Mr. Speaker: Order, order. To
avoid this trouble hereafter, 1 will
treat such questions as unstarrced
questions.

Some Hon. Members: No, no.

Mr, Speaker: On¢ question after the
other is asked. Shri Tangamani
aiked about some recommendations
which have been accepicd but which
have not yet been implemented.
They are to be implemented. How
long will it take to implement them?
Some may take one month, some two-
months. We have to go into the
details. It is not a single answer that
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will satisfy hon. Members. Each re-
commendation must be different to
some extent from another recommen-
-dation; otherwise, there will nnt be
80 many recommendations There-
fore, I am not prepared to allow any
more questions. If an  individual
question is put on a recommendation
of great importance, I will allow that
(question and the answer, and further
supplementaries thereon. Likewise,
we can go on throughout the session,
question after question.

Shrl Sadhan Gupta: On a question
of principle, Sir,

Mr. Speaker: I have already dispos-
ed of the principle.

Shri Sadhan Gupta: Too technical.

Laying of Pipelines

+

962 [ Shri Morarka:
"7\_ Shri Nathwani:

Will the Minister of Steel, Mines
‘and Fuel be pleased to refer to the
reply given to Unstarred Question
No. 2381 on the 23rd December, 1960
and state:

(a) the lowest quotation received
for laying pipelines between Nahor-
katiya oil fields to Noonmati;

(b) the total value of the work;
and

(c) whether the price payable is in
rupees or in foreign currency?

The Parliamentary Secretary to the
‘Ministey of Steel, Mines and Fuel
(Shri Gajendra Prasag Sinha): (a)
“Tenders were invited for the entire
length of the pipeline from  Nahor-
‘katiya to Barauni and not for each
leg separately. Messrs Mannesmann-
‘Saipem’s quotation of £4,885,877 was
the lowest.

(b)Y After negotiation, Meassrs
Mannesmann-Saipem  reduced their
quotation to £4,880477 which con-
stitutes the total cost of the laying of
the pipe'ine.
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(¢) About 50 per cent. of the con-
tract price is to be paid in Indian
currency.

Shri Morarka: Some time ago, a
sta.ement was laid on the Table of
the House, and from the statement it
appeared that while the cost of laying
this pipeline in the U.S.A. was bet-
ween 58,000 and 74,000 dollars, in
India it was going to work out to
120,000 dollars per mile. May 1
know the reason for such an increase
in India per mile? Tt is almost double.

Mr. Speaker: What is this enormous
difference due to?

The Minis'er of Mines and 0il
(Shri K. D. Malaviya): I do not think
that such an enormous difference
could exist. There must be different
circumstances. I am not aware of
the American conditions.

Mr. Speaker: He is not aware of
what happens in Great Britain.

Shri Morarka: On a point of order.
Sir. Here is a statement laid by the
Minister himself, and in the statement
the Minister says that the cost in
America is 58,449 to 74,366 dollars,
and in India it is going to be 120,980
dollars. How is it that he is not
aware? There was a question, and
it has come up again and again.

Mr. Speaker: The hon. Minister
has himself given away his case!

Shri K. D Malaviya: The hon. Mem-
ber is drawing my attention to a
statement which I made some time
back. If he comes to me, we can sit
down and find out. Just now I can-
not say why this difference is there.

Shri P. K. Deo: What is this reply?

Shri T. B. Vittal Rao: Very un-
satisfactory.

Shri Sinhasan Singh: On a point of
order, Sir.

Mr Speaker: Shri Morarka says the
answer to an unstarred question con-
tains this answer.

Shri Morarka: No, Sir. A Short
Natice Question was put on 8th March,
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1860, and in reply a statement was
promised, and that statement was laid
on the Table of the House later. In
that statement, the figures were given
by the hon. Minister.

Mr. Speaker: He does not remem-
ber it now.

Shri K. D. Malaviya: Yes, Sir. You
are right.

Shri Morarka: Very well, Sir. May
I put another question?

May I know the difference between
the imported price and the price that
Wwe are going to pay to the Rourkela
Steel Works in respect of these pipes?

Shri K. D. Malaviya: I require notice
to answer the question.

Shri Morarka: May I know whe-
ther the hon. Minister has been as-
sured that Rourkela was not in a
position to produce these pipes, and
whatever pipes they are importing
would be fully utilised before Rourkela
will come into production?

Shri K. D. Malaviya: Yes, Sir. All
the pipes that we import are being
planned to be used before we are our-
selves going to manufacture our own
pipes.

Mr. Speaker: Next question.

Shri Hem Barua: There is an im-
portant question, Sir.

Mr. Speaker: I know. The hon.
Member is ready with every ques-
tion. What can I do?

Purchase of Pipes from UK,

+
Shri Morarka:
‘o8 {Shrl Nathwani:

Will the Minister of Steel, Mines
and Fuel‘be pleased to refer to the
reply given to Unstarred Question
No. 2332 on the 23rd December, 1960

and state:

(a) the rate and size of pipes pur-
chased from Messrs Stewarts and
Lloyds, UK,;
2269(Ai) LS—2.
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(b) the quantity
length; and

purchased in

(c) the price, size and quantity pur-
chased from Hindustan Steel Ltd.?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Gajendra Prasad Sinha): (a) to
(c). A statement is laid on the table
of the Sabha.

STATEMENT

(a) The pipeline, from M/s. Stewarts
and Lloyds, was purchased by Oil
India Private Limited @ £60 per ton.
This pipe was of 16” diameter.

(b) About 260 miles.

(c) About 51,000 tons of pipeline of
14”7 diameter will be supplied by
Hindustan Steel Ltd. The price of
the pipeline to be supplied by Hindu-
stan Steel Ltd. is as follows:

Price Price
C&F F.O.R.

Calcutta Rourkela

Rs. nP.  Rs nP,

(i) 457 miles of 14" 193157 236401
O.D. by 0-312inch per 100 ft. per 100 fI.

(ii) 15. 830 feet of 2307:47 288407
14” O.D. by 0:375 per 100 ft. per 100 f1.
inch,

(iii) s8, 080 feet of  2866-04 3507 71
.14’;01). by 0-469 per 100 ft. per 100 fi,
inch,

(Hindustan Steel 14d. have the
option of delivering the pipes either
C. & F. Calcutta or F.O.R. Rourkela).

Shri Morarka: In the statement the
imported price is given per ton and
the Rourkela price is given per 100
ft. May I ask them, for purposes of
comparison, to give both the prices in
one denomination? It is not possi-
ble to calculate.

The Minister of Mines and ol
(Shri K. D. Malaviya): We shall make
it a uniform standard. ,

Shri Hem Barua: May [ know whe-
ther it is a fact that Oil (India) Limit-
ed engaged BOC Pipelines, and BOC
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Pipelines in their turn engaged Messrs.
Mannesmann-Saipem, and because of
this giving the contract and subleting
the contract, these anomalies have oc-
curred in the prices of the pipelines?

Shri K. D. Malaviya: I do not
understand what anomalies the hon.
Member refers to. The fact is that
BOC are the contractors who have
made arrangements for this. They
are the majority partners in this oil
business, and we have seen to it that
the minimum quotation is accepted.
Now, we have not gone into details
as to where anomalies exist. If my
hon, friend is aware of some anomalies
he will kindly draw our attention to
the anomalies. We shall make en-
quiries.

Shri Yadav Narayan Jadhav: In
reply to part (c) of the question, it
has been said that about 51,000 tons
of pipeline of 14” diameter will be
supplied by Hindustan Steel Ltd. May
I know whether Hindustan Steel
Ltd., will be able to supply this?

Shri K. D. Malaviya: I think they
have now started supplying. I can-
not exactly specify the time from
memory, but perhaps they have al-
ready started supplying.

Shri Hem Barua: My information is
that Oil (India) Limited, instead of
engaging Messrs. Mannesmann-Saipcm
directly, considered, it profitable to
engage a middleman, BOC Pipeline. If
they had not done that, they would
have eliminated the middleman’s pro-
fit. Why should they have done it?

Shri K. D. Malaviya: Perhaps they
could have, but it is their job, because
they have to do something more than
merely getting the technicians and
erecting the pipelines. They have to
acquire the land and do many admin-
istrative jobs. There are things other
than laving the pipelines. There-
fore, BOC thought they themselves
would take up this work.

Shri Hem Barua: There are three
firms now supplying the pipelines—
Messrs. Mannesmann-Saipem,  the
British irm and our own firm. May
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I know how the prices quoted by these
different parties compare?

Shri K. D. Malaviya: Only one
parly has quoted the price for pipe-
lines to be supp.ied, not three.

Shri Tyagi: Has the Minister ex-
amined the difference between the
prices of Rourkela pipes and the pipes
supplied by foreign countries like
England, and whether in the supply
being imported direct by the Govern-
ment, some o‘her party is drawing any
commission?

Shri K. D. Malaviya: The suppliers
and the contractors who will lay the
pipelines have made an arrangement
in which the minimum prices have to
be paid. I do not think any middle-
man’s profit hag been made in between
the supppliers and those who had to
do this job.

Shri Tyagi: Is it despite this middle-
man’s profit being earned by  the
other party, that the price of the
English pipe is cheaper than the
Rourkela pipe?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): That is
not correct. The fact of the matler is
that quotations for the supply were
obtained, and Messrs. Stewarts and
Lloyds from the United Kingdom
quoted the lowest price for the im-
ported pipe, and that quotation was
accepted. There is no middleman
whatsoever is this, and the prices of
Rourkela are likely to be comparable
with the prices of the imported pipe.

12 hrs.

Shri Hem Barua: On a point of
order, Sir. The hon. Minister said
that there are no middlemen in this
contract. My specific question was
this Oil India Ltd., is an adjunct
of the Government in the sense that
Government is one party and Oil
India Lbd. is another  party.
Oil India has engaged the B.OC.
Pipelines, a third party. The B.O.C.
Pipeline has engaged Messrs.
Mannesmam and Seaipem. How can
the Minister say that there are no
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middlemen? 1 do not understand this.
When the B.O.C. Pipelines have en-
gaged these people if we had engaged
them we could have eliminated the
profits of this middle party.

Shri K. D. Malaviya: As I said, the
whole matter is quite simple. B.O.C.
are the major partners of Oil India
Ltd. of which Government are  the
minor partners. B.O.C. (pipelines)
are responsible for laying the pipe-
line; and they have arranged with an
organisation to lay the pipeline and
that erganisation is Mannesmann and
Saipem. B.O.C. have placed orders on
them for the supply of pipelines. Oil
India Ltd. arranging the orders and
placing them on these people and
B.O.C. placing these orders are for all
practical purposes one and the same
thing because B.O.C. are the major
partners.

Shri Hem Barua:
order, Sir.

On a point of

Mr. Speaker: There is no point of
order.

Shri Morarka: What is the capacity
of the pipe-producing plant at
Rourkela for the year 1961?

Shri K. D. Malaviya: I have already
given these figures previously I re-
quire notice to collect all these figures
again.

—

WRITTEN ANSWERS TO
QUESTIONS

Contributory Education Fund

“964. Shri Hem Raj:
Shri Ram Krishan Gup'a:

Will the Minister of Defence be
pleased to refer to the reply given to
Starred Question No. 1009 on the 20th
December, 1960 and state:

(a) whether Government have ex-
amined the scheme for a Contributory
Education Fund for army personnel
other than officers; and

(b) if so, the result thereof?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). A
scheme for the education of the chil-
dren of JCO/ORs/NCs(E) of the Army
and of equivalent ranks in the Navy
and Air Force has recently been re-
ceived by the Government from Ser-
vices Headquarters and is under
examination.

Sales Tax on Steel

*965. Shrimati Nla  Palchoudhuri:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether it is a fact that a pro-
posal to convert sales tax on steel into
excise duty is under consideration of
the Government of India;

(b) if so, details thereof;

(c) whether the proposal was re-
ferred to the States for their views;
and

(b) if so, their reaction there'n?

The Minister of Steel, Mines and
Fuel (Sardar Sw-rap Singh): (a) to
(d). A sugges.ion has been made to
Government that in place of central
sales tax on steel additional excise
duty may be levied. The suggestion
is under consideration.

Thinner Gauge Steel Sheets

Shri Raghunath Singh:
Shri Sugandhi:
| Shri Agadi:
*966. { Shri Wodeyar:
Shri M. B. Thakore:
Shri Prakash Vir Shastri:
shri K. U. Parmar:

Wiil the Minister of Steel,
and Fuel be pleased to state:

(a) what steps are being taken by
Government to improve supplics of
Thinner. Gauge Steel Sheets in  the
interim period before the Rourkela
Plant starts manufacturing them;

(b) whether it is a fact that at
present indigenous supplies of the
sheets are very meagre and that the
quota holders can only obtain their
requirements from barter stocks at
premia; and

Mines
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(c) if so, what steps are being laken
to protect the actual users?

The Minisier of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) Iin-
portis are being arranged to the maxi-
mum extent possible,

(b) and (c¢). The present annual out-
put in the country is about 170,000
tons as against the requirements of
nearly a million tons per year. Sheets
imported against barter are released
at prices fixed by the Iron and Sieel
Controller. Tt is not correct that quota
holders can obtain their requirements
only at premia. The importers are
allowed a remuneration of 73 per
cent, of the C.LF. value in the case of
material supplied from their godowns,
and 4 per cent. for the materials
which are supplied from the jetty. If
any importer charges the consumers
in excess of these rates, he commits an
offence punishable under the law.

Age Limit for Admission in Colleges

*067. Shri Supakar: Will the Minis-
ter of Education be pleased to state:

(a) whether Government propose to
fix a minimum age for admission to
colleges throwghout India; and

(b) whether Government have any
proposal to raise the minimum and
maximum age limits for the all-India
competitive examinations?

The Minister of Education (Dr. K.
L. Shrimall): (a) The Univorsity
Grants Commission have suggested to
al] the Indian  Universities that a
minimum age of 16 may be prescrib-
ed for admission to Degree Courses.

(b) No, Sir.
Copper Deposits in Madhya Pradesh

*968 Shri Vidya Charamt~"Shukia:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether it is a fact that tantalis-
ing outcrops of copper ore have been
observed at many places including
Netanar and Maulpodar, in Guddapah
rocks in Bastar district of Madhya
Pradesh which require surveys by
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geophysical methods followed Dby
drilling for an economic assessment;
and

(b) if so, the action taken and pro-
posed to be taken for investigating the
above find?

The Minister of Mines and 0il
(Shri K. D, Malaviya): (a) and (b).
The work so far carried out by the
Geological Survey of India has indi-
caled the presence of little malachite
staining and impregnation in the
Cuddapah shale at Netanar and also
at Maulpodar. Similar green mala-
chite stains and a little copper bear-
ing pyrites disseminated through quar-
tzite have alsp becn noled near
Mundanar, Pakanar and Kottapalli
None of these occurrences are  con-
sidered to be of any economic im-
portance and therefore the questions
of detailed work by  geophveical
methods followed by drilling dors
not arise.
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Steel Quota to Andhra Pradesh

*970. Shri Osman Ali Khan: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) whether Government are aware
that 25,000 tons of iron and steel out
of the allotted quota for Andhra Pra-
desh has not been delivered and con-
sequently construction work on the
projects and bridges has been affected;

(b) whether Government have re-
ceived representations from  the
Andhra Pradesh Government in this
regard; and

(c) if so, the steps taken by Gov-
ernment or proposed to be taken to
remedy the situation?

The Minister of Steel, Mines und
Fuel (Sardar Swaran Singh): (a)
Steel supplies to Andhra Pradesh, just
as to other consumers, have been short
of demand. Government are, how-
ever, not aware of the specific short-
age and the extent of its effect on
construction, referred to, by the Hon.
Member.

(b) and (c). Recently the State
Minister for Public Works discussed
the question of steel supplies to Andhra
Pradesh with the Iron and Steel Con-
troller. Steps have been takzsn to
arrange supplies on priority hasis.
Under special arrangement with the
Railwavs supplies in block rakes
have been made. About 11,200 tons
were supplied from Main Producers

alone during January-Febrvary,
1961.

SBtudy Leave for Central Government
Employees

omn ( Shri D, C. Sharma:
"\ Shri Manay:

Wil! the Minister of
pleased to state:

Finance be

(a) whether it is a fact that ane of
the rernmmendations of the Second
Pay Commission is to extend more and
more facilities of leave ctc. to  the
Central Government Employvees to

enable them to undertake higher
studies or specialised training in var-
ious flelds;

(b) what steps have Government
taken to liberalize such rules; and

(e¢) if the matter is still under ex-
amination, when a decision in the
matter can be expected?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
Yes.

(b) and (c). Necessary orders were
issued in February, 1961, copy of
which is placed on the Table of the
Lok Sabha. [See Appendix III, an-
nexure No., 63].

Local Taxes on Properties Owned by
Commercial Departments

*972. Shri P. C. Borooah: Will the
Minister of Finance be pleased to state
Government's decision on the Taxation
Inquiry Committee’s recommendation
for the payment of local taxes ¢n the
properties owned by commercial de-
partments?

The Deputy Minister of Finance
(Shrimatl Tarkeshwarl Sinha): The
Government have accepted the re-
commendation of the Commission and
the requisite legislation is being pro-
cessed.

Decline in Direct Taxes

*973. Shri Tangamani: Wil] the Min-
is'er of Finance be pleased to state:

(a) whether it is a fact that the
direct taxes including company taxes

collected  during the current year
show a drecline;

(b) if so, the reasong for the same:
and

(c) how much was collected 111l the
end of%'Februarv, 1981, during the
current yrar compared to the corres-
pending period of previous year?

The Depuiy Minister of Finanee
(Shrima‘i Tarkeshwar! Sinha): (a)
No, Bir

(b) Does not arise.
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(c) The amount collected till the
end of January, 1961 during the cur-
rent year was Rs. 199-24 crores, as
compared to the collection if Rs, 16817
crores in the corresponding period cof
the previous year.

Use of Staff Cars

*974 Shri Ramanathan  Chettiar:
Will the Minister of Finance be pleas-
ed to state:

(a) whether Guzetted Officers of the
Central Government at New Delhi are
allowed the use of staff cars on Sun-
days and holidays when they are re-
quired to attend to their  official
duties in the public interest; and

(b) if not, the reasons therefor?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
Yes, Sir.

(b) Does not arise.

Tamenglong Sub-division of Manipur

*975. Dr. Ram Subhag Singh: Will
the Minister of Home Affairs be
pleased to state:

(a) whether the entire area of
Tamenglong sub-division of Manipur
has been declared as a disturbed and
dangerous area;

{b) whether any other area of
Manipur has also been affected by the
hostile Naga activities; and

(c) whether any cxtra precau-
tionary measures have been taken to
deal with the situations?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) and (b). The portien of the
Tamenglong  sub-division north of
the old Cachar Road has been
declared a disturbed area under
Section 3 of the Armed Forces
(Assam and Manipur)  Special
Powers Act 1958. The Ukhrul sub-
division and the Mao Maram Circle
which are affccted by Naga hostile
actlvities have also been declared as
disturbed areas.
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(c) Security forces in the affected
areas have been adequately
strengthened.

Retrenchment in Bhilai Steel Plant

Shrimati Parvathi Krishnan:
Shri S. M. Banerjee:
"978.-{ Shri Muhammed Elias:
Shri B. K. Gaikwad:
L Shri Indrajit Gupta:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether il is a fact that nearly
200 employees belonging to Scheduled
Castes and Scheduled Tribes working
in Steel Plant in Bhilai have been
retrenched;

(b) whether 250 employees belong-
ing to Scheduled Castes and Sche-
duled Tribes are again to be retrench-
ed on the 15th March, 1961;

(¢) whether  retrenchment could
have been avoided if a proper per-
centage of Scheduled Castes and
Scheduled Tribes had been maintain-
cd;

(d) the reason for not maintaining
this percentage; and

(e) the steps taken by Government
in this regard?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
to (e). The bulk of recruitment by
the Bhilai Steel Project was for
construction. Employment therefore
was of a temporary nature. In res-
pect of work-charged and muster
roll employees, the Project has not
maintained statistics of communial
representation. These are maintained
only for regular employees. No
regular emplovee has been retrench-
ed so far., Now that the construc-
tion work is nearing completion, the
work-charged and muster roll em-
plovee: are being retrenched. The
number so retrenched till 28-2-1961
is 16708. Retrenchment is on the
principle “last come first go”. No
special consideration is accordingly
given to persons belonging to the
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Scheduleq Castes and Tribes at the
time of retrenchment. Persons
belonging to the Scheduled Castes
and Tribes are, however, given pre-
ference for appointment to permanent
posts on the operation side. The
general rule that only workers on
work-charged and muster  roll
establishment who joined Bhilai
before the 1st January, 1858 would
be considered for permanent absorp-
tion on the operation side, has been
relaxed in the case of persons belong-
ing to the Scheduled Castes and
Tribes. As a result of this relaxation,
about 150 persons belonging to the
Scheduled Castes and Tribes have
been taken on the operation side,
The Hindustan Steel expect that the
Scheduled Caste and  Scheduled
Tribe employees, whether retrenched
or still employed, would be given an
opportunity to get <elected for perma-
nent posts,

Medium of Instruction in Delhi
University

977, [ Shri Ram Krishan Gupta:
1_Shri Prakash Vir Shastri:

Will the Minister of Education be
pleased to refer to the reply given
to Short Notice Question No. 8 on
the 20th December, 1960 and state:

(a) whether a discussion has since
been held by the authorities of the
Delhi University with the University
Grants Commission regarding the
medium of instruction in Delhi
University; and

(b) it so, the result thereof?

The Minister of Education (Dr.
K. L. Shrimall): (a) Yes, sir.

(b) The matter is under the consi-
deration of the University Grants
Commission,
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Retrenched Employees of Steel Plants

*979. Shri 5. M. Banerjee: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether warkers of the Steel
Plantg in Public Sector, departmental
and on contract, retrenched so far
in 1960 have been provided with
alternative employment,;

(b) if not, the total number of
those not employed;

(¢) the total number retrenched
during 1960; and

(d) the number likely to be
retrenched in 189617

The Minister of Steel, Mines and
Fuel (Sardar Swaran BSingh): (a)
to (d). The position in respect of
ecach of the Steel Plants is given
below:

Bhilat.—The total number of
workers of the Plant retrenched
during 1960 is 9042. 7666 workers
have been retrenched during 1961 so
far. It is anticipated that another
10000 workers will be retrenched
during the next two months. Of the
workers retrenched in 1960: 3668
were interviewed by  various em-
ployers. Out of these 1,270 were
selected for alternative employment.
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Rourkela,—~The number of workers
retrenched during 1960 is 80. The
number likely to be retrenched
during 1861 is approximately 3,000.
The 80 workers retrenched during
1060 were unskilled employees who
were employed on purely temporary
basis in the Public Health and
Malaria Departments for a period of
six months. Their services were
terminated on completion of the
work. It has not been possible to
find alternative employment for them.

Durgapur.—304 work-charged and
muster roll workers were retrenched
during 1960. All of them have been
provided with allernative employ-
ment. It ig difficult at this stage to
forecast the number of pgnsons likely
to be reternched during 1961.

The figures regarding the workers
on contract who have been retrenched
in the three steel projects are not
available. Hindustan Steel Limited
are not keeping such statistics
relating to employees of contractors.

Central Sales Tax on Hosiery Goods

*980. Shri A. M. Tarlq: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that mno
Central Sales Tax is charged on
hosiery goods when exported from or
imported in Bombay;

(b) whether it is also a fact that
the Central Sales Tax is charged on
hosiery goods when exported from or
imported jn Ludhiana, Delhi or
Calcutta;

(c¢) if so, the reasons thercfor; and

(d) the action being taken in the

matter to bring about uniformity in
the matter?

The Deputy Minister of Finance
(Shrimati Tarkeshwarj Sinha): (a)
and (b). All gsales or purchases
(including those of hosiery goods)
from all States resulting directly in
the export of the goods out of or the
import of the goods into the territory
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of India are exempt from the levy
of all Central or State sales taxes.

(¢) and (d). Do not arise.

Withdrawal of Janata Insurance
Scheme

*981. Shrimati Ila Palchoudhuri:
Will the Minister of Finance be
pleased to state:

(a) whether the Life Insurance
Corporation has under their consi-
deration a proposal to withdraw
Janata Insurance Scheme;

(b) it so, the reasons for the pro-
posed action; and

(c) the details thereof?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
No, Sir.

(b) and (¢). Do not arise.

Steel Manufacture in Ordnance
Factories

*982, Shri Morarka: Will the
Minister of Defence be pleased to
state:

(a) what are the various kinds of
special steel manufactured in the
Ordnance Factlories and since when;
and

(b) what is the cost of production
per ton for each range of the special
steel manufactured?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) The Ordn-
ance Factories have been manufac-
turing a large variety of steel for
the last 50 years. Development of
further varieties of steel for manu-
facture is continuing. At present,
Ordnance Factories are manufactur-
ing as many as 115 varieties of
steel. Their composition is given in
the Steel Schedule published by the
Metal and Steel Factory, Ishapore.

(b)Y It will be appreciated that it
is not possible to give the cost of
production per ton for such a large
variety of steels. However. for the
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purposes of indication, the cost of
production of 7 broad types of steel
15 given below:—

Cost of 3” square Billets, Hot-rolled
as produced by Ordinance Factories

Type of Steel Cost Cost
Minimum Maxi-
Per ton mum

Per
(In rupces)
1. High Carbon Steel . 596 685
2. Nickel Chromium
Steel . . 3478 4699
Nickel Stecl 1595 1766
4. Nickel Chromium
Molybdenum Steel . 1413 1567
8. Chromium  Molyb-
denum Srcel . 929 1369
6. Silico-Manganese Stcel 682 780
7. Chromium Tungsten
Stecel . 5141 7826

Note—Cost  of production is
competitive. In fact, for the Silico-
manganese Steel, the Government
control rate is Rs. 788.00 per ton,
which is higher than the maximum
cost of production of this type of
steel in the Ordnance Factories.

Third Plan for Delhi

*983. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased
to state:

(a) whether allocation for Delhi's
Third Five Year Plan schemes has
been finalised; and

(b) if so, how far the demands of
the Delhi Administration and the
two civic bodies are proposed to be
met?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). The question will be
answered by the Minister of Plan-
ning on a subsequent date.

Sangeet Natak Akademi

Shri Ram Krishan Gupta:
Shri Bhakt Darshan:
+9g4 . Shri Naval Prabhakar:
Shri Assar:
[Sh.rl Vajpayee:
Shri S. M. Banerjee:

Will the Minister of Scientifie
Research and Cultural Affairs be
Pleased to refer to the reply given
to Starred Question No. 998 on the
20th December, 1960 and state:

(a) whether the enquiry into the
alleged irregularities in the accounts
of Sangeet Natak Akademi has since
been completed; ang

(b) if so, the result of the enquiry?

The Minister of Sclentific Rescarch
and Cultural Affairs (Shri Humayun:
Kabir): (a) No, Sir.

(b) Does not arise,

ﬁ'ﬁﬁlﬁw%ﬁwﬁmkﬂvﬁmm
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Production in Ordnance Factories

*986. Shri 8. M. Banerjee: Will the
Minister of Defence be pleaseq to
-state:

(a) whether production for both
.Services and civilians in Ordnance
Factories has increased during 1860
.as compared with 1959,

(b) if so, to what extent; and

(c) the new production likely to
be undertaken?

The Deputy Minister of Defence
(Shri Raghuramalah): (a) Yes, Sir.

(b) The total value of production
for both Services and civil trade in
the Ordnance Factories during the
first 8 months of 1960-61 (1st April
to 3lst December 1960) the figures
for which are now available is
Rs. 1986 crores (provisional) as
compared to Rs. 1616 crores (pro-
visional) during the corresponding
period of 1959-80, The increase is,
therefore, to the extent of Rs. 3:70
croes, ic., 22'9 per cent approxi-
mately.

(c) It is the constant endeavour of
the Ordnance Factories to make the
country self-sufficient in the matter
of production of Defence Stores, It
is not in the public interest to dis-
close details of new items, the manu-
facture of which is likely to be taken
up in future.

Rise in Price of Consumer Goods

*987, Shri P. C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) whether Government have
taken note of the rise in prices of
the consumer good:s after the presen-
tation of the budget;

(b) if so, to what extent have they
increased and whether this increase
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is quite out of proportions with the
additional levies announced; and

(c) if the reply to part (a) above
be in the affirmative, what steps
Government have taken to check this
abnormal rise in the prices of the
consumer goods?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
Yes. Government have received
reports from a few centres in the
country that prices of some of the
consumer goods have increaseq after
the presentation of the budget.

(b) Price increases have been of
varying degree. In some items  wviz.,
coffec, Tlookah tobacco, vegetable
product and superior kerosene the
price rise is reported to have been
slightly more than warranied by the
additional levy. The rise in the
prices of cigarettes, paper and paper
board and some varieties of un-
manufactured tobacco has been more
or less in correspondence with the
increase in duties.

(¢) Prices are sometimes raised
disproportionately soon after the
Budget, but the market stabilises
itself before long,

Untouchability

1916 [ Shri D. C. Sharma:
"\ Shri Daljit Singh:

Will the Minister of Home Affairs
be pleased to state:

(a) how many cases have been
taken up for offences undcer the Un-
touchability (Offences) Act, 1935 in
India during the last six months; and

(b)y what percentage of such cases
ended jn conviction?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). Information is being
collected and will be laid on the
Table of the House in due course.
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Water Facilities to S.C. in
Maharashtra

x/191'1. Shri Pangarkar: Will the
Minister of Home Affairgs be pleased
to state:

(a) the number of wells that have
been sanctioned under centrally
sponsored schemes during the year
1960-61 so far providing water
facilities to Scheduled Castes in
Maharashtra; and

(b) the amount of expenditure
involved therein?
- The Deputy Minister of Home
Affairg¢ (Shrimati Alva): (a) and
(b). The required information is
being obtained from the Government
of Maharashtra gnd will be laid on
the Table of the House when it is
received.

Visits of Commissioner of S.C. & S.T.
to Maharashtra

1918. Shri Pangarkar: Will the
Minister of Home Affairs be pleased
to state:

(a) how many times Maharashtra
has been visited by the Commissioner
for Scheduled Castes and Scheduled
Tribes during 1960-61 so far; and

(b) the names of places visited by
him and problems noted thereof?”

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Nine
times.

(b) A statement giving the infor-
mation is laid on the Table. [See
Appendix III, annexure No. 64].

Naga Hostiles and Manipur Police

1919, J Shri Pangarkar:
\Sbri D. C. Sharma:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of encounters that
took place from the 1st November,
1860 to 31st March, 1861 in Manipur
between the Naga hostiles and the
Manipur police;

(b) the number of Naga hostiles
arrested and detained during this
period: and

(c) the number of Naga Hostiles
who surrendered to the Police during
the above period?

-

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Five.

(b) Of the 20 Naga hostiles arrest-
ed during this period, 13 are in jail
custody and 7 arc on bail

(c) Nil

Primary Schools in Manipur and
Tripura

1920. Shri Pangarkar: Will the
Minister of Education be pleased to
state:

(a) the number of primary schools
at pr@sent in Manipur and Tripura;
and

(b) the total number of students
in primary schools at present there?

The Minister of FEducation (Dr.
K. L. Shrimall): (a) and (b). The
required information is as follows:—

Number of To:al num-

Primary ber of
(including students in
Junior Basic) such
Schoo!ls. schools.
(i) Tripura 1.069 72,146
(ii> Manipur . 1.420 97.929

Social Welfare Extension Projects in
Assam

1921. Shri Pangarkar: Will the
Minister of Education be pleased to
state the amount of Central assist-
ance given to Assam during the year
1960-61 so far for Social Welfare
Extension Projects and for social and
moral hygiene and after-care pro-
gramme?

The Minister of Education (Dr.
K. L. Shrimal): A gum of Rs. 3.08
lakhs has so far been releassd during
the year 1960-61 for Social Welfare
Extension projects in Arsam through
the Central Social Welfare Board.
The payments were made direct to
the State Social Welfare Advisory
Board and not to the State Govern-
ment.
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The Government of India will also
release a sum of Rs. 67,000 at the
rate of 50 per cent of the actual
expenditure of Rs. 1,35800 incurred
by the State Government during the
current financial year.

Grants to Educational Institutions
in Gujarat

1922. Shri Pangarkar: Will the
Minister of Education be pleased to
state:

(a) the number of educational
institutions of Gujarat which applied
for non-recurring grants during 1960~
61 so far; and

(b) the grant sanctioned to each of
these institutions?

The Minister of Eduocation (Dr.
K. L. Shrimali): (a) 37.

(b) Grants were sanctioned to the
following  three institutions  as

below:—
Nam: of the Instituiion Grant
sanctioned
R«
Lok Bharati  Rural Institute,

Sanosara . 13.094
M.S. Universi v of Baroda . 11,469
Sardar Va'libhabhai Vidvapeet,

Vallabh Vidya Nagar . . 2,400

Emoluments of Village Watchmen in
Orissa

1923. Shri Chintamoni
Will the Minister of
plcased to state:

Panigrahi:
Finance be

(a) whether the Orissa Government
have requested the Government of
India to bear two thirds of the
additional dearnes; allowance for
increasing the emoluments of the
village watchmen in Orissa;

(b) it so, whether Government
have agreed to the proposal; and

(cy what amount the Government
of India is going to advance to the
State Government for this purpose?
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The Minister of Finance (Shri
Morarji Desai): (a) Yes.

(b) The Government of India have
agreed to assistance for this purpose
in accordance with the scheme of
Central assistance to States for im-
proving the emoluments of low-paid
employees which will last till the
end of the current financial Yyear.
The scope of the scheme has been
explained in answer to Unstarred
Question No, 3484 on 24th April, 1859
and Starred Question No. 755 on Tth
December, 1960.

(c) Of the Central assistance to be
released to the State in the current
year in accordance with the general
scheme, it is estimated that a sum
of Rs. 16 lakhs will be for this
purpose.

Pay of Army Officers

1924. Shrimati Renu Chakravartty:
Will the Minister of Defence be
pleased to state:

(a) the total pay of a second lieu-
tenant, lieutenant, captain in 1947,
1953 and 1960;

(b) its break-up under heading of
regular allowances; and

(¢) what other allawances they are
entitled to?

The Minister of Defence (Shri
Krishna Menon): (a) and (b). A
statment giving the required infor-
mation in respect of Army officers of
the ranks of 2nd Lieutenant, Lieuten-
ant and Captain of all armg other
than Army Medical Corps, Army
Dental Corps and Veterinary officers
is laid on the Table. [See Appendix
III. annexure No. 65].

(¢c) The more important allow-
ances, besides Kit Maintenance and
Special Disturbance allowances, to
which Army officers, as a class, are
at present entitled, are as follows:—

(1) Officers are granted an outfit
allawnce of Rs. 800 on first
commission and after every
seven vears of effective service
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commencing from the date of
first commission.

(2) Officers of the rank of Lieuten-
ant anq Captain who have
completed two or more years
of commissioned service, are
eligible for Qualification Pay
at Rs. 75 per mensem or Rs. 50
per mensum according to the
special technical and staff
qualifications they possess.”

(3) Married officers are entitled to
Disturbance Allowance of
Rs. 135 when they travel on
warrant on transfer from one
station to another station with-
in Indian limits, for the pur-
pose of meeting incidental
expenditure.

(4) A Separation Allowance of
Rs. 50 per mensum is admissi-
ble, suject to the prescribed
conditions, to marrieq officers,
when they are posted to units
formationg located in specified
areas!stations in India, where
families are not permitted to
accompany them.

(5) Officers are entitled to compen-
satory (city) allowance in
certain specified stations under
the conditions and at the rates
applicable to civilian officers of
the Government.

Pay of J.C.Os.

1925. Shrimati Remu Chakravartty:
Will the Minister of Defence be
pleased to state:

(a) the total pay of Jamadars and
Subedars and other J.C.Os. in 1947,
1853 and 1960,

(b) its break-up under heads of
allowances;

(c) what are the other officers
allowances which they do not enjoy;
and

(d) the reasons for the same?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) and (b).
A  gtatement giving the required

information in respect of JCOs. of the
Infantry (other than those holding
honorary ranks as commissioned
officers) is laid on the Table. [See
Appendix III, annexure No. 66].

(c) and (d). As in the case of pay
proper, the difference in the allow-
ances admissible to officers and to
JCOs. is related to differences in
their other terms and conditfons of
service and the inducement neces-
sary to attract persons of the right
type. The more important allow-
ances for which officers ag a class,
but not JCOs., are eligible are, Out-
fit allowance, Kit maintenance allow-
ance, Special disturbance allowance
(in  addition to the disturbance
allowance), Separation allowance and
Qualification pay.

Melting Scrap

1926. Shri M. B. Thakore: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the annual requirement of
melting scrap by the Mysore Iron
and Steel Works, Bhadravati, Mysore
State;

(b) the quantity of melting scrap
actually consumed by them during
the years 1956 to 1960;

(¢) the break-up in grades of
Mysore Iron’s 1960 melting scrap
consumpfion;

(d) the tonnage of No. 1 quality
pressbaled sheet cutting scrap and
heavy melting scrap received by the
Mysore Iron and Steel Works in 1960
as allocation from Bombay and
Madras exporters against their ship-
ment of No. 2, 2a and 3 bundles;

(e) the other sources, if any, from
which the Mysore Iron & Steel
Works received scrap supplies during
1960; and

(f) the price per ton paid by the
Mysore Iron and Steel Wroks for the
scrap supplied to them by Bombay|
Madras exporters as allocation and
for any quantity the Mysore Iron
directly acquired from the open
market?
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The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
About 30,000 tons per annum.

(b) The consumption figures during
the last four financial years including
Works' own scrap were as under:

Tons

1956-57 33.537

1957-58 41.702

195%-59 51.2%9

1959-60 40.720

(¢) Heavy mel ing serip . 20.517

Turnings and borings . 3.856
(d) No, 1 quility pressed shect

c tings
(i) Bombay exporters 2.450
(i) Madras exporters . . 1.860

(e) 12,206 tons from sources like
the Railways, Hindustan Shipyard,
Indian Steel Rolling Mills, etc,

(f) Scrap from
been purchased by the Bhadravati
Steclworks at  controlled rates.
During 1960 the Works purchased no
scrap directly from the market.

Prices of Scrap

1927. Shri M. B. Thakore: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether it is a fact that con-
sequent on the failure to effect any
up ward revision of the low control
prices of melting scrap there is a wide
disparity betwcen the control price
and the open market price of No. 1
quality sheet cuttings;

(b) whether it is also a fact that
while the Hindustan Steel Ltd. pur-
chased all its scrap requirements from
the open market, the Mysore Iron &
Steel Works depends for its scrap
supply on the Bombay/Madras ex-
porters inasmuch as the Ferrous Scrap
Expart Policy compels the exporters
to supply scrap to Mysore Iron and
Steel Works at the low control price;
and

(c) the reasons why Bombay/
Madras scrap exporters are made to
subsidize the raw material purchase
of the Mysore Iron and Steel Works?

exporters have
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The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Government is not aware of any dis-
parity between controlled price and
open-market price. As per statutory
price control, scrap can be sold only
at controlled prices.

(b) Both Hindustan Steel and Mysore
Iron and Steel Works are given scrap
from the Controlled sources to the
maximum cxlent possible. They are
also given 10 per cent. levy which the
Government is levying on number 2,
2a and 3 quality sheet cuttings from
the exporters of Bombay and Madras.
Moreover, policy of Government is to
utilise to the maximum extent possible
the scrap available in the country
from indigenous sources.

{c) Does not arise.

Hobby Workshops in Universities and
Colleges

1928. Shri D. C, Sharma: Will the
Minister of Educatlon be pleased to
refer to the reply given to Unstarred
Question No. 677 on the 24th Novem-
ber, 1960 and state the up-to-date pro-
gress made to implement the proposal
to establish hobby workshops in uni-
versities and colleges?

The Minister of Education (Dr.
K. L. Shrimali): A statement laid on
the Table. [See Appendix III, an-
nexure 67].

Amendment of Banking Law

1929, Shri D, C. Sharma: Will the
Minister of Finance be pleased to
refer to his statement made in Lok
Sabha on the 20th August, 1960 and
state at what stage is the proposal to
amend the existing Banking Law with
a view to giving ‘“greater protection”
to the interests of depositors and
securing them “quicker initial relief”
in case banks went into liquidation?

The Minister df Finance (Shri
Morarji Desai): The required infor-
mation has already been furnished to
the House in reply to the Unstarred
Question No. 701 answered on the
24th November, 1960. There has been
no change in the position since then.
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Relief of Educated Unemployment in
Punjab

1930. Shri D. C. Sharma: Will the
Minister of Education be pleased to
state:

(a) the number of new teachers
allotted to the Punjab Government
during 1960-61 under the scheme of
relief of educated unemployment and
expansion of primary education; and

(b) what amount was allocated to
the Punjab Government during 1959-
60 and 1960-61 for this purpose?

The Minister of Education (Dr.
K. L. Shrimall): (a) 900 teachers.

(b) (i) 1959-80:—The allocation for
this scheme was part of the general
allocation for Elementary Educration
and was not shown separately.

(ii) 1960-61:—Rs. 31-27 lakhs.
Polytechnics in Punjab

1931. Shri D. C. Sharma: Will the
Minister of Sclentific Research and
Cultural Affairs be pleased to refer
to the reply given to Unstarred Ques-
tion No. 708 on the 24th November,
1960 and state the up-to-date progress
made in opening the Centrally spon-
sored Polytechnics in Punjab?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): For the Sirsa Polytechnic,
land has been acquired and tenders
for the construction of the buildings
have been called.

For the Batala Polytechnic, land
acquisition proceedings are in pro-
gress and administrative approval for
the construction of the buildings has
been given.

For th: Guru Tegh Bahadur-garh
Polytechnic, action is in progress to
take over the land offered by the
Guru Nanak Education Trust.

The Polytechnics at Sirsa and
Batala are expected to start function-
ing during 1962-83.

Arrears in High Court of Orissa

1932. Shri Kumbhar: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) the number of civil, crimjnal
and election cases filed in the High
Court of Orissa, Cuttack during the
Second Five Year Plan period year-
wise so far;

(b) the number of those cases dis~
posed of so far;

(¢) the number of cases pending;
and

(d) the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) to (d). The information is being
obtained and will be laid on the Table
of the Lok Sabha.
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Rationalisation of Banks

1935 J Shri Ram Krishan Gupta:
‘L Shri S. M. Bannerjee:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 1001 on the
20th December, 1960 and state:

(a) whether Government have con-
sidered the scheme for nationalisation
of remaining six banks; and

(b) if so, the result thereof?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). In addi-
tion to the banks referred to in the
reply to the Starred Question No.
1001 on the 20th December, 1960,
moratorium orders have been issued
in respect of two more banks. The
latest position in respect of each of
these banks is indicated in the state-
ment laid on the Table. [See Ap-
pendix 11T annexure No. 68].
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Minority Languages

1937 r Shri R. C. m:
' \ Shri Subodh Hansda:

Will the Minister of Home Affairs
be pleased to state:

(a) whether to recognise a district
as bilingual or unilingual as the case
may be languages mentioned in the
Eighth Schedule are only taken into
consideration;

(b) how the minority languages of
a district are defined; and

(c) whether the languages spoken
by the Tribes also come within them?
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The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (c). Attention is invited to para-
graphs 7-12 of the Memorandum on
Safeguards for Linguistic Minorities
(1956). The provisions containeq in
these paragraphs do not relate only
to the languages mentioned in the
Eighth Schedule.

Recognition of Unions

(Shri S. M. Banerjee:
1938. { Shri Tangamani:
[ Shri Indrajit Gupta:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 749 on the
7th December, 1960 and state” whether
Government have now taken a final
decision to restore recognition of
those Unions and Federations recogni-
tion of which was withdrawn after the
July, 1960 strike?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
No.

Foreign Exchange Violation

( Shri Pangarkar:

Shri Rameshwar Tantia:
1939.¢ Shri Ram Krishan Gupta:
1Shﬂ S. M. Banerjee:

Shri T. B, Vittal Rao:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No. 429 on the 24th
November, 1960 and state:

(a) whether the Director of En-
forcement, Foreign Exchange Regula-
tion has since completed investiga-
tions regarding foreign exchange re-
gulation violation case against a
director of the State Bank of India;
and

(b) if so, the details thereof?

The Minister of Finance (Shri
Morarji Desal): (a) No Sir.

(b) Does not arise.
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Geological Survey of Nagaland

1940. Shri Pangarkar: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether Government propose
to conduct a geological survey of
Nagaland; and

(b) it so, when this work will be
undertaken?

The Minister of Mines and Oll (Shri
K. D. Malaviya): (a) and (b). The
Geological Survey of India have pre-
pared a programme to undertake
geological survey of parts of Naga-
land during the Third Plan Period.
This work is proposed to be under-
taken by about middle of the Third
Plan period.

Engineers and Technicians in Steel
Plants

Shri Morarka:
1841, ¢ “Shri Nathwani:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

Y ™

(a) the total number of engineers

and technicians employed in the
three steel plants;

(b) the total number of engineers
and technicians who have resigned
or expressed a desire to resign; ar}d

(¢) if so, the reason for the same?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh):

(ai Rourkela 408¢
Bhilai 7939
Durgapur 4008

(by  Rourkela 174
Bhilai 179
Durgapur 65

(c) Though some resignations have
been submitted without assigning any
reasons, the usual reasons given are:
f&mily affairs, health grounds and
better prospects elsewhere.

Earth Work at Barauni

1942, J Shri Morarka:
Shri Nathwani:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) the expected cost of earth work
to be undertaken at the Barauni Re-
finery site; and

(b) the reasons for not providing
for this amount in the original esti-
mates?

The Minister of Mines and 0il
(Shri K. D. Malaviya): (a) and (b).
The cost estimate for Barauni Re-
finery has not yet been determined.
The earth work including inter alia
preparation of the refinery site is
estimated to cost about Rs. 1.5 crore.

Enquiry inte Gauhati Incidents

1943. Shri Ram Krishan Gupta: Will
the Minister of Home Affairs be
pleased to refer to the reply given to
starred question No. 744 on the Tth
December, 1960 and state:

(a) whether the commissions of
Inquiry appointed to enquire into the
happenings at Gauhati and other
places have submitted reports; and

{(b) if so, the details thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b), The two Commission of
Inquiry have submitted their reports
to the Government of Assam. These
reports are under consideration of the
State Government and have not yet
been made public.

Mineral Development In Punjab

1844, Shri Ram Krishan Gupia:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether Punjab Government
have submitted any scheme for
mineral development and setting up
of a steel plant in District Mohinder-
garh during the Third Five Year
Plan;

(b) if so, the details thereof; and
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(c) the action taken thereon?

The Minister of Mines and Oil (S8hri
K. D. Malaviya): (a) A scheme sub-
mitted by the Punjab Government for
the mineral development has  been
approved under the Third Five Year
Plan. No scheme for setting up of a
steel plant in District Mohindergarh
has been sbmitted by the State Gov-
ernment.

(b) A provision of Rs. 8.50 lakhs has
been made in the Plan for this
scheme, for the following purposes:—

(Rs. in lakhy

(i) Additional staff for the State
(‘lcu]np{‘:;‘.’i] ”’!‘Ii‘ 1 SD

(ii) Grant of loan 10 mine-lease

holders for :he purchase
of machinery . 150

fiiir Construction of link road
tomine heads 400

(iv) Pruchase of machinoy for
the State Geolowieal Unpe - &0

In addition, a sum of Rs. 1.50 lakhs
is provided as ‘Spill-over’ in the year
1961-62, for the purchase of machinery
for the unit.

(c) Steps are being taken by the
State Government to implement the
programme envisaged for the year
1961-62.

nitq ww w wfpa
pavy. ot AAW TRHT ¢ W I
wrd At a7 T A T R
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Shortage of Coke in Punjab

1946, { Shri D. C. Sharma:
' | Sardar Iqbal Singh:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether there is acute shortage
of hard coke required by the Foundry
Industry in Punjab;

(b) whether Punjab Government
have requested the Centre for permis-
sion to set up a coke-oven plant; and

(c) whether Government will place
broad details of the proposals on the
Table?

The Minister of Steel, Mines and
Fuel (Sardar BSwaran Singh): (a)
There have been temporary shortages
at some centres in the Punjab due to
difficulties of movement from Bengal
Bihar via ‘Above Moghulsarai’. Ad
hoc allotments were made in respect
of consumers who had reported short-
ages,

(b) No.

(c) Does not arise.
Ty ®T a0 ww

¥y, st vaame fay T faw
ot gy T ) g a9 fy o

(%) T 79T 9TOA FT A HTFQ
w0 fFAar R

() e feaar fadeit =wr 2
o gEeT fea s el wqEr ¥
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Raw Materials for Steel Plants

Shri Raghunath Singh:
Shri Agadi:
Shri Wodeyar:
Shri Sugandhi:
1948. { Shri M. B. Thakore:
Shrji A. M. Tariq:
Shri K. U, Parmar:
Shri Prakash Vir Shastri:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) the distances of the sources of
raw materials from the present Steel
Plants and also those proposed in the
Third Plan;

(b) the means of communications
which either exist or are proposed
over these distances:

(c) how are such means of com-
munications proposed to be develop-
ed it they are inadequate to serve
the Steel Plants, taking into considera-
tion their future expansion;

Written Answers PHALGUNA 29, 1882 (SAKA) Written Answers  <ggg

(d) what are the relative costs of
developing or providing them as may
be necessary separately for rail, road
and inland water transport;

(e) whether at present the Steel
Plants rely solely on rail communica-
tion and if so. why other modes of
communications have not been deve-
loped either in place of the Railways
wherever new lines have been laid
for the Steel Plants or to supplement
them; and

(f) what are the general economics
of road and rail communications in
such areas as regards the initial cost,
the cost of operation and speed?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(f). A statement is laid on the Table
of the House. [Sce Appendix III, an-
nexure No. 69].

Wire Drawing Industries

1949. Shri P. C. Borooah: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether Government of India
have decided to encourage wire draw-
ing industries;

(b) if so, what is the present capa-
city of the industry:

{c) what capacity is envisaged
under the scheme; and

(d) whether the wire drawing
material is adequately available?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(c). The demand for wire of various
kinds has been growing. A panel of
experts who examined the position of
the industry have estimated that the
demand by the end of the Third Five
Year Plan is likely to be about 470,000
tons of wire per year. The capacity
at present is about 200,000 fons a year.
A number of further schemes have
been licensed with a capacity of
about 140,000 tons a year. Manufac-
ture of wire is, however, amcnable
to development in small units dispers-

ed over the countrv. In relaxations
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announced in April 1860, manufac-
ture of wire—black or galvanised,
plain or barbed-wire nails and wire
ropes,—in units employing less than
50 persons and using indigenous
equipment, has becn authorised to be
put up freely. It is expected that the
industry will grow and have adequate
capacity to meet the demand estimat-
ed by the end of the Third Plan.

(d) The raw material for the manu-
facture of wire is wire rods in the
form of coils. At present the pro-
duction of wire rods within the coun-
try is about 125,000 tons. Wire rod
has also been imported to bridge the
gap between demand and production.
A new mill has been put up at the
integrated steel works in Burnpur
which in full production will be cap-
able of supplying about 100,000 tons
of wire rods. Another mill for the
manufacture of wire rods is included
in the expansions to the steel plant in
Bhilai. Existing re-rollers who wish
to take up the manufacture of wire
rods are being permitted to do so. The
results of these steps are beginning
to be felt and it is expected that in
about a year or two from now the
production of wire rods will meet re-
quirements in full.

faieft o
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Radio Astronomy Station, Delhi

1952 [ Shri Raghunath Singh:
"\ Shri Bibhuti Mishra:

Will the Minister of Sclentific Re-
search and Cultural Affairs be pleas-
ed to state whether it has finally
been decided to have a permanent
radio astronomy station in Delhi at
Mehrauli?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
EKabir): Yes, Sir, but the exact site
has not yet been selected.

W &% | AW
tex3. st vewe feg : e

geam, W st v 5 ff gz ¥y
® sy etife:

(%) war w67 WEwTy @Y ¥

UF A€ AT AT A £ QYA
an T g A

(&) afz gi. ar vqwr faqow
war g 7

W WR &9 WWY (s @0 Ro
wete) - (%) qur (®). AW AR
NIFfa® 79 Wram  F4@ § A4 FA-
AT 3T F EYFFT AT 0
FE & oF frgra-grg  aEdY fawto
FH & faae ww@r &

Production of Ingots in Rourkela Steel
Plant

( Shri Sampath:
1954, { Shri P. G. Deb:
((Dr. Vijaya Ananda:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) the total production of ingot
steel in Rourkela Steel Plan, month-

wise; and

(b) whether maximum production
capacity has been reached?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) The
gross month wise production of steel
ingots in the Rourkela Steel Plant till

the end of February 1861 was as
follows:—

i R
:ar;l. 1959 :,130
June 3038
July 2436
August 1762
September 3880
Oc:ober 5275
November 5503
December 5317
January. 1960 BRI12
February 11401
March 17540

, 15628%
:(T;.l 13369
June 14360
Jaly 15360
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August 17724
September 11336
October 19571
November 20558
December . 21768
January, 1961 . 27398
IFebruary . . 19470
ToTaL

. 264,041

(b) No, Sir.

Recreation Centres for Government
Employees

1955, Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether there is any proposal
to start clubs for Government officials
where they can relax at the end of a
weary day;

(b) whether there is also any pro-
posal 1o build hostels attached to these
clubs where bachelor officers can stay
al reasonable rates;

(¢) if so, the details of the same;
and

(d) 1f not. the steps proposed to be
taken in this direction?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Many such clubs have already becn
set up in Delhi and Community Halls
are also being built.

(b)Y to (d). It is not proposed to
attach any hostels to these clubs but
a proposal is separately under con-
sideration to construct two hostels for
unmarried officers, one for men and
“the other for women.

Rise in Sterling Balances

1956 Shri Arjun Singh Bhadauria:
' Shri §, A. Mehdi:

Will the Minister of Finance be
oleased tc state:

(a) whether there has been a rise
in the sterling balances recently; and
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(b) if so, what is the weekly rise
from Ist November, 1960 to 15th
March, 1961?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). The
Sterling Balances of the Reserve Bank
of India have shown a varying trend
but therec has been a net rise of
Rs. 16.10 crores from the end of
October 1960 to the 10th March, 1961
(the last date for which information
is available). The weekly change in
these balances is indicated below:—

Week ended  Tevel of Week! Tevel of
Srerling ended S erling
Balances Ralances

28-10-60 . 142075 6-1-61 14762
4-11-60 o Lg1-28 13-1-601 147 48
L1=11-f0 TR 20-1-01  147-43
Ih=11=00 13y-63 27-1-61 147:67

Trefe 11997 1-2-H1 147 26

2-12-60 1§51 70 19-2-61 152 48
G-12-00 152-62 17-2-61 157-56
10=§ 200 15511 24-2-H1 159 50
231260 185 549 1-3-61 157 30
Ju-12-ho 151 73 10-3-61 13885

1. The figures are published as for
cach Friday.

2 Includes Rs. 1418 crores (DM
125.1 million) received from West
Germany.

Display of Obscene Yosters

1957. Shri Ram Saran: Will the
Minister of Home Affairs be pleased
to state:

(a) what steps Government have
taken with regard to display of
obscene posters in public places
specially in the Union Territories;

(b) the results so for obtained for
such steps: and

(¢) what do Government propose
to do in the matter on a long range
policy?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (»)
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and (b). Public exhibition or circula-
tion in any manner of any obscene
object is an offence punishable under
Section 292 of the Indian Penal Code
which is applicable throughout the
country. There is no special problem
in the Union Territories as distinct
from the States.

(c) Does not arise.

Wealth and Income Taxes

1958. Shri Kalika Singh: Will the
Minister of Finance be pleased to
state:

(a) the number of tax-payers who
pay more than hundred per cent of
their income by way of Wealth and
income taxes;

(b) the approximate percentage of
the number of such tax-payers to the
total number of tax-payers; and

(c) the percentage in  terms of
valuation of the amount of taxes
which is in excess of hundred per cent
of the incomes to the total amount of
aforesaid taxes?

The Minister of Finance (Shri
Morarji Desai): (a) to (c). The infor-
mation is not readily available. It is
being collected and will be laid on
the Table of the House as soon uas
possible.

Pay Scales of Civilian Officers in
Ordnance Establishments

1959. Shri S. M, Banerjee: Will the
Minister of Defence be pleased to
state:

(a) whether new pay scales for
civilian officers in Ordnance Estab-
lishments including those working in
Directorate General of Ordnance Fac-
tories have now been finalised;

(b) if not, the reasons for the
delay; and

(c) the steps taken to cexpedite
finalisation?

The Minister of Defemce (Shri
Krishng Menon): (a) to (c). Proposals
for the reorganisation of the Cadre

of the Indian Ordnance Factories
Service and for improved pay scales
for officers in the Directorate General
of Ordnance Factories are under
active consideration. Every effort is
being made to expedite a decision.

Government Employees on Study
Leave Abroad

1860. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) what is the number of Central
Government Employees who are away
to US.A. and UK. (separately) on
study leave; and

(b) how many of them have gone
on their own expenses but on leave
as may be due to them?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). The
information is being collected and will
be placed on the Table of the Sabha
as soon as it becomes available.

Grade IV Employees

1961. Shri D, C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) what criteria have been adopt-
ed during the years 1955 and onwards
for fixing seniority in Grade IV of the
Central Secretariat Service;

{b) on what basis the persons who
were not in Government service on
1st January, 1958 have been placed
senior to those who were holding
substantive posts on that date in the
recently published civil list of Grade
IV of the Central Secretariat Service;

(c¢) whether Government are aware
that modification of the principle of
seniority has created a lot of dis-
appointment among a large section of
affected persons who have been work-
ing in that grade for more than
7 years because of having been
declared junlor to those persons who
joined service as late as more than
7 years later; and
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(d) if so, what steps Government
propose to take to mitigate those
hardships?

The Minister of State in the Mini-
stry of Home Affairs (Shri Datar): (a)
to (d). A statement indicating the
position is laid on the Table. [See
Appendix Ill, annexure No. 70].

Stainless Steel Quota for Jammu and
Kashmir

1962. Shri A. M. Tariq: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) the number of persons who
have been allotted the quota of stain-
less steel in Jammu Industrial Estate
during 1959-60 and 1860-61 so far;

(b) whether these persons have
been able to utilise the quota sanc-
tioned to them; and

(c) if not, how that sanctioned
quota has been utilised otherwise?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Two.

(b) and (c¢). 52 tons of stainless
steel sheets have been released in
favour of these firms and the allottees
have lifted all the material. The
material has been allotted on the
recommendation of the Director of
Industries and Commerce, Government
of Jammu and Kashmir, and these
industries are under his administra-
tive control. It is for State authori-
ties to ensure that materials received
by the above units are properly
utilised. We have no information
about the actual utilisation of steel
by various parties.

Hindi Encyclopaedia

Shri D. C. Sharma:
196} { Sbri Jagdish Awasthi:
| Shri Assar:

Will the Minister of Education be
pleased to state:

(@) whether he has suggested that
Roman numerals be used in the Hindi
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Encyclopaedia being brought out by
the Kashi Nagari Parcharini Sabha;

(b) whether this suggestion has
been opposed by a large section of the
public; and

(c) if so, the reaction of Govern-
ment thereto?

The Minister of Education (Dr.
K. L. Shrimali): (a) The Nagari
Pracharini Sabha, Varanasi has been
directed to use international numerals
only in respect of technical articles
and chemical formulae in the Hindi
Encyclopaedia.

(b) and (c). No, Sir. A few criti-
cisms have, however, appeared in the
Press and they are being examined.

Child Welfare Programme

1964. Shri P. C. Borooah: Will the
Minister of Education be pleased to
state:

(a) the amount spent on Child Wel-
fare Programme during each of the
vears during the Second Five Year
Plan;

(b) how much has been allocated
for these programmes for the Third
Five Year Plan period; and

(c) how many voluntary organisa-
tions are at present in the field of
child welfare in the country?

The Minister of Education (Dr.
K. L. Shrimali): (a) to (c). The
requisite information is being collect-
ed. It will be laid on the Table of
the Sabha as soon as possible.

Terminal Tax on Railway Passengers

1965. Shri P. C. Borooah: Will the
Minister of Finance be pleased to
state:

(a) whether there has been a pro-
posal to levy a terminal tax on rail-
way passengers,

(b) if so, whether Government do
not consider it to be advisable and
why;
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(c) what was the rate of the pro-
posed levy; and

(d) what additional yearly revenues
were expected from this levy?

The Minister of Finance (Shri
Morarji Desal): (a) and (b). A
recommecendation of the Taxation
Enquiry Commission 1953-54 to levy
a terminal tax on railway passengers
was not processed because of the tax
on railway fares levied in 1957.

(c) and (d). The Taxation Enguiry
Commission recommended that a low
rate on Jlong distance passengers,
travelling a distance of 150 miles and
over might be levied in cities with a
population of over 5 lakhs and that
the realised amount might be distri-
buted among the local authorities. It
is unlikely that the share of any local
authority would have exceeded a few
thousand rupees.
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C.1 Bheets

1968, Bhri L, Achaw Singh: Will
the Minister of Heme Affairs be
pleased to state:

(a)- whether it is a fact that
has been a misuse of C.I. Sheets
for subsidised housing scheme
tribals under the backward classes
scheme in Manipur; and

Nt

(b) if so, whether specific cases of
irregularities and misuse have been
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reported and any action taken on
these?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and (b).
The information is being collected
from the Administration and will be
laid on the Table of the House as soon
as it is received.

Recognition of Service of Loyal
Government Employees during
General Strike

1969. Shri Kumbhar: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the Central Govern-
ment have given recognition to those
Government employees who rendered
meritorious and loyal service during
the period of the last general strike;
and

(b) if so, the nature and manner of
the recognition”

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes.

(b) A suitable entry has been made
in the character rolls of those em-
ployees who remained at their posts
even though other employees in the
same ustablishment had gone on
strike. Selected class I1I and class TV
employees who remained  at their
posts loyally in difficult circumstances
or who displayed conspicuous devo-
tion to duty have been granted suit-
able monctary rewards.

Lxpenditure on Prisoners in Assam
Jalls

1970. Shri L. Achaw Singh: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Unstar-
red Question No. 2337 on the 23rd
December, 1960 and state:

(a) whether the Government of
Assam have communicated the infor-
mation regarding the expenditure
incurred on the maintenance of the
prisoners in Assam jails; and

(b) if so, the expenditure figure for
.the same?
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The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). The Government of Assam
have so far raised a debit of
Rs. 102.83 nP. (Rupees one hundred
and two and eighty-three Naye Paise
only) angd it has been accepted by the
Manipur Administration, Further
debits are likely to be raised by the
State Government. The total expendi-
ture involved can only be indicated
after the Assam  Government have
communicated the full expenditure
incurred by them in this connection.

Census in Naga Areas of Manipur

1972. Shri L. Achaw Singh: Will the
Minister of Home Affairs be pleased
1o state whether regular census work
has been carried on in the Naga areas
of Manipur where disturbed condi-
tions prevailed?

The Deputy Minister of Home
M‘lnlrs (Shrimati Alva): Yes, except
in a small pocket in  Tamenglong
Sub-Division where the Census work
had to be suspended owing to hostile
interference, but it is expected to be
resumed shortly.

S.C, & ST. In Jammu and Kashmir

1973, Shaikh Mohammad Akbar:
Will the Minister of Home Affairs be
pleased to state the amount spent by
the Government of India for welfare
of Scheduled Castes and other back-
ward classes in the State of Jammu
and Kashmir during the Second Five
Year Plan period and what amount is
proposed to be spent during the Third
Five Year Plan period?

The Deputy Minister of Home
Affairs (Shrimati Ailva): Since the
beginning of the Second Five Year
Plan period, upto the ¢nd of Decem-
ber, 1960, the Government of Jammu
and Kashmir have incurred an
cxpenditure nf Rs. 7478 lakhs on the
schemas for the wcelfarc of Scheduled
Casts and Other Backward Classes,
out of which the amount spent by the
Government of India, by way of
Central assistance, is Rs. 13.15 lakhs.
For the Third Five Year Plan the
total provision of Rs. 26.00 lakhs has
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been approved for schemes for the
welfare of Scheduled Castes and Other
Backward Classes and the actual
expenditure will be shared equally by
the Government of India and the
State Government for State Sector
schemes and fully borne by the Gov-
ernment of India for the Central
Sector schemes.

Rehabilitation of Denotified Tribes in
Madhya Pradesh

1974, Shri D, C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether a scheme for the
rehabilitation of denotified tribes in
Vidisha district of Madhya Pradesh
has been sponsored by Government;
and

th) it so, the details of the same?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and (b).
The information has been called for
from the State Government and will
be laid on the Table of the House
after it is received.

Model Rules in M.ES.

1975. Dr. Melkote: Will the Minis-
ter of Defence be pleased to state:

(a) the number of civilian doctors
rendered surplus after the introduc-
tion of M.E.S, Model Rules in Mili-
tarv Engincering Service Department
in 1959:;

(b) whether the civilian doctors
who were thus rendered surplus were
adjusted against deficicncies of
similar posis existing then clsewhere
in the Defence Installations;

(c) if not. the reasons therefor; and

(d) whether it is a fact that while
rendering civilian doctors surplus as
above juniors have been still retained
in  service whereas sepior quasi-
permanent civilian doctors have been
discharged from service and. if so,
the reasons therefor?

The Minister of Defence (Bhri
Krishna Menon): (a) One.
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(b) and (c). The vacant posts of
civilian doctors in the Defence Instal-
lations which were available at the
time the doctor in question was
rendered surplus to the Military
Engineering Service had, under rules,
to be filled by direct recruitment, and
had been released to the Employment
Exchanges.

(d) The doctor in question was
specifically recruited for projects
under the Garrison Engineer Projects
Division, Ambala and continued to
serve till his services were terminated
on completion of these projects by
giving him due notice of three months,
under the appropriate rules, as he
was a quasi-permanent employee.
His seniority vis-a.vis other civilian
doctors in the Defence Installations
was, therefore, not relevant.

Grant of Educational Stipends te
Children of Political Sufferers in
Orissa

1976. Shri Chintamoni Panigrahi:
Will the Minister of Edueation be
pleased to state:

(a) whether Government have
sanctioned its contribution to Orissa
Government for implementing the
scheme for the grant of educational
stipends and scholarships to the
children of politica] sufferers in Orissa
in 1960-61 and 1961-62;

th) if so, how much amount;

(c) the number of children of poli-
tical  sufferers in Orissa getting
scholarships and stipends now under
this scheme; and

(d) the district-wise figures of
them?
The Minister of Education (Dr.

K. L. Shrimall): (a) and (b). No
amount has so0 far been sanctioned
for the years 1960-81 and 1061-62
because Government of India grant is
sanctioned when a slatement of actual
expenditure incurred has been receiv-
ed.

(c¢) and (d). The scheme was given
effect to in Orissa State from the year
1959-80, and as per information
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received from the State Government
of Orissa, the number of children of
political sufferers district-wise who
were given stipends and lump grants
during that year is given below:—

SL Name of the District Number
Ne. recipients
1. Balasore . . 30
2. Cutrack . . 24
3. Dhenkanal 8
4. Ganjam 5
s. Keonjhar 1
6. Koraput 1
7. Mayurbhani 1
8. Puri . 13
9. Sambalpur 4
ToraL . 87

The State Government has also inti-
mated that the number of receipients
during the current year (1860-61) has
not been finalised.

Suab-Registrar at Kailasahar (Tripura)

1977. Shri Bangshi Thakur: Will the
Minister of Home Aflairs be pleased
to state:

(a) whether it is a fact that for
want of sub-registrar the people of
Kailasahar in Tripura have been
suffering much;

(b) whether it is a fact that the
sub-treasury (Treasury) Officer of
Kailasahar is acting as Sub-registrar
in addition to his own duty; and

(¢) it so, whether Government
intend to depute a Sub-registrar at
Kailasahar? ’

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) to (c¢). The information is being
collected and will be laid on the
Table.
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Lost of Children in Dethi

1978. Shri Ram Garib: Will the
Minister of Home Affairs be pleased
to state:

(a) how many boys and girls have
been reported lost/or have left their
houses without any trace so far from
Delhi/New Delhi during the months of
January and February 1961 of the
following age groups;

(i) between 3 and 11 years: and
(ii) between 11 and 19 years;

(b) the number of persons who
have so far been found out and
restored to their parents; and

(c) what action is being taken by
police to recover the rest of the mis-
sing children?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
No. of boys and girls lost

January February
1961 1961

Boys  Girls Bovs  Girls

(i) beiween 3
and 11 years 153 96 s3 25
(ii) between 11

and 19 yeats 52 8 50 1

(b) 409 out of 438.

(¢) The Missing Persons Squad of
the Crime Branch of the Delhi CID
continues to make vigorous enquiries.
Al]l police stations and police posts in
Delhi have been specially alerted and
the particulars of the missing children
have been published in the Daily
Crime News Bulletin. Their photo-
graphs, where available have also
been published in the Delhi Criminal
Intelligence Gazette. Enquiries are
being made from places likely to be
visited by the children.
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Unauthorised Cultivation of Tobacco
in Punjab
1979. Shri Ram Garib: Will the
Minister of Finance be pleased to refer
to the reply given to Unstarred Ques-
tion No. 231 on the 3rd August, 1860
and state:

(a) whether the cases referred to
in the answer have been detected and,
if so, what penalties have been
imposed on each offender and what
were the estimates of crops in each
case;

(b) whether any duty was charged
from the offenders, and, if so, at what
rate from each offender; and

(c) whether any of these offenders
had been brought to book before 1960
i.e. during 1959 for the same offences
and, if so, what are their particulars?

The Minister of Finance (Shri
Morarji Desai): (a) The cases refer-
red to in the answer to Unstarred
Question No. 231 on the 3rd August,
1960 had been detected by the Cen-
tral Excise staff. The following were
the estimates of tobacco yield and
penalties imposed in each case:—

Estimated Peral'y
yield in  imposed
each case. in cach

S. No, District,

case,
1 2 3 4
{in lhs) (in rupecs)
Gurdaspur

1. 184 5
2. 8o 5
3 112 5
4 2400 20
5. 1000 15
6. 180 5

Kangra
7. 8o 20

(b) The Central Excise duty was
charged from all the offenders at the
rate of 47 naye paise (basic) and 23
naye paise (additional) per 1lb. of
tobacco.

(c) No, Sir. The latter part does

nol arise.

Copper Deposits near Manmad

1980, J Shri Pangarkar:
* | Shri G. K. Jedhe:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether it is a fact that copper
deposits have been found near Ran-
khede village 25 miles away from
Manmad in Nasik district of Maha-
rashtra; and

(b) if so, the details thereof?

The Minister of Mines and Ol (Shri
K. D. Malaviya): (a) The Govern-
ment of India is not aware of any
such find.

(b) Does not arise.

Firing by Naga Hostiles on Running
Train

1982. Shrimati Mafida Ahmed: Will
the Minister of Defence be pleased to
state:

(a) whether it is a fact that two
soldiers were injured in a running
train on 10th February, 1981 by firing
of Naga Hostiles; and

(b) if so, the facts thereof?

The Deputy Minister of Defence
(Sardar Majithia): (a) and (b). On
14th February, 1981, two Other Ranks
were wounded as a result of firing by
hostiles on a special train carrying
Army personnel.

No such incident took place on 10th
February, 1961.

m Alhwanu to Life Insurance
orporation Empieyees

Shri P. C. Boroosh:
’“‘{amsumm

Will the Minister of Finance be
pleased to state:

-(l) whether the Life Insurance
Corporation has decided to give more
dearness allowance to its employees;
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(b) it so, to what extent;

(c) what categories of staff will be
benefited by this increase; and

(d) from what date the decision
will apply?

The Minister of Finance (8hri
Morarji Desal): (a) to (d). According
1o a provisional agreement arrived at
on 6th March, 1961 between the Life
Insurance Corporation and its Emplo-
yees Unions ie. The All India Life
Insurance Employees Association and
the All India Insurance Employees
Association, Class III and Class IV
Employees of the Life Insurance
Corporation will get a flat increase of
Rs. 15 p.m, in the Dearness Allowance
with effect from 1st April, 1960.

Rs. in lakhs)
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Uplift of 8.C. and S8.T. in Madras
State

1984. Shri Elayaperumal: Will the
Minister of Home Affairs be pleased
to state:

(a) what amount was allotted to
Madras State Government from the
Central Government for the uplift of
Scheduled Castes during the Second
Plan period;

(h) if so, what amount was spent
so far; and

(¢) if not, what are the reasons?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and (b).
The required information is given
below:—

(Rs. in laksh)

Amount allotted in the Second Plan

Expenditure incurred upto 3ist

Decemiber 1960

State Secour Central Fonal Statle Sector Central Toial
Secan SeC o
*353: 10 K116 43426 ®ooaoyn 7183 324 73

*Includes State Government's shareof 50 per cent of the expenditure.

(¢) Does not arise.

Relief of Educated Unemployment
in Madras
1985. Shri Elayaperumal: Will the
Minister of Education be pleased to
state:

(a) the number of new teachers
allotted to the Madras State Govern-
ment during 1960-61 so far under the
scheme of relief of educated unemploy-
ment and expansion of primary edu-
cation; and

(b) the amount allotted to the
Madras Government during 1960-61
for this purpose?

The Minister of Education (Dr.
K. L. Shrimatl): (a) 1,500 teachers.
(b) Rs, 38.52 lakhs.
Basic Education in Madras

1986. Shri Elayaperumal: Will the
Minister of Education be pleased to
atate:

(a) what amount was allotted to

Madras State for promotion of basic
education during the Second Five Year
Plan period; and

(b) the amount utilised so far for
this purposc during the Second Five
Year Plan period by the State
Government?

The Minister of Education (Dr.
K. L. Shrimall): (a) The Government
of India does not earmark Central
assistance to State Governments for
their schemes of Second Plan,
scheme-wise. It is for the State Gov-
ernménts to draw up their own State
Annual Development Programmes
within the over-all ceiling for the
entire Plan period, and the Central
assistance at the rate of 60 per cent
of the approved expenditure is admis-
sible to the State Governments for
the schemes of Basic Education
included therein.
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2. Following grants were sanctioned
to Madras for promotion of Basic
Education during 1956-57 and 1957-58
under the Second Five Year Plan:

1956-57: Rs. 3.78 lakhs
1857-58: Rs. 6.69 lakhs

3. Grants for 1958-59 and 1859-60
were sanclioned  sector-wise, i.e.,
“Elementary Education”, “Secondary
Education”, “University Education”
and “Other Schemes” and not for
individual schemes separately. In
1960-61, grants are being given for
“Education” as a whole. It is, there-
fore, not  possible to give scparate
fipures for “Basic Education” from
1658-59 onwards,

(b):

1956-57: Rs. 3.78 lakhs
1957-58: Rs. 6.69 lukhs

As explained above, it is nnt possi-
ble to give this information in respect
of the remaining vears of the Second
Plan.

Land in Orissa

1987. Shri Kumbhar: Will the
Minister of Home Aflairs be pleased
10 =tate:

(a) whether there was a proposal
under consideration of Orissa State
since 1956 for conversion of the culti-
vated sorvice lands (Chakran land)
allotted to the village Chaukidars and
Jhankars for their services under the
State into permanent ryotwari lands
in their names;

tb) if so, the nature of conversion
of these service lands into ryotwari
lands;

(¢) the nature of steps being taken
s0 far on this proposal; and

{d) the causes of long delay in the
disposa] of this proposal?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). A Chowkidari Inquiry Com-
mittee was appointed by the Govern-
ment of Orissa in Janurary 1958 to
examine the question of the rural
police organisation. In its report sub-
mitted in November 1887, the Com-

2269(Ai) LS—4.

mittee recommended that the Jagir
system of remunerating chowkidar
should be abolished and that the jagir
lands held by them should be resum-
ed and assessed to rent.

(¢) The recommendations are still
under consideration.

(d) The recommendation involves a
complete reorganisation of the exist-
ing system of police administration in
rural areas. The financial, adminis=
trative and other implications of the
proposal as well as the question of
undertaking suitable legislation on the
subject are being examined.

“Teddy Boy” Behaviour In Lajpat
Nagar

1988. Shri D C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that an out-
break of “Teddy Boy" behaviour in
Lajpat Nagar, New Delhi, has present-
ed the police with 8 new sort of
problem; and

(b) if so, the steps taken or pro-
posed te be taken in the matter?

The Minister of State in the Minis-
try of Home Affairs (Shrl Datar);
(a) No,

(b) The question does not arise.
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Compensatory Allowance to
Government Employees in
Hill Areas

[ Shri 8. N. Ramaul:
1991. IShri Achar:

Will the Minister of Home Affairs
be pleased to state:

(a) whether there is any scheme
under contemplation of Government
fo rationalize and cxtend the benefit
of compensatory allowance to Gov-
ernment  cmployees  stutioned in all
the Inlly areas of Himachal Pradesh
to bring them at par with those serv-
ing in the adjoining areas of the
Punjab Statce;

(b) if so, whether it has been
finalised; and

(¢) what new areas have been
brought  within the scope of this
benefit?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (c). The rates of compensatory
allowances admissible to employees of
the Himachal Pradesh Administration
serving in the Chini and Pangi areas
have already been revised and brought
on a par with those admissible to em-
ployees of the Punjab Government
serving in Lahaul and Spiti The
question of rationalising the rates of
compensatory allowances admissible
in certain other areas and of making
necessary adjustments in the areas
where the allowance is admissible, is
under consideration,
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RE QUESTION OF PRIVILEGE

12 hre.

Shri Hem Barua (Gauhati): Sir,
just a clarification, Sir.

Mr. Speaker: I am not allowing it.
No, I have alrcady allowed him two
or three questions.

Shri Hem Barua: I want a ruling
on a different poini, Sir. I! ducs not
concern the Question Hour., 1 want a
clarification on a different matter.
When a Minist:r makes a statement
and then  rather tries to Lny an
opportunity «f knowing t!.- actual
position about :everal things, does it
amount to a qurstion of privilege or
not? (Interruptions).

Shri Raghunath Singh (Varana.a):
Whaut is the point of order?

sShii Hem Barua: [ submitted a
p: Vit motion on Shri Malaviya's
answer in reiation to Rudrasagar Qil
Well. ...

Mr. Speaker: I do not know how to
control the hon. Member. He says
that when a Minister makes a mistake
in his statement, according to him, it
is a question of privilege. I must look
into it. I have held repeatedly that
no question of privilege arises when-
ever a Minister makes a statement. I
have already told him that we have
to send it to the Minister and it
should be brought to his notice. 1If
he thinks that the statement he made
is wrong he will correct it. If he still
feels that he was right, we leave it
there. There is no question of privi-
lege arising there. 1 have already
told Shri Hem Barua that this is the
rule that we have adopted. But Bhri
Hem Barua wants to take it up as a
motion of privilege. I have told him
that 1 will give formal notice to the
hon. Minister. Let us hear him also.
I do not know why the hon. Member
gets highly impatient. 1 am afraid
excitement is quite unnecessary on
this question. (Interruption).

Shri Hem Barsa rose— i
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the Table

Mr. Speaker: Order, order. It is
impossible for the hon, Member to
follow any other; and no other person
can follow him. In the case of a
similar question raised by the hon.
Member Shri Siva Raj sometime ago,
I said that the matter was being
referred to the Minister. With res-
pect to the point raised by Shri Hem
Barua now, let us hear the hon. Minis-
ter. I am willing to be convinced
that this is a matter of privilege. But
let us see.

ut finyfer fry (amer ) @ ww
TRIET, FATET AT LLE AP EIEE
1 Taw > faan I

were wgyaw - TE A

Papers to be laid onthe Table,

st fapfer fosy : oot weR

Mr. Speaker: I am not going to
allow that. Hon. Mcmbers must give
me notice before the Question Hour
is over, and not after the Question
Hour is over, in which case 1 would
have put off some of the other ques-
tions,

Nt fegfa fom  FATam @t iw
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1204 hrs.
PAPERS LAID ON THE TABLE

AuDITesd AccounTs OFf RENARILITATION
FINANCE ADMINISTRATION

The Depuily Minister of Finanoe
(Bhrimati Tarkeshwari Sinha): Sir,
on behalf of Dr. B. Gopala Reddi, 1
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[Shrimati Tarkeshwari Sinha}

beg to lay on the Table a copy of
Accounts of the Rehabilitation
Finance Administration for the year
ended the 31st December, 1958 along
with the Audit Report thereon, under
sub-section (4) of Section 16 of the
Rehabilitation Finance Administration
Act, 1948. [Placed in Library. See
No. LT-2753/61].

12.05] hrs,
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report
the following messages received from
the Secretary of Rajya Sabha:—

(i) “In accordance with the pro-
visions of sub-rule (6) of rule
162 of the Rules of Procedurc
and Conduct of Business in
the Rajva Sabha, I am
directed to return herewith
the Appropriation (Railways)
Bill, 1961, which was passed
by the Lok Sabha at its
sitting  held on  the 10th
March, 1961, and transmitted
to the Rajya Sabhy for its
recommendations and to state
that this House has no recom-
mendations to make to the
Lok Sabha in regard to the
said Bill.”

(ii) “In accordance with the pro-
visions of sub-rule (8) of
rule 162 of the Rules of
Procedure and Conduct of
Business in the Rajya Sabha,
I am directed to return here-
with the Appropriation
(Railways) No. 2 Bill, 1961,
which was passed by the Lok
Sabha at its sitting held on
the 14th March, 1961, and
transmitted to the Rajya
Sabha for its recommenda-
tions and to state that this
House has no recommenda-
tions to make to the Lok
Sabhg in regard to the said
Bill.”

(iii) In accordance with the pro-
visions of rule 125 of the
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Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to
inform the Lok Sabha that
the Rajya Sabha, at its sitting
held on the 16th March, 1961,
agreed without any amend-
ment to the Banking Com-
panies (Amendment) Bill,
1961, which wags passes by tle
Lok Sabha at its sitting held
on the 6th March, 1961.”

12.053 hrs.

PRESIDENT'S ASSENT TO BILL

Secretary: Sir, T lay on the Table
the Appropriation Bill, 1961 passed by
the Houses of Parliament during the
current Scssion and assented to by the
President since a report was last made

to the House on the 14th February,
1961,

12.06 hrs,

STATEMENT RE: AIR CRASH
NEAR TAMBARAM

The Minister of Defence (Shri
Krishna Menon): Mr. Speaker, Sir,
Government deeply regret to have to
inform the House that an Indian Air
Force HARVARD aircraft which is
part of the complement of the Madras
Auxiliary Air Force Squadron station-
ed at Tambaram crashed in the course
of a training flight, 40 miles south of
Tambaram on the 12th of March,
1961. The aircraft was piloted by
Flying Officer Ganesan of the Auxi-
liary Air Force, Flying Officer Ram-
rohan also of the Auxiliary Air Force
was the other pilot.

A Court of Inquiry has been
ordered. While no final findings with
regard to the cause of the mishap or
the full circumstances can now be
stated, the facts as at present known
warrant the belief that the aircraft
developed engine trouble a short
while before the accident. Only
detailed investigation by the Court of
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Inquiry appointed for the purpose will
disclose the ful] facts. Before taking
off, the aircraft had undergone all the
necessary  tests and inspections
according to usual practice.

It must have become clear to the
crew soon afier the trouble was
noticed that the aircraft could not
maintain its height, Flying Officer
Ganesan ordered the other pilot,
Flying Officer Rammohan to bale out,
and the latter landed by parachute
uninjured.

Th~ Captain of the aireraft, Flying
Officer Ganesan, concerned about the
safely of the villapers below-—which
was an inhabited area—made cvery
pos:zible ofTort to steer his zireraft
awnv to avaid the civi! population.
He succceded in doing sao by not
baling oul uand rvirkng his own life
in the best tradition: of the Indian
Air Force. The aircraft landed in a
cashew-nut grove therehy avoiding
the villagers but causing fatsl injuries
tn the Pilot. He was picked up
severally vrounded in the head hut
still alive. The neighbouring villagers
who saw the crash soon arrived on
the scene and saw the Flying Officer
with his injurier, The Flying Officer
seems to have inquired whether any
onc in the village was hurt, After he
had been told that there were no
casualtiez and that the other airman
had been seen landing =afely, he
collapsed and died,

Flying Officer Ganesan died like a
gallant officer in the prompt perfor-
mance of his duties knowing very
well the almost certain risk to his life
in the effort he made to steer the
afrcraft away from the village areas.
The Auxiliary Air Force has lost a
gallant and able Pilot and the Indian
Air Force a promising young recruit
or reservist. Flying Officer Ganesan
was extremely well thought of by his
colleagues and showed marked
qualities of leadership. He is survived
by his father, who Is also a public
servant. Flying Officer Ganesan’s life
ended at the very young age of
25 years but he has left with the
Auxiliary Alr Force a record of which
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it can justly be proud and in the best
traditions of the Indian Air Force
itself.

Government feel sure that the
House will want the appreciation of
this Officer's gallantry and his
devotion to duty to be expressed in
the House, more particularly as
Flying Officer Ganesan was a
volunteer who joined the Auxiliary
Air Force so that he could have served
his country when the occasion called
for his services,

Mr. Speaker: 1 am sure the House
greatly appreciates the gallantry of
Flving Officer Ganesan who risked
his life to save the lives of many of
the villagers there, He died while on
duty. The House expresses its deep
sense of sorrow and appreciates the
gallantry of this Officer and sends its
condolences to the members of the
bereaved family.

12.10 hrs.

INSURANCE (AMENDMENT)
BIIL—contd.

Mr. Speaker The Iouse will now
take up further consideration of the
following motion moved by Shrimat!
Tarkeshwar! Sinha on the 17th March,
1961, namely:—

“That the Bill further to amend
the Insurance Act, 1938, be
taken into consideration”

Shrimati Tarkeshwari Sinha may
continue her speech.

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): The
other day I was explalning to the
House that it is a great loss to our
country when the Indian insurance
business is re-insured with foreign
companies, We lose foreign exchange
on this because a large amount of
business is transferred every yesr to
the foreign companies, the amount
which is re-insured with the foreign

companies, We lose income-tax on
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that also because they do not pay
taxes to the Indian Government; they
pay taxes to their own Government.
These have been the reasons why the
QGovernment thought it wise to bring
this Bill. The House will readily
agree with me that it will be a great
advantage to the country if the
handling of reinsurance is done inside
the country and it should be encourag-
ed as much as possible.

12.12 hrs,
[MR, DEPUTY-SPEAKER in the Chair]

We find that there is sometimes
mutual distrust and suspicion between
one insurance company operating
directly in India and another and so
it hesilates to give some portion of
its insurance business to another
company. The fear is that if a com-
pany gives some of its business by
way of re-insurance to another
company, also operating here directly,
then during the course of a short
time, the second company may
manage to get the whole of the
bhusiness directly from the client.
This fear, rightly or wrongly, ecxists.
Because of this fear, re-insurance
business between directly operating
companies takes place only to a
limited extent. On the other hand,
if there is definitely and specifically
@ reinsurance company, that is to say,
a company which will not issue any
dircet policy but will only take
reinsurance from the insurance com-
panies, there is no reason why the
directly operating companies should
have any distrust or suspicion of such
a company. In fact this position was
realised by the Government some
years ngo and a reinsurance company
called the India Reinsurance Corpo-
ration was brought into existence and
it is funclioning since 1957. Govern-
ment used its good effices in this
connection and played a great part in
persuading most of the companies
operating in India—Indian as well as
non Indian—to enter into a voluntary
agreement with this reinsurance com-
pany so that each company gives by
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way of reinsurance 5 to 10 per cent
of its business. I believe that this
company is on a stable footing now
because of the business which is
assured to it, year after year. After
the lapse of three years and in view
of the vast potential for expansion
of general insurance business in our
country, it was felt that the time had
come for another reinsurance com-
pany to come on the stage. Therefore,
since 1960, there is another reinsu-
rance company in operation, namely,
the Indian Guarantee and General
Insurance Company, a subsidiary of
the Life Insurance Corporation.
Efforts were made on the lines as
before to persuade the insurance
companies operating in India to give
the second reinsurance company &
similar share of business as they are
givinT to the first one on a voluntary
basis, 1 am sorry to observe that this
mive did not mret with the success
which the G -+ .. .moni expected. T do
not knnwr what veore the reasons for
the uon-ro-operal:on of a section of
the irsurers rne-ating in India, What-
ever may he their reasons, we have
{0 think of the interests of the
conatry  and do the right thing.
General insurance businecss is
expanding fast  with the opera-
19 ¢f our Plans and the deve-
lopme.nt ¢f commence and indus'ry. So,
it is ez udin! that the functioning of
this bu i - in T=din it channelised in
such a wav. that iy contribute: its due
share in strengihening the economic
fabric of the country.

The object of this Bill is to Waild
reinzu-anc~ businese in India by
stren~thening reinsurance companies.
Yo are proposing that a second rein-
surance company a'so be built up, by
getting an apptopriate share of the
Indian business from all the compa-
nies. Such a share from all compa-
nies in India gives a very strong base
for a reinsurance company, so that one
can confidently expect it to flourish
Naturally, we have to ensure that the
reinsurance companies do not enter
into harmful competition between
themselves. We have also t0 ensure
that they function in such a way that




5923 Insurance

they build up this business on sound
lines. The calibre of our reinsurance
compenies must be such that they can
canvasg for and get reinsurance busi-
ness outside India also, just as some
of the general insurance companies
have been operating outside the coun-
try and the LIC has been operating
outside the country.

Now, I shall turn to another aspect
of this matter. There are countries in
the world which are not developed in
this business. In other words, I am
talking about those countries which
are similar to our country in this res-
pect.  These countries found that re-
insurances were being placed  mostly
outside, Such countries were there-
fore forced to erecet artificia! barriers
in reespect of remnsurance business, [
may mention here that State reinsur-
ance monopolies op Sta‘n r incurance
wuits exist in several countries,  Tur-
key, Chile. Brazii and Argentina have
moreopolies. while pariial compulsory
sehoes operate 1 Pakistan and even
in Fraaee, In Pakiwstan, thirty per cent
of o' husiness written in that country

has to be reinznred with the Pukistan
Reinsurance Corporation.  So, in sug-
festing that in cur country cvery in-

surer zhould place a certain share not
cxeeidineg thirty pers cent of its busi-
ness with two Indian  reinsurers we
are only adopling a middle eourse bet-
wecn the one extreme of leaving the
reinsurance business completely un-re.
gula‘ed and the other extreme of re-
quiring all reinsurances to be placed
within the country. Qur proposal is
Merefore a very modcrate one. The
intere<t of the Governmen! is only to
channclise the whole development
according to sound principles, looking
to the overall development of the
country.

I shall now explain the provisions of
the Bill briefly. Clause 2 of the Bill
adds two new sections to the Insurance
Act, 1938. The first of these sections
Tequires every insurance compeny
operating in India to reinsurance a
minimum share not exceeding thirty
Per cent of the sum assured on each
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policy issued in India with
reinsurance companies which are
approved by the Government for the
purpose. Government will fix the
percentage of business to be go rein-
sured and it will also fix how this
business is to be allocated between the
Indian reinsurers. Any notification
issued in thig connection has to be
placed before each House of Parlia-
ment. The second section to be added
provides for the constitution of an
advisory commitiee of not more than
five persons who have special know-
ledge and experience of insurance
business. This committiee will have te
be consulted by Government before
taking a decision in these matters.

Clause 3 of the Bil] gives powers to
the Government to specify, by rules
made under the Act, the delails as to
the working of this Advisory Com-
mittee. The clause also changes the
existing sub-section (3) of seclion 114
of the insurance Act, 1938 so that the
procedure as to laying of the rules
made under the Insurance Aci, 1038
before the Houses of Parliament s
brought in line with similar proviziona
in other Acts.

Lastly, a word of explanation about
the amendment to the Bill T have
given notice of. After the introduction
of the Bill. there was a long discussion
with some represcnlatives of the in-
surance business. One matter urged

by these representatives was
that the Government should
fix the terms and  conditions

in respect  of the re-insurance
business required o be placed with
the Indian re-insurers. The Govern-
ment has decided to accept the res-
ponsibility in order teo remove any
friction over thi; between the Indian
msurers and the insurers genecrally, It
is highly desirable to promote cordia-
lity in their day to day operations,
Another matter accepted by Govern-
ment is that in fire insurance business,
insurer; may follow the practice they
are following at present with respect
to ‘India Re-insurance Corporation'.
The practice js that an insurer may
either re-insure a share of every policy
or give a share out of what is known
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in re-insurance businesg as the ‘first
surplus’ after the company’'s own net
retentions’ so that the premiums pay-
able on th re-insurance will be the
same ag on the first basis. Thig also
is a reasonable proposition. To pro-
vide for these iwo matters, it is pro-
posed to add two new sub-scctions to
the proposcd scetion 101A in clause 2
of the Bill. T nced not elaborate these
matters except to say this that the
whole matter has been very carefully
examined by {echnical exports, and
by u:, T do not propose to add any-
thing (o this, but I would like to assurce
the lHonse that every point was care-
fully examined und only after careful
examiniation we have come 1o this
conclusion and wi have put forward
thi; Bill for the consideration of the
House.

Sir, T do not want 1o take any more
time of the House. I move.

Mr. Deputy-Speaker: Molion moved:

“That the Bill fuciier to amend
the Insurance Act, 1938, b taken
inte consideration.”

Shri Sadhan Gupia (Calcutia-East):
Mr. Deputy-Speaker, Sir, while T wel-
come this Bill, I have certain criti-
cisms 1o offer both as regards the
scope of this Bill and as regards the
fact that opportunity has not been
taken to amend certain other sections
of the Insurance Act.

Now, I will dispose of the second
matter first very briefly. It is un-
doubtedly important that we should
provide for reinsurance to save for-
elgn exchange, but there is another
thing which is very important for the
insurance industry and which is being
brought into prominence by the re-
eent decision of the Supreme Court.
The Supreme Court has decided that
Section 31A of the Insurance Act is
a bar to the payment of bonus to
employees of insurance companies.
This is a very unfortunate state of
affairs and this should be corrected,
because if the employees are depriv-
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ed of bonus there will be considera-
ble discontent, and I think oppor-
tunity ought to have been taken in
this Bill to provide an amendment of
Section 31(a) also.

As regards the provisions of re-
insurance itself, I do welcome them
so far as they go, but I think the
provisions ought to have been more
drastic. We are desperalely short of
foreign exchange today and we ought
to take every opportunity and every
means of saving as much of foreign
cexchang ai  we can. The  hon,
Deputy Minister has already told us
that Indian mm=urers are not willing

o re-insure widh other Indian com-
vanies because they apprehend that
the companics with which their busi-

ness would be re-insured would ulti-
mately swallow up their clientele. If
that fear s there-<tha! fear would be
there in the minds of a’l private com-
petitors— then we ecan be sare of one
thing, that whofever will not pgo to
the two re-insurance corporation: will
definitely go 1o fweign re-insurers.
That we may be sure, and :n there is
a chance that at least 70 per cent of
the re-insurance premium will con-
tinue to be lost to foreign companies
and we shall be short or foreign ex-
change to that extenl. Thercfore, by
way of saving foreign exchange we
make very litlle progress—only 30
per cenl—and from the present posi-
tion it is quite clear that the Indian
companies will not be persuaded to
re-insure any further amount than
they can be compelled by the Gov-
ernment after this Act comes into
force.

Because of this, Sir, different
methods should have been adopted.
Firstly, there should have been a
method of compelling the whole
amount to be re-insured with the re-
insurance corporations. I take it that
both the re-insurance corporations are
on a sound footing and there Is no
reason why they should not cater to
+»e whole re-insurance business. If
Turkey orn do it, if Brazil can do it,
wo 1o ntl see Why we should not
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follow the practice of Brazil rather
than follow Pakistan, especially when
we are desperately in need of foreign
exchange.

Here what do we provide? Only a
saving of 30 per cent is there. I be-
lieve, Sir, annually about Rs. 4 crores
are lost in foreign exchange by way
of re-insurance—the hon, Deputy
Minister will correct me if I am
wrong, but that is my information. If
that is so, we only save just about
over a crore of rupees and Rs. 3 cro-
re« will  continue to be lost. Why
have it that way? Why not have the
witole busness of re-insurance?

Then, i we have to save foreign
exchange there s another aspect of it.

Somelimes omay  become necessary
for one country to re-insure with
other  countries. If  that  becomes

necessary 1t s desivable that such re-
msurance should be routed  through
the re-insurance companies nr-—there
is another way of doing it—the whole
general insurance may be nationalised
and the na'ionalised business may re-
insure with foreign insurance com-
panies and in turn accep! re-insur-
ance from foreign insurers.  Which-
ever way you adop!, the position is
that we can command a very large
re-insurance business and by that
very volume we command we can
grt heneficial terms from foreign in-
surers. The result is, we not only
do not lose forcign exchange on re-
insurance but we actually gain for-
eign exchange through re-insurance
by mutual re-insurance and we can
get more favourable terms in re-in-
surance treaties.

ATl these things should have been
looked into and in the context of our
desperate shortage of foreign ex-
change the Finance Ministry ought
to have made provisions on these
lines either for nationalisation of
general insurance or through com-
pulsory re-insurance with the two
re-Insurance corporations of the whole
amount of policies and then if neces-
sary to route the foreign re-insurance
of our country through the re-insur-
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ance corporations on a basis of ad-
vantage to our country. If this had
been done, Sir, {foreign exchange
would have been saved and our in-
surance business would have been
on a much better footing. As it is,
the general insurance business is not
on sound lines. On the whole, there
are a few big companies, there are
some small companies, some are flou-
rishing and some are closing down.
That is not a very fortunate state of
affairs. This should have been reme-
died and this was a great opportunity
which has: not been availed of.

So I would suggest, even at  this
stage, to consider what can be done
within the scope of this very Bill, The
who'e re-irsurance business  should
b drawn into the two  re-insurance
covparations and nothing should be
left to po outsaide becouse “to go out-
side” does not mean to go to other
Indian, companics but “to go outside’
means to go outside India which we
cannat afford. So nothing should go
outeide. It should all be with the
re-insurance corporations, and then
if we find it profitable to have re-
insurance treaties with foreign in-
surers let the re-insurance corpora-
tions do it; but let not our private
companies reinsure with foreign In-
surers at all. With these reservations
and qualifications T extend my sup-
port to this Bill.

Shri L. Achaw Singh (Inner Mani-
pur): I rise to support this Bill. I
fully agree with the objects stated In
the Statement of Objects and Reasons.
There are two objectives: the first
is about the question of reducing our
foreign exchange expenditure. The
second is to help the growth of Indian
insurance companies. I take this op-
portunity also to join Shri Badhan
Gupta and to submit that drastic steps
have not been taken to bring the in-
surance business as a whole into stric-
ter control under the Government. I
have a few remarks to make in this

respect,

The Act of 1938 has been amended
several imes. We find that the ob-
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_jects of these amendments have been
to secure greater control of insurance
"business in India, The object of this
‘Bill is also the same. According to a
survey made in 1956 it was found that
the drain on our foreign exchange
was to the extent of Rs. 1°38 crores
per annum,and there was also a huge
blackmarket in insurance business by
businessmen and industrialists. An
illegal income of over Rs. 2 crores
was made by these people during that
year.

The Insurance Book of 1959, which
-glves the figures for 1958, shows that
‘most of the reinsurance companies
were British and their number was 65.
Their annual premium income was to
the extent of Rs, 7.19 crores whereas
the share capilal of these companies
was only Rs, 5.13 crores. So, we find
that our general insurance was domi-
nated by the Dritich  companies.
“They were not therefore intercsted at
all in devolping the rvinsurance mar-
ket in India, at the cxpense of their
home marketl and also at the ciprnse

of the brokerage hot-¢* in London.
Of course, it is true, as the Dcpu'y
Minister has s2id ju-t now, that we

‘have started to do something in this
resneet by sturting the Indian Rein-
surance Corporation in 1957, but that
was only a beginning, I have refer-
red to several journals and 1 find that
there hag been a controversy. The big
irtcrects have raised many important
issues regarding this amending Bill
The first point they have raised is
about the general business of insur-
ance companies. By the diversion of
this 30 per cent of the premium, they
say that the revenue accounts of these
corapanies will be seriously affected;
then again, they say that this quota
cession of 30 per cent is rather acqui-
‘sitive in character and that it would
damage India’s reputation abroad and
would not help to prevent the drain
on foreign exchangs. They also say
thattheﬂwernmenthnentaddn
to help the Indian Guarantee at the
expense of the Indian Reinsurance
Guwuuon. and add that this iz a

sort of backdoor nationalisstion. I
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cannot agree with these views, and
these points and objections are not at
all, tenable, as the Deputy Minister
has made it quite clear.

Our Reinsurance Corporation are
working at a disadvantage and on dis-
advantageous terms. We find that the
Reinsurance Corporations in India
have not been able to get a proper
reciprocity of their business for the
cessions abroad. There is a customary
exchange of our profitable business in
India with the unprofitable business
abroad, and that aggravates our fore-
ign exchange position also.

This Bill has some statutory re-
quirements for the cession of 30 per
cent, and I submit that this will help
to conscrve the neccs<ary foreign ex-
change. There is another point also
which may be mentioned, and that is
the growing business or the growth of
the industr. We have adopted a
number of industrial programmes and
the VOl ume of insurance also
is  growing day by day. But
there is o fear that there is a mush-
romn growto of this insurance busi-
ness, and for that we require a greater
conirol of the business. The present
policy regarding insurance should be
revised; the code of conduct adopted
by the insurance companies has not
becn successful;, the companies have
infringed the law in various ways.
The regulation and control which have
been incorporated in some of these
amending Acts have not been also
successful. They have not been effec-
tive enough. Moreover, malpractices
such as rebates, misappropriation of
accounts, and falsification of accounts
are not very uncommon. So, the
question is wether we can do better
by adopting stricter measures. I my-
self am in favour of nationalisation of
general insurance business. A num-
ber of other countries like Argentina
and Iran and some East European
countries have already nationalised
this business, and 1 do not think
is any reason why we should not
it, because, the income of these

Bed
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panies can be utilised for the develop-
ment of our industrial schemes.

Another aspect of this question is
this: in these companies there are no
proper conditions of service formulat-
ed. The resources of these companies
are also very slender. Some amount
of compulsion is necessary, and that
is why we appreciate the objects of
this Bill. The companies have not
got proper resources. Sometimes they
cannot! meet certain demands on their
resources. There should be some
compulsion by which they can accu-
mulate adequate resources for the
safeguard of their clients and also
their staff. In that case, we will be
able to do away with paper reserves
which appear in the balance-sheets
of these companier; these paper reser-
ves lizve na real value,

The conditions of the goeneral staff
will be bright when we adopt this
mearure.  Government lias done a
gord job by bringing this amending
Bill before the House,

With these words, 1 support the
Bl

Shrimati Tarkeshwari Sinha: Mr.
Deputy-Speaker, Sir, 1 am very
gratvfu! to the hon. Members who
have spokun and lent (Lcir support
to this Biil. I am surc this Bill has
gencrally been welcomed in the
Hou:e, One or two points have been
raiscd by the two hon, Members who
have spoken. The hon. Member who
just row spoke has really commended
the provisions of the Biil. 1 have
nothing to say cxcept that I am grate-
ful for all that he has said.

He has mentioned about certain
general insurance companies not
coming up to expectation in regard to
proper business conduct. I am sure
this re-insurance provision will make
them more careful in their business
operations. Though the reinsurance
companies would ndt be exercising
over-a'l control in their day to day
operations, 1 am sure because of this
arrangement, the insurance companies
will improve their business conduct.
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Shri Sadhan Gupta said that the
Indian companies should re-insure the
majority of their insurances with the
Indian companies, That involves
various complications, because the
fundamental things in insurance busi-
ness are cordiality and confidence. " As
the hon. Member is aware, general
insurance to a great extent is con-
trolled by foreign insurance com-
panies. On the one hand, we are
encouraging foreign investment.
Therefore, we do not really propose
to take any action which would really
act as a discouragement to forelgn
investment. But all the same, T can
assure the House that we have been
very cautious and vigilant about the
whole prollem.

In mv mnin speech, T have said that
because Indian insurance business is
more profitable aud forcipn insurance
business is  Jess  profitable, foreign
reinsurance companies have been
making more profits on India insu-
rance busine's. It is open to the
Indian insurance companies to realise
this and to rec-insure with the Indian
re-in“urance companies which are in
existence today. It is for their benefit
that this measure has be:n brought
forward. I think the Indian insur-
ance crmpanies will very soon realise
that it is not profitable for them
to insure a lsorpe amount of thelr
business with the forcign rc-insurance
companies. 1 hope they will divert
mor: sand more of their husiness to
the Indian re-insurance ~ompanies.

Another point raised by the hon.
Member wut that we should force
the majorit+ amount of the re-insur-
ance cn Indian business to be done
here. 1 do not think that is a very
sound approach to be made After
all, we in Tndla want to do business
abroad. Probably the House knows
that the LIC has done very good
business outside India. If w¢ really
do not reciprocate in these muaiters, 1
think we shall have to suffer our-
selves because we also know that
there isa lot of scope for doing
insurance business out side India
Therefore, I do not think any rigid
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rules should be made and any rigid
steps should be taken in this respect.

So far as the point regarding bonus
is concerned, this does not form part
of the principles of this Bill. How-
ever, I know the feelings of this House
in this matter., We are ourselves
aware of the whole problem and we
shall consider it with great care and
concern.

With these words, 1 move that this
Bil} be taken into consideration,

Mr. Deputy-Speaker: The question
is:

“That the Bil] further to amend
the Insurance, Act, 1938, be taken
into consideration.”

The motion was adopted.

Mr. Depuly-Speaker: The House
will pow  take up  clause-by-clause
consideration,

Clause 2— (Inscrtion of a new Part)

Shrimati Tarkeshwari Sinha: 1 beg
to move:

Page 1,—
after line 20, insert—

"(2A) Notwithstanding anything
f:ontained in sub-section (1), an
Insurer ecarrying on fire insurance
business in India may, in lieu of
reinsuring the percentage spsci-
fied under sub-section (2) of the
sum assured on each policy in
respect of such business, re-insure
with Indian re-insurers such
amount out of the first surplus in
respect of that business as he
thinks fit, so however that, the
aggregate amount of the premiums
payable by him on such reinsur-
ance in any year is not less than
the said percentage of the
premium income (without taking
into account premiums on Te-
insuren. e  jed or accepted) in
rrspon iuch business during

s
cieal
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Explandation—For the purposes
of this sub-section, the year 1961
shal] be deemed to mean the
period from the 1st April to the
31st December of that year,

(2B) A notification under sub-
section (2) may also specifly the
terms and conditions in respect of
any business of reinsurance re-
quired to be transacted under this
section and such terms and condi-
tions shall be binding of Indian
re-insurers ang other insurers™.

(1).

Mr. Depuly-Speaker: Does she
want 1o speak on that?

Shrimali Tarkeshwari Sinha: I have
explained it in my main speech.

Mr. Deputy-Speaker: There are
two other  amendments  of  which
notice has been received. Shri Somani
is not here. I will put the Govern-
ment  amendment No. 1 1o the vote
of the House, The question is:

Page 1,—
afier line 20, insert—

“r2A)  Nolwithstanding any-
thing containeq in sub-section (1),
an insurer carrying on fire insur-
ance business in India may, in
lieu of reinsuring the percentage
specified under sub-section (2) of
the sum gassured on each policy in
respect of such business, re-insure
with Indian re-insurers such
amount out of the first surplus in
respect of that business as he
thinks fit, so however that, the
aggregate amount of the premiums
payable by him on such re-insur-
ance in any year is not less than
the said percentage of the
premium income (without taking
into account premiums on re-
insurance ceded or accepted) in
respect of such business during
that year.

Explanation—For the purposes
of this gub-section, the year 1061
shal] be deemed to mean the
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period from the 1st April to the
31st December of that year,

(2B) A notification under sub-
section (2) may also specify the
terms and conditions in respect of
any business of reinsurance re-
quired to be transacted under this
section and such terms and condi-
tions shall be binding on Indian
re-insurers and other insurers.”
(1).

The motion was adopted.
Mr, Deputy-Speaker: The question
is:

“That clause 2, as amended,

stand part of the Bill”.

The maotion was adopted,

Ciuuse 2, as amended, was added to

the Bill
Clause 3, Clause 1, the Enacting For-
mula and the Title were odded to
the Bill,

Shrimati Tarkeshwari Sinha: I beg
to move:
“Thal the Bill, as amended, be
passed”.

Mr, Depuly-Speaker: The question
is:
“That the Bill, az amended, be
passed”.
The motion was adopted.

12-47 hrs.

*DEMANDS FOR GRANTS—contd.
MiINISTRY OF EDUCATION

Mr. Depuly-Speaker: The House
wil] now take up discussion and vot-
ing on Demands Nos, 13 to 15 and
112 relating to the Ministry of Educa-
tion, for which 5 hours have been
allotted.

83 cut motions have been tabled to
these Demands. Hon. Members
desirous of moving cut motions may
hand over at the Table within 15
minutes the number of the selected
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cut motions. I shall treat them as
moved if the Members in whose
names those cut motions stand are
present in the House and the motions
are otherwise in order,

The time-limit for speeches will, as
usual, be 10 to 15 minutes for Mem-
bers including movers of cut motions.

Demanp No. 13—MINISTRY OF
EDUCATION

Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 38,778,000 be granted to the
President to complete  the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1862, in respect
of ‘Ministry of Education'.”

DeManD No. 14—EDUCATION

Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs, 15,39,40,000 be granted to the
President  to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1862, in respect
of ‘Education'.”

Demazp No. 15—MISCELLANEOUS
DEPARTMENTS AND OTHER EXPENDITURE
UNDER THE MINISTRY OF EpUcCATION

Mr. Deputy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 2,60,44,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1962, in ruspect
of ‘Miscellancous Departments
and other Expenditure under the
Ministry of Education’.”

*Moved with the recommendation

of the President
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Demanp No, 112—CarrraL OuTLAY oOF
THE MINISTRY OF EDUCATION

Mr, Depuiy-Speaker: Motion mov-
ed:

“That a sum not exceeding
Rs. 16,509,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of pay-
ment during the year ending the
31st day of March, 1962, in respect
of ‘Capital Outlay of the Ministry

(N1}

of Education’.

Shri Sadhan Gupta (Calcutta—
East): [ want to make certain correc-
tions in the cut mouons 1 have tabled,

Mr. Deputy-Speaker: He may pass
on those corrections also,

Shri Khadilkar (Ahmednagar): On
a point of information. The other
day, the Education Minister promised
to place a copy of the Aligarh Uni-
versity Inquiry Committee Report on
the Table. Today we are discussing
the demands for grants relating to the
Education Ministry. Neither the
report has been placed on the Table
nor copies made avallable to us.

There is another point also. I have
got a copy of the report from my
friend. Shri P. N. Sapru has given a
note, Extracts from ihat note have
been published in the Press, but that
note has been printed along with the
report. I think it is rather difficult
for us to make our observations with
no authentic documents before us, as
far as the inquiry committee report as
well as Shri Sapru's note,

The Minister of Edueationa (Dr. K.
L. Shrimali): I am glad my friend
has raised this point. I said that the
report will be placed as early as
posible. But whien ‘the university
sent us the printed copies, the
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appendices were not there. Therefore,
I could not place a compleie report
before the House. We have requested
the university to complete it. The
hon, Speaker also has ruled that he
would allot separate time for the dis-
cussion of the report. I wou'ld request
hon. Members to leave out Aligarh
University for the time being and
discuss it separately. That would be
much better. As soon as the report
is available, I wil] place it before the
House. I could not place an incom-
plete report bofore '‘ne House. .

Shri Chintamoni Panigrahi (Puri):
When we are going to  discuss  the
demands for grants {ur the Education
Ministry, disquieting reports have
appeared in the newspapers that the
allocation for education in the third
Plan is going to be reduced and it
has been stateg that Central schemes
of education, particaiarly those relat-
ing to research and aew projects are
likely to suffer most in the  Third
Plan. 1t has also been further stated
that Central schemes will get only
Rs, 35 crores out of the Union Educa-
cation Ministry’s demand for Rs. 83
crores.  So far as ecducation is con-
cerned, we already know that during
the last ten years it has received very
little of the national income of India,
and again when the Union Ministry of
Education proposes {v launch a big-
scale programme in respect of uni-
versal compulsory primary education
in the country in the Third Plan, this
news of reduction of the Plan to such
a great extent is veally quite dis-
quicting and we would like to know
how far the hon. Minicter is really
going to accept this reduction and, if
s0, which of the heads wunder the
Education Ministry’'s grants are reduc.
ed or going to suffcr because of this
reduction. We oppose this reduction.

If we compare the per capita ex-
penditure on education in India with
any other country, we find that it is
only Rs. 5'5 and only 2 per cent of
the national income has been given
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to the Ministry of Education to spend
on the spread of education in this
country, which is wo low compared
with any other country in loe world.

If you look at the alloration for
education in the Central budget, you
will find that the allocation for educa-
tion in the year !955-06 was more
than Rs. 17 crores. In 1961-62 it has
been reduced and it is  only
Rs. 16,79,35,000. Similarly, i’ we louk
into the budget from 1955-5f onwards,
we will find that, so far as allocation
for primary education is concerned, in
1955.56 there was no allccaticn in the
Central budget; in 1956-57 there was
no allocation; in 1937-5¢ also there
was no allocation, For 1459-€0 there
was an allocation of Rs. 1,62,800. Now,
in the 1961-62 budget, there is a pro-
vision of Rs. 5,99.000 for primarv edu-
cativ.,

Simiularly, if we look at the estab-
lishmient and construc.ion of bulidings,
we will find that experditure  or
estahli-hments in the Seoceta=i=t and
the departments controlled by the
Minisizy  of Education in  1961-62
budget estimates come to nearly 15
per cent of the Laal alicention for
education. So far as construcltion of
buildings are concerned though the
precise information is not available in
the Parliament library [ have rough-
ly calculated it by addirg up the
budget. If my rough calculation is
wrong, the hon. Miaister may just
contradict me, But acccrdirg o my
calculation nearly 25 to 30 per cent of
the budget for education has been
spent on the construction of buildings.
So far as establishment charges are
concerned, they come to 15 per cent
and so far as the construction of
buildings are concerned, they come ic
nearly 25 to 30 per cent. So, 40 per
cent of the budget jJoes for meeting
the establishment charges under
different heads and the construction of
buildings. When the allocation for
education, is so very little, even from
that that 40 per cent is spent on con-
struction of buildings ad establish-
ment charges. I fAind the hon. Minis-
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ter has written a very good article in
the Education Quarterly in wlhich he
has posed this problem. He has sald
there that if there is any item on the
education budget whirh needs reduc-
tion without affecting the standaid of
education in this country it is the
expenditure on construction of build-
ings. But I do not think that the hon.
Minister who has writ‘en this article
has implemented it so far. What nas
the hon. Minister does for ecoaomy
in his budget of cdicatior, so far as
construction of buildings is concern-
ed?

Then there is the question of the
Ceatral universities. This qucstion
has come up so of'en in this House
and even just now Shri Khadilkar
raised some questions, So far as the
administration of the Central univer-
sities are concerned, we in this House
know how for the last four years they
ate being administered. What ure the
measure: which the hon, Minster
suggests?  Well, we do not find any-
thing  here. Does he not want to
improve the management or  the
administration of the Central univer-
sitivs? There is no concrete proposal
beforc this House in this matter, so
far as the dtmands for the Ministry
of Education for the ycar 1961-62 are
concerned and I hope the hon, Minister
will give us some idea as to what new
measures he propose; to take for im-
proving the management and the
administration of the Central univer-
sities which are under the direct con-
trol of the Governm2nt of India.

I know the hon. Minister is very
much interested in rleveloping sporis.
To that I might add one item, the
Indian circus. But I find that no.
interest has been taken by the hen
Minister in Indian circus.

Mr. Deputy-Speaker: Should the
ll‘inmer take good interest in that
also?

Shri Chintameal Panigrahi: The
Minis:er can take it. When the whole
people of Delhi go and see it, how
can the hon, Minister alone keep aloof
from it?



‘§9.41 Demands

[Shri Chintamonj Panigrahi]

I was looking through the budg=is
of the Education Ministry for the last
ten years. The Minisiry has given
some financial help to some viliage
Akhadas and clubs here and there but
no help has been extended o far to
the Indian circus, The circus 18
declining in India because of this
lack of State support and cncuurage:
men'. I hope the hon, Minister might
think of extending financial aid to
Indian circus companics so thal ithey
can maintain good standard ai.d, if
possible, send a troupe abroad for
showing our circus in foreign coun-
trics and thercby carn some foreign
cxchange,

In this connection, I will give two
or three suggestions for the considera.
tion of the Education Minister, 1 was
told tha! the Min'stry of Education
has sanctioneg money for the cstab-
lishment of o Sonprts  Institute in
Patiala. I am glad that the Minisiry
is doing it. The palace of the Maha-
raja of Patiala is buing priced at Rs. 30
lakhs or 40 jakhs and I was told no
other purchaser was available, We
know that the Mahavoja of Patiala is
the Chairman of the Sports Council
in this country., Because the Hon,
Minister or the countey  wants  the
development of sport, is it fair or
necessary that it should be housed in
the Maharaja's palace after purchas-
ing it for Rs. 30 lakhs or 40 lakhs,
when no other purchasers were avail-
able for that palace? I do nov say
that there should not be an institute.
But is it necessary that it should ke
housed only in the Maharaju's palace
and not anywhere else with such
huge cost?

Dr. K, L. Shrimali: May I inform
the hon, Member that, as far as the
Government of India ave concerned,
they are taking the palace from the
Punjab Government and not from the
Maharaja.

Shri Ram Krishan Gupta
(Mahendragarh): It makes no differ-
ence. It has been done in an indirect
way.
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Dr. K. L. Shrimali: It makes a
great dea] of difference. The Punjab
Government purchased it long ago.
Apart it was decided that the Institute
should be set up at Patiala, we wcre
looking for a place, and this place was
found convenient. In fact, the Gov-
ernment would have to spend much
morc if we are to put up a Institute
elscwhere. They have given us a
number of facilities and, from that
point of view, we thought, the Sports
Council thought, that it would be
more desirable to have the Insiitute
at Patiala.

Shri Ram Krishan Gupta: Even for
that  there was  great  opposition.

Shri Chhintamoni Panigrahi: I am
glad that hon. Minister has clarified
the po-ition.  But again, 1 will bring
to the notice of the hon. Minister
that it is only under the advice of
the Council of Sports that the hon.
Minister has gone into this deal, and
the Chairman of the Sports Council
is the Maharaja of Patiala,

Shri V. P. Nayar (Quilon): What
is the price paid?

Dr. K. L. Shrimali: I would let
the hon. Member know a little later.
But this I am clear, that the Govern-
ment of India have not purchased
this palace from the Maharaja; we
purchased it from the Punjab Gov-
ernment.

Shri Sinhasan Singh (Gorakhpur):
But the Government must have paid
a sum to the State Government.

Dr, K. L. Shrimali: Yes. It is a
transaction between Government and
Government.

Shri Sinhaszan Singh: What is the
amount?

Dr. K. L. Shrimali: That 1 will
let you know later.
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Mr, Deputy-Speaker: It is not the
business of mine. But that is wanted
for another purpose and if Parlia-
ment thinks this should not be taken,
the Punjab Government will be very
glad. There is pressure for its being
used for another purpose,

Shri Chintamoni Panigrahi: The
Government of India appointed an
ad hoc committee on games and
sports. The committee was appointed
by the Ministry of Education, I
would like to know from the hon.
Minister whether this ad hoc com-
mittece has made certain suggestions
and recommendations. They have
categorically stated that g college
with one thousand students and more
should have ten acres of land, a high
aschool with 500 to 1,000 students
should have six acres of land, and a
middle or primary school should
have at least one acre of land for
their playgrounds. 1 would humbly
request the hon. Minister to let wus
know whether at least one per cent
of the demand for having play-
grounds for the educational institu-
tions has been met during the last
ten years? This recommendation has
been before Government for the last
two years. 1 would like to know how
far it has been implemented. If you
go through the Education Quarterly
and other magazines published by the
Government of India, you will find a
sum of Rs. 5000 or Rs. 10,000 are
being given to some educational insti-
tutions here and there. But how can
you satisfy the needs of the wvast
number of school-going children in
this manner? I hope the hon. Minis-
ter will give more thought to the
problem.

Sir, the Government of India has &
fascination for appointing committees
and there are some persons in India
who are meant for such Committees.
1! a Committee is appointed for
looking into the problems of youth
older people are appointed in that
Committee invariably. The Ministry
of Education two years back appoint-

SD—s
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ed a committee to suggest ways for
co-ordinating the efforts of the
different sport; bodies and youth
organisations which are receiving
grants from Government. The most
young and the most old man of this
country, Dr. Kunzru, is the Chairman
of this committee. The Committee
has been sitting for the last two
years, but it hag not yvet finaliseq its
report; we do not know when it will
be finalised, and how they are going
to effect co-ordinaflon of the aid
given individually to the different
kinds of institutions in the country.
1 understand the committee has not
made much progress. A question-
naire has been issued to which
answers have been received. 1
understand they are being tabulated.
I do not know when the committee
wil] finalise its report, so that its
recommendations may be implement-
ed.

With regard to Youth Festivals, the
Vice-Chancellors of the Univerdities
in their Conference, had suggested
that these festivals should not be
continued. 1 would like to ask the
hon, Minister whether he knows that
non-official youth festivals are being
organised in Calcutta, Orissa and
Punjab. When there ig no breach of
discipline at those festivals, how is it
that when Government organise such
youth festivals indiscipline breaks
out and the elderly Vice-Chancellors
recommend discontinuing them? [
would ask the hon. Minister of
Education to reconsider this matter,
and examine the possibility of con-
ducting these festivals not on an all-
India scale, but on a regional basis,
40 that the youths of the regiong may
meet. He says there must be
emotional integration in the country.
Is it sought to be brought about by
speeches”—a speech here and a
speech there? I, therefore, submit
to the hon. Minister that ho must
reconsider this question and wn-
courage the holding of these festivals
on regional and all-India basis. The
suggestion of the Conference of Vice-
Chancellors need not bind the Gov-
ernment,
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1t is a known fact that in big cities
like Calcutta, Madras and even my
own place of Cuttack, colleges have
not enough hostel accommodation. I
think the Ministry of Education
should have some programme by
which the actual needs of these cities
in respect of hostel accommodation
for college students should be met.
The number of students are increas-
ing every year, with the result that
the problem of accommodation is glso
becoming more acute. In many of
the big cities like Bombay, Madras,
Calcutta and Cuttack students resid-
ing in hostels live in most unhygienic
conditions. If you want to improve
the living conditions of the students
something should be done for them.
The problem cannot be solved by
paying some thousands of rupees to
a hostel here or a hostel there. Some
concrete steps should be taken to
solve this problem, at least so far as
big cities are concerned.

I would lke lo say one or two
points with regard to the Education
Minstry’s report for 1960-61. I wel-
come the new features of this Budget,
that ig the provision for universal
compulsory primary education. If
you go through the Report of the
Ministry of Education for 1960-61,
you will find that this is a new
feature which were not contained in
the report of the Ministry in the
previous years. The Constitution has
provided that free education should
be given to pupils belonging to the
age-group from 6 to 14. It has been
now modified from 6 to 11.- I can
say that the hon. Minister is never
going to implement even the modest
target of 80 per cent of universal
compulsory primary education in the
Third Five bear Plan. I may quote
what have been the performances of
thc hon. Minister 'and the Ministry
of Education in respect of primary
education during past years. You
will find that in the first Plan period
only 12 lakhs children per year were
enrolled for primary education; in
the Second Plan 17 lakhs per year
were enrolled. In the Third Plan
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Government proposes to take 36 lakhs
per year. In view of the past per-
formances of the Ministry this is too
ambitious a target on the part of the
Education Ministry. Even though
they intend to implement the Plan
target of 80 per cent, they have ex-
cluded, I was told, the Scheduled
Castes, the Scheduled Tribes and
other backward classes from the
scope of universal compulsory pri-
mary education. I was also told
that the Union Territories have been
excluded from the scope of compul-
sory primary education. I think the
hon. Minister will clarity this point.

I want to make some suggestions
for the improvement of the schools.
I have seen for myself many schools
without furniture, without equipment,
teaching aids or library (facilities.
Even drinking water is not provided
for the children. If you go through
the Demands of the Ministry of
Education, you will find that a half-
hearted attempt is being made to
solve many of these problems. The
hon, Minister himself has posed these
problems in the article which was
published in the Educational
Quarterly. It is time we took some
bold measures to solve the problems
which face the country in the educa-
tional fie®l.

Shri Goray (Poona): Sir, I always
had the feeling that the Education
Ministry was a Cinderella so far as
the Central Government Ministries
were concerned. This year, it seems
to be a good augury that we are
starting with the Demands of the
Education Ministry in preference to
the Demands of other Ministries.

As Dr. Shrimali must be knowing,
the great Kalidasa had said that the
first task of an ideal king was

qwrar faareram that o the
first task was to educate the prajas.
He gave education of the people pre-
ference over even their security and
their feeding. 1 hope that we take a
cue from the old kings and we give
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every preference to education that
our people need; because, I feel that
it is only education that can give a
firm foundation to democracy and the
technologica! progress that we infend
to make.

Let us start with the report of the
University Grants Commission. We
find in the report that the universi-
ties are multiplying. Very properly,
the University Grants Commission
has drawn our attention to the fact
that it is not so much the numbers
as the quality of the universities
1that we should aim at. I was a little
perturbed to find that some of the
observations of the University
Grants Commission  ale ot being
attended to, and universities are
being allowed to start  functioning
without any care being taken to see
whether  they maintain a  certain
standard. The University Grants
Commission have almost made a
complaint that' in spite of their
insistence on the standards that the
universities are expected to maintain,
new universities are allowed to
come into being, and it seems that
they have been almost helpless in
this matter. Certain  illuminating
figures have been quoted by the
University Grants Commission and
they have tried to prove that it is
not the first duty of the Government
to set up universities so that all the
people who want to enter universities
are given a chance. They say that
even in America and in countries
like Great Britain, only a small per-
centage of students ever reaches the
universities. That is because they
have seen to it that they have a
diversified scheme for training in
different craft; and different discip-
lines. Therefore the rush to the
universitieg is not so great. What we
find in India is that every boy or
girl who i a matriculate wants to
enler the universities, and if any
suggestion is made that there should
be a selective admission, there s
resentment. That resentment can Be
done away with if we give other
openings to the boys and girls who
Pass the matriculation examination
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and if we confine university educa-
tion as such to a few selected
students,

The question of discipiline also has
been referred to in this University
Grants Commission report. The
political parties in the country have
been made a target of attack by
many people. In a way, I would
make bold to say that we would
have been very glad if the political
parties in the country had some influ-
ence on the conduct of the students.
Our complaint is—and I suppose the
complaint js general, most probably
the Congress benches also will have
the same complaint to make, and so
also the Communist  Party or the
Jan Sangh—that the political parties
have very little influence on the
student  community, Very few
recruits are available now to any
political  party. Therefore, to say
that it iy because of the political
parties in the country that the
students are running amuck is far
from truth.

Student indiscipline may be due to
the fact that the students feel! that
there is no prospect for them., That
may be one of the many factors.
One of my friends from Poona, Dr.
Karve, had contributed some articles
after visiting America, and he said
that because there is a sort of frus-
tration in the minds of the students,
because they feel that their future
is not assured, they react in p violent
manner to the situationg that arise
from time to time. Apd tha only
way in which we can deal with this
indiscipline is to see to it that the
students do not feel frustrated. This
can also be done by seeing to it that
the university authoritiey themselves
behave in a disciplined manner.

Just now my hon. friend B8Shri
Khadilkar raised a wvery pertinent
question. He said that we have so
far not been given the report on the
Aligarh University. The University
of Aligarh seems to have its own
code of conduct. When the report
was printed they just dropped the an-
nexures or the appendices, and we now
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bear the plea from the Education
Minister that he could not present
to the House an incomplete report.
Obviously, Sir, there is some foul-
play in this. They know that it
would be discussed and so they saw
to it that it would be incomplete so
that the Education Minister will
have to say that he cannot present
it to the House. If the universities—
first the great Hindu University of
Banaras, then the great Muslim
University  of Aligarh—if  these
universities which are directly under
the Central Government behave in
this manner, I do not know why the
political parties should be brought in
for censure. I would like to say that
these universities which are run by
the Central Government ghould serve
as models to other universities. But
these universities are serving as
models in the reverse that is they
are what the universities should not
be. If this thing continues, I do not
know how we can expect any dis-
cipline from the students who are
uncxperienced and who take their
loans from their gurus.

While dealing with this matter of in.
discipline, T would like to refer to one
of the points that was raised just now
by my hon. friend Shri Chintamoni
Panigrahi. He referred to youth festi-
vals. A youth festival is one of the
occasions when the youth of this
country from all the distant corners of
the country come together, develop
contacts with one another, get to know
what sort of country thev are living
in, a picture of India as it is. of the
youth of India. Now, because there
were certain distyrbances in Banga-
Jore, the whole idea of holding youth
festivals is being given up. This is not
the way to enforce discipline. Those
boys or girls who behaved in an in-
disciplined manner must be spotted
out and daclt with firmly, and Gov-
ernment must tell them that because
they created disturbances the Govern-
ment are not going to abandon the
very idea of holding youth festivals. It
will be just like this, that is, if the
Government of India were to say that
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because there are dacoits in Chambal
or other places, it gives up the ad-
ministration of those territories until
the menace is wiped out! We cannot
do like that. That is the surest way to
encourage goondaism. Therefore, 1
would like to say with all the empha-
sis at my command that Dr. Shrimali
should think hard, take courage in his
hands and see to it that all these de-
faulting Vice-Chancellors or Chancel-
lors and all these timid people who
have advised him to abandon this idea
are overruled and from next year the
youth festival is help in right earnest.

The next thing that I would like to
deal with is primary education. So
far as primary education is concerned,
the Government of India would, of
course, say that after all, it is a State
subject, and all that they can do is to
bless them or to give them some assist-
ance. I 'hink that that is not the
right attitude to adopt, After all, pri-
mary education is the corner stone of
all our educational system. If 1 might
recall, it is from the times of the late
Shri Gokhale that this Central forum
has been used for the spread of pri-
mary education. It was he who said
first of all that one of the foremost
duties of Government is the spread of
primary education. ‘Educate our
Masters'—that was what he said. So,
that is a thing that must be looked
into and taken care of by the Central
Government as well.

Now. what are the Central Govern-
ment doing in this matter? Only re-
cently, the All-India Federation of
Primary Teachers was held in Delhi,
and one of the eminent educationists,
Mr. Donde from Bombay, who was a
Mayor also there for some time, presi-
ded over it, and he had made a very
strong plea saying that there ought to
be an all-India commission to look
into the conditicns of the primary
teachers. It has been pointed out that
so far as university education is con-
cerned, there is the Radhakrishnaa
Commission’s report. So far as second-
ary education is concerned, it was
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Dr. Mudaliar who presided over the
functioning of the Secondary Educa-
tion Comimission, and we have got the
report of that commission also. It is
only the primary teachers who have
been neglected.

With some complacency, the Educa-
tion Ministry have said in their report
that they have recommended that
Rs. 40 should be the minimum pay for
the primary teachers, Now, it can well
be imagined that this minimum pay of
the primary teachers is in somc cases
the maximum pay also; and in some
cases, there is no dearness allowance,
or if there is dearness allowance, it is
only an apology for it, being just Rs. §
or Rs. 10 or Rs. 15. It is only in rare
and exceptional cases in a few States,
probably two or three States, that
there is a dearness aliowance which is
cqual to the dearness allowance paid
by Government, and Rs. 40 to Rs. 50 is
considered to be the basic pay. If you
really want to have primary education
and that too of a particular standard,
how can vou attract intelligent people
to the service, when the pay is  only
Rs. 40 or Rs. 457 Even a chaprasi gets
much more. I am not saying that the
function of a chaprasi is something that
we should condemn or should look
down upon, but, after all, if we really
want the teacher  to discharge his
duties properly, he should have some
status in society. It is not enough that
a Minister, when he goes end addresses
the students or the teachers, says
‘Well, you are the future pillars of
society.! If you neglect them, so far
as maintenance is  concerned, then
Rs, 40 basic salary or Rs. 40 p.m. with
dearness allowance included, is not
likely to attract any ambitious intelli-
gent young man to this profession, He
would rather be a8 sweeper than a
teacher,

Therefore, I would say that it is very
neces:ury to appoint an ali-India com-
mission to go into the whole problem
of primary education and aslo the
salaries of the teachers. There must be
some graded scales, The primary
teacher may for instance, start with
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Rs. 40 or Rs, 45 as basic pay, and
dearnes allowance must be paid to him
on a par with what is paid to Govern-
ment servants, and he must rise to
about Rs. 100. Otherwise, what is the
use of spending one's whole life in
teaching young boys and girls? 1
should think that this is a very neces-
sary thing, and I hope that the Educa-
tion Minister will see to it that a com-
mission like that is appointed without
any delay.

In Engiand, I am told that there is a
Burnham committee which maintains
constant contact with the teachers, and
it serves a three-fold purpose; it serves
as a liaison body between the repre-
sentatives of the teachers' association,
the Government and the public; and if
therc¢ are any grievances which the
primary teachers entertain, then they
approach  the Burnham Committee,
and they go into the merits and the
case is decided. I think that a  body
like that which goes into the grievan-
ces of the primary teachers all over
the country is a necessity of the
moment, and we should look into this
matter,

Now, I come to sports. I said just a
little while ago that there must be a
revival of the youth festival, But [ am
really concerned abou the situation as
regards sports in our country. I can
say without fear of exaggeration that
the condition in which  the Indian
sportsmen find themselves is pitiable.
It has become almost despicable. Even
there, you will find that a sort of poll-
tics is going on, some people cham-
pioning some men and the other pcople
championing the others.

Mr. Deputy-Speaker: Order, order.
If hon. Members have to come into the
House, they should come as individual
Mcmbers and not as groups.

Shri Goray: 1 was saying that so far
as the field of sports in India wai con-
cerned, romething was going very
wrong. We all heard with a sensc of
shame the performance that we put up
in the Olympics in Rome. Not only did
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we not win any gold medal, bul the
only gold medal that we had was lost
by us, and we lost it to our neighbour
Pakistan. The matter becomes much
more serious when we find that a
country like Ethiopia, a small country,
a backward country, an undeveloped
country, carried the first fold medal in
the marathon race, while a country of
our size with forty crores of people
could not get a single medal, not even
a bronze medal. T think it is time that
the Ministry woke up and saw to it
that the house of sports was put in
order,

You will be surprised to find that
th: only sportsman who made some
mark, Shri Milkha Singh, is one of
those persons who could not get even
a promotion in the Army, He has left
the Army, and our recognition for his
brilliant merit was that he was made a
jamedar.

Shri V, P. Nayar: And his resigna-
tion was accepted.  What a shame!

Shri Goray: It is really a matter of
shame for our people. He made a cer-
tain mark, and it was said that he was
capable of becoming a sportsman of the
higest order; and yet, we can only allow
him to rise to the rank of havildar or
jamedar, and we think that we have
done enough for him. That sort of
attitude is not going to give us great
sportsmen. A nation of forty crores
should be able lo sweep all the events,
But, here, we find that in the last
Olympics, not ¢ven a single woman
was allowed to go, though there were
a few women who could have made
some mark.

Therefore, 1 would point out that it
is time for the Education Ministry to
go into this question thoroughly and to
see to it that next time we send our
teamn for the Olympics, the best of our
people are chosen, and we train them
properly and well. Otherwise, it will
de better that we do not send any team
at 8ll. There have been nations which
did not participate in the Olympics in
the first instance, but when they came,
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they came with bang, Here, we find
that every time we send our teams all
thay they bring back is shame and
defeat.

Finally, I should like to say a word
about the national discipline scheme, 1
do nol know why this scheme is not
being supported as much as it really
deserves to be supported. From the
figures that I have got, I find that this
particular scheme is becoming really
very popular. The figures show that
whercus a particular target was given
to them for training, they have over-
reached the target for the Sccond Plan
by two hundred per ceni; so far as
institutions are concerned, they have
taken over thrice the  number of
institutions which they were expected
1o take over. Since this is a scheme
which is pathering momentum and is
making somgp mark, 1 think the Edu-
cation Ministry shou'd very liberally
support it. We who have had the
good fortune to witness some of their
parades were really very much pleas-
ed to ~ce how disciplined the boys and
girls were, 1 find that my hon. friend,
Shri H. N, Mukerj ¢, had written a
very glowing article on that and said
that he wished that this scheme was
spread to all the State. 1 would re-
quest the Education Miuister to give it
his who!ehearted support and not the
miserly amounts of Rs, 12 lakhs or
Rs. 16 lakhs per year as he has been
doing.

Shri Barrow (Nominated-Anglo-
Indians): Mr. Deputy-Speaker, any
critical appraisal of the work of the
Education Ministry should be based on
the constitutional scope of the func-
tions of the Ministry. I am glad that
in the introduction to the Report,
there has been a reference to this. It
says:

“The Government of India have
sole executive responsibility for
subjects included in the Union
List”, )
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Then it goes on to give details of
the Union List and adds:

“The direct responsibility for the
development of education in the
rest of the country lies upon the
State Governments and hence most
of the programmes of educational
devclopment are included in the
State sector”.

Further on it says:

“As a federal agency, the Ministry
is responsib.¢ for general co-ordina-
tion and collection and supply of
educational information. ... ..

I am one of those who is sorry  that
our Constitution-makers did not make
Education a Central subject, It is too
late now, of course, to lament this fact,
Weeping and gnashing ol teeth  will
not help. It is for us to suggest ways
and means of making do  with  the
powers which the Central Minisiry has
and with the finance with which it has
o work. I propose to suggest certain
ways and means which, I hope, the
House wi!'l endorse,

In Chapter 2 of the Report, we find
a very distressing picture with regard
to free and compulsory primary edu-
cation. The first sentence reads:

“Under article 45 of the Constitu-
tion, it is the responsibility of the
State (which expression also in-
cludes the Government of India) to
provide free and compulsory cduca-
tion up to 14 vears by 1860".

Then we have this:

“The Panel of Education appointed
by the Planning Commission, there-
fore, suggested at its meeting held in
Poone in 1957, that an intensive
effort should be made to provide
universal education for children in
the age-group 6—11 by 1985-68."

Thus we find that we have had to
lower our targets almost immediately,
But the picture is even more distress-
ing now. The Working Group on Edu-
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cation had suggested that Rs. 218
crores should be ear-marked in the
Third Plan as the absolute minimum
to ensure 80 per cent enrolment in the
age group 6-11 years. Now we find in
the papers, that even this amount is
going to be reduced; it is going to be
reduced to Rs. 200 crores or Rs. 201
crores.  The (arget of 80 per cent en-
rolment in the age group 6-11 will
thus be reduced to 76 per cent. This
low target of our planners is in con-
trast with the high ideals of our Cons-
titution-maker. My hon, friend, Shri
Gorayv. quoted learnedly. 1 am  re-
minded of @ quotation, which though
flippant, is also pertinent. [ am remind-
ed of a line taken from  the plav
Gentlemen prefer blondes. The lady
RAYS:

“A kiss on the hand is all very
fine. But a diamond bracelet will
last a lifetime.”

We payv lip-service to education; we
pay lip-service to free and compulsory
primary ec¢ducation, but we do not
provide the diamond bracelet of
finunce. Unless the planners can pro-
vide this diamond bracelet of finance,
all these pretensions, all these plati-
tudinous expressions, will take the
nation nowherc.

As a teacher, I was taught this—
and I quote this here because ] feel
it is very apt—

“We arc all blind, unless we see
that in the human plan

Nothing is worth the making

It it does not make the man”

All our planning, all our buildings,
all our great dams, all these, will
mean nothing unless we can provide
this minimum of f{ree compuilsory
primary education even to the limited
age group 6-11. 1 feel it is the duty
of this House to make it clear to the
planners that there should be no
reduction of this amount of Rs. 218
crores, 80 that at least 80 per cent of
the children get fres and compulsory
primary education by the end of the
Third Plan.
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One of the most distressing features
of the story is this, during the Second
Five Year Plan, money allocated for
primary education was diverted to
other sectors. Sir, I want to under-
line the fact that in the less advanced
States—and U.P, is one of the less
advanced States, I quole U.P. because
1 come from U.P.—in States like Uttar
Pradesh this diversion was more
marked, and unless we take steps to
stop the diversion of funds ear-
marked for primary education, we will
never reach this target which we
have set ourselves.

Sir, this is where 1 wish to make
certain suggestions to implement the
Plan, to reach the target of free and
compulsory primary education, and I
hope 1 have the support of the House
in this. My first suggestion is that
funds ear-marked for primary educa-
tion must on no account be diverted
to other scctors. If this salutary
principle is accepted by the House, 1
think it should be made clear to the
Planning Commission that if money
is ear-marked for primary education,
then the Planning Commission, which
gives permission for this diversion—
money cannot be diveried without the
express permission of the Planning
Commission—the Planning Commis-
sion will be held responsible. We in
our Constitution have sect oursclves,
under Article 45 a target, but the
Planning Commission permits diver-
sion of funds thus preventing us from
attaining the target which the Con-
stitution has laid down.

My second suggestion is that in the
ficid of primary education, the money
should be made available to States
through the Union Ministry on a 100
per cent basis—grants on a 100 per
cent basis for approved schemes. Then
and then only will we be able to
reach this target. My hon, friends
have criticised the Education Minis-
try for not implementing this target
of free and compulsory primary edu-
tation, but without the power {o do
it, it is Impossible. I have worked
recently on a number of Committeed
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of the Education Ministry and I am:
quite convinced that the administra-
tion is sincere in its efforts to push
forward this scheme of education. I
am also convinced that the Ministry
takes a realistic view of the work
that is before it.

I would deal in this connection with
girls' education. The Central Advi-
sory Board of Education meeting
earlier this year accepted the princi-
ple that if an cfiective programme of
girls' education is to be implemented,
it must be done through the Central
sector. Sir, I am given to understand
that the Planning Commission has
transfo.oved givls' cducation to  the
State sector, The Central Advisory
Board, which is the supreme body for
educational policy in the country,
takes one decision and the Planning
Commission, within a short time, says:
no, we¢ wiil hand iy over to the States.

Sir, I come to the teacher training
programme, My hon, friend Shri
Goray emphasized the need for good
tcachers. The teacher training pro-
grammce has also been diverted to the
State sector. I say, if this goes on,
we will not have teachers; they will
not be forthcoming. We will not get
suitable qualified teachers, suitable
trained teachers, if this programme is
also iransferred to the State sector.

Sir, T will touch briefly Basic edu=-
cation. In my own humble way, I
have made a study of Basic education.
I was invited to participate in a semi-
nar in Allahabad in May, 1959. It
was a very hot month, and in spite of
the heat the deliberations were
carried on in a cool and calm atmos-
phere. I will never complain about
the heat of Allshabad, because it is
my home town—I love its dry heat,
but T must say that the other mem-
bers attending the seminar went into
this question in a very cool and calm
manner despite the heat. What was
the problem that was put to us? We
were told we have not the finance to
implement the conversion of ordinary
primary schools into basic schools, and
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therefore the only course was to carry
out orientation programme for
teachers. We worked out the details
for a ten to fifteen day orientation
programme. Sir, I believe that the
amount of money for this orientation
programme is also going to be cut
down. Are we sincere or not in our
proclamations and in our expressions
about Basic education? Either we find
the money for it, or we simply say
we are not going ahead with this pro-
granme of Basic education.

Here again, the money is being
transferred to the State sector; how
can there be a national programme
if we are not serious about it?

1 have made this analysis to show
four things: to show that the work
of the Ministry can only be criticised
constructively or otherwise within the
limited scope of its constitutional
powers; to emphasize that if cduca-
tion is a national concern, as it must
be, then money must be found for it.
We must go to our Planners and tell
them: no matter where you cut the
money, don’t cut it down education.

Shrimati (Malda):

Hear, hcar.

Renuka Ray

Shri Barrow. Thirdly, moncy in the
Plan must be earmarked for specific
schemes and the allocations should be
made from the Cenire; no diversion
of moncy should be made, especially
in the free and compulsory primary
education sector. Lastly, in cutting
down any of the Plan allocations, let
not the axe fall on primary education.
That is the first casualty always; if
money ic to be cut, they cut it from
the primary education sector.

I havce only two small points miore.
One is with rcgard to schemes such
as the National Discipline Scheme,
the A.C.C., the Physical Education
scheme etc. I am in favour of all
these, and in my own small way I
see that the Anglo-Indian schools
with which T am concerned lay the
greatest emphasis on extra-curricular
and co-carricular activities, but what
I agk is this. We have got so many
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schemes in the fleld, we have the
ACC., the NC.C, the Rajkumari
Training Scheme, the Physical Edu-
cation scheme, can there not be one
organisation which co-ordinates the
work of these bodies? We waste
money on the administration of these
schemes, instead of using on the pur-
poses of the schemes. I feel we must
have one body to administer and to
see that these schemes are co-ordi-
nated. I believe this is a matter that
can be gone into by the Education
Ministry, the Health Ministry and the
Defence Ministry.

Finally with regard to sports. I am
not enamoured of what my hon. friend,
Shri Goray, said, namely that it was
a share that we lost the World Hockey
championship. I am not worried
about that. If we can love the game
beyond the prize, I am satisfied. But
I am distressed about politics in the
different Federations and Associations
which control sport, and I have a
positive suggestion to make. Our
Council of Sport should not make a
grant to any organisation unless a
representative of the Council—and I
would prefer the representative o be
some one from the Government of
India—is allowed to attend every
meeting of the organisation or the
federation concerned. I do not say
that this representative should have
voting rights. All 1 say is that the
representative should have the right
to attend these meeings, so that he
can report back to the Council of
Sportz 2nd say: these are all the poli-
tics this is the hackground against
which these decisions are made. Then
the Council will be in a position to
decide whether they should finance
the schemes, tours or coaching against
the background in which the decl-
sions were made.

o fam xrw (swerg7 ): IT-
ey aEEy, R Sifor & a4
agAT wawT § aw & forey Ao oy
aa ¥ g f o, W ag wvn
WMo ey M T A & gy Hgwer
afex ot T AW AEE 6 WY LW
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[zro Mifamx z14)
fir g wer wEw ¥ FET g A
a1 g AN A g fF
forerr i, it i g 0% T F AT
3 3w @ wfa 1 Ife ww
Wi fomr & T A o e g
I FFG T v e wAr A
gqrevy gar 1 fasm g wafaa
g7 AT ¥ | gETA 9= At e
Y7 gaTd yfg agg g7 aF faww
wre gerdt ox wfgafEd g wk
I & fag wm g uw freem
fear § frag P smaw enfra
w¢ | # wran FvA § fF a7 w0 wfe-
avq  faar s | fey w1 fagarm
oorfrg @t 2 AR F T
daew q@ A gu i A AEAE
W a0 fad o7 sfyw w1
wrg forw v ferd AT ) w1 oA
Al

TH % A% A9 A gge@r 714 Az

@A T ¥ | I ORI & AT
& fd o @ To W T ¥ | gufy

fereet % i} wrra A TE  WE-
freren wnfow gur ¥ ) AW AW
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g & 5w qur Afa #1 feaw,
gurTTeR, 1 faw fm W) @
g5 ¥ 2 /% fawm At &7 SmEe
fFar s &

ferer s & A9 & st ™
AT qIERATAT F1 Y a9 I
e g 5 IR e W A
& for &=forr #reaw wEAr &
FT far 2 13w fo o v e
I A A A A i oy
frar a1 for & g™ T a1 fB A
RS F g AZ T FH AW §
A g 2 fF oo A S oty &Y
srw @ity faq fasafaeredt &
fet Y sregg gy 2 39 F
feenfaat ¥ wfr a2z m% meamm g
WY T ® I AT IO

for 127 W F W
amE AT & fAan o 5= - dfe
oET W A dacfar @
QY At # fam qEwATg 3T Oy
2 W & fgafas # § wfewg aurs
fafy s F M3 fram & 5
fafr wr frgee 7 1 feeg
femm & o 37 v 2

@ AT A A W9 F A fe
g g waar ¥ fom omwmw &
e ¥ ard & fa@ W I N,
9 & TEEAeT &1 Wi 3w & fafy
WAty ® W IW & foen e ay
LLLLNE S G

v ¥ %5 vk ad FFA W@
g oo doag faw @ fs
¥ fag vl ot sfvard amft ar ot
t wlmh S o wme-
wwar A AW & dih awgge
fry o § , Ty Em A

»
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arfy 21 wE wW 3@ R g9 AR

arm emdr W o o
STHEr § O osash ogefy Iy 3
et & 1T B e o e
WreTE g Srar 8 & e s

# g AT g e @ A A o aE,
feY aren ®, wOdr A= A, -
ATl FTOHIE GEQ AT qATAT TEAT
aifgr 3w a3 g wfeE

wrer gt wifg@ 1w frfewr W
s e Qud ¥fd o
T ¥ X ofrd ww & ot ady
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wifed | qep gATS ATl gepfa WY
e Trgt § o T dm
g WS ¥, W Y wW I
W@ g ATy 8, qg A7
2w zfaer #F wmamet § fedy &
¥o wfma, frt & oy wiaww @sx
gFa ¥ 8§ 1 wfAn g wrewy
® %N a5t av wftam ww A
9T FTAT AT |

W 7T A% AT 7 & Aveqyy v
T, dmam W awg
TFT g At Afifr s ofry e
faerr &1 wremw gwTt AW Y W
wt e | AfF T T W 9
wfTA wE g oarer ¢, wfr
FE TS [FT G A E, W
g qF G A g, w4 %y
TFR G I § s ag sz Ay
faeafaogi 1 @ a@ & wET
&, A ¥ g wm At g
Rag ww gfr mRfad iy
TR FTH g WIfET

A TH AT e WA f
o & famitr & werew § | ¥
ferer srATaY #Y fiqi o fomr & R
N Lo I a7 uw
T o ¥ e o # awr W
WH O | AT H O W Le
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[3r itz 3ma]
s “Frdfrrer” Taw § | AT WA
vgrifer sk “fasfaes” & @ of
‘Yag” wex far A § 1 5@ A AW
W @ wgwgm s @ s g
TR AT T Y AT A FY Y
e gg @A T ww AW
frefiwer ST ¥ & qaemar ) fEes-
4 WG § G wAE Wl §
N g ave N @ mEfagt A
o 21 9 ag ot Agr *g AFar f&
fira® @reg @3 & 3fEA sy g feama
N ET W @ AT @mw ? fE
A Lo AT F FE T
ay g o Fw ot famwr ew
qfonfes w@EE F¥ o oaFd 2
T & ¥\
= .

d@ fow @ gmmEeEn Afaa
Ig  wo WA fF ugaveEedz &
qoigarh faswga  asm@r war @
wiw 2& fr gz ®E  afowfax
dmfar memfa A8 & 1 W
arey & f&  dwfaw oifenfes &
qeaTEE  &ARY 9w T F dnifaw
ez dxFa A fam s o fE
gardy et A WET W R OWW
wiw Y& gwid wfaew H O FmT
mr 2 fe eWTD mRESY WU
wq & wga 7 & [ 9@
= ‘

o & gEtEn 9@ aF  Avfgw™
g W ARHAT ? dS¥Fan
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&, wodfe wadr gevet
e fagr @
gEl B W@ N AR e
fam Y & foelt geost Y
T E L WA ¥ g
Foikaw grag g AEfaw
T AR gar |
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s faam & a7 # g0 fGaw &%
T FHT ¥ I9 F AW A FY
qifeE FaRl FWEGFTT &, AT
¥ faq 7 T g IME, 0w
fava fagr @ F, ox srufew
T AT FT TH AEEW & AT
ug I wE gwr wien fa wy
fofsan |, &fawdt o1 smwrTsT AT
sy farat #H omoor AT &
fae  Fawt w1 fgEe fewr smooA
i # qEas faerll MU W sE &
fag swy AFTT F7 fur 9 (% ag
TUAT A% S HEI & HET KR
UE A ¥ W ST q@T AT E )
§ wment g f& wT Rety W e §
fa R=rqu ey A aw & W Iy
F o fams &Y RAE AWTEIA

fo gare Fafaw arfeed 1 wr=-
mFaT  ART  [EaRi ¥ WGAR ¥ &Y
ot @Y gt | S AFEOT Qo e e
# wefeft wmr H, w e A
o owy et § fae ot I
& wa geo owfEn TR TEE
forq &y dafaw wanfoai st fgfe
g‘ﬂ“rw&qw&!ﬁa@maﬁ T
gmfs arfgen wogden T HIM A

gt ww & & W ¥ OF aw
s fegmra WWeR @ T EE
wft g o aw e o W & o
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] Ky WA AT F faam o
o za faaat Y faar 2 fdet
M g9y WRET —gw an WK
w ow o FH sL® &) fraaw
¥ A A aw w@r faar w@r R,
TR HZ T T M aAEW
ft dMgw Efaraar g g
W EAR g a@ & a== =
T & IN F® ¥ W A%
& &

14 hrs, T

WA W F 9 AT FTF I
93 TLAATT §LZT | g I 3IA
rr ¥ 7 oW &1 fagw
ey gy feeg § wera 97 & frav
q | IRAFFAOT A F 17 Pram
F1 AnATAf AT 1 IT AW
¥ ¥asg q -

" qfy gw dafAE war § g
& THFA qHA AZA S AT 7 =g
7% af dafas A A7 A7 qq
T & 77 frafom w3 g
ST qZ AT FH AN AT
F 5T ¥ AL ¥ qdT A &
faq ag wa@® Qrar fe g e
afie, TY% §IF 4% AT A
™mam & fAg ave gy wg
fr A 7aEid 37 & IWA AR §
77 daee % frg wafad af
at gfemt AT, A7 37 471
frerr oY @ e Ag A dwifrw
AT QAT AT | AEAFE
qafagter wgar Iafy € w=f
21 3¢ Araw F1 g g wwe
A § it g 77 77 ;A frwry
& aq 47, 7t gleamtaar aA
2o ¥fs gARIART ®
fraqret sfivera avfieat & qg qaeT
o s gt e g Y o
W widfr i fezgn ¥y

PHALGUNA 20, 1882 (SAKA)

for Grants 5068

wAMA g WA A v & fe
fordy ol 7Y wreft 7 findt were
* & Wror a1 Favhre Frater
adi wT awar | fadefr arn ¥ arsgw
g 7 & fad wa gast w1 wo-
T FIF T 7 3746 whewr AN
shear st & frar &, 3IIW
@z qyw A f R, R
e w3y AW & v NA K
ft gaggar A faxc gaa &
sefe o ey § dhema &
ATy g THT ¥ wasy v g &
gara wifas 1 st A«
Aga 7 ¢ IAF o ¥
o wr ez Tgf §, e d M
wAqs Adl ¢, T W U AR
gifferoaqes aff "

a7 ¥ § g7. fraw g wgaw W
e Rarg W wrm e  fe @
NN Agaad Afaq¥, v
firqr s Y oY gafy ga daw
¥ gt ¢, mpaafefergdre @
L UCi AR

stat  wetef  (feeroame)
JUTSAW WEAT , WA R A AT WY
W frard, 39 % far 4w W
ok 2 E

g a1 Azw o dedae O
fear? §, o agy owd a0 ¥ Jw e ok
gt er ¥ fag Fammrae T g
W #faad e A or IRwd
t or A et e Fat # e
oy dvgrmm § o o W
At g HedhEd Qe gEm-
imr vardf | @i h
¥ §Mastady I it
v ¥ fafner amu 3 wmaEy
femr & ot xa W @ @y e o



5969 Demands

[sfreft st )

= § W g & s oA
¥ feurdde srawrd FE

& fafaeet arg@ T I & fau
Wt yegare A g R I 1Y 0% Fea-
T QI & AT O FA
g W\ 3w ¥ et a% qwAl A o5
T oawy g, 87 qudr wex A
wiamfa § omanifaea &
fast & woq uAFI  F AU aga weT
2 | A FEFAT FIE TR T F
fm oo F7TT ®AT WAT 91 W7 F
wrt F g 5 5w ow iy @
foare AT smom

T | LW W qEA qg WG A )
e g m d aga feeed 8
t ol Bow W F A ¥
w T B IET B FEEE 19 w4 A
& fom voe wiza dFw w1 A F A
|| g qgd FfAw oar & oA
wE N E § N W E
A a1 Y § 1 A AR F TR
A ¢ W s & fau ol gfys
@ NIaew ¢ W o
g e ww v & g w7 wfus dar fean
ST |

Wi} T IN ATE I3 U IEAT &
Ay amgw { oy w1 faos fear @
W owm 2 fr gresw Sy a §
ARG & g Y aga greea At § 3w

wEAt & fog Ay & Y 78 & | giaes ddw

o7 ®rf e § W g # W e
AN aga wT W FwF fam
wgr f wwdm frmm s @
¥ AT qEE ®) q@amEr et g e
I TEARE T e W & fag
T & fag (y W T A A
W &) gl oy & fRr IR

MARCH 20, 1961

for Grants 5970

aFdET  Q F0T W g, AR
a2 e, gfed -
¥ & for ¢ 38 AR Q@0 TR
gyt far mFT | AR T AT
frmr T Qu FAT T A AR FTE K
et § 5 was T medr w2
7 o gure fafaees age a7 39 ™
ATTAE FIA | TBT 7F T g2 A 57
ARAE ¢, IW U7 F WEA § AT
T & AT 9T |

uq § AW T2 T ALK T F2A
IIEAT g | WIS A AT A &
frg 7 sz T S A A E
T IH T2 # (AT mrT gqeT oft a9
Y Fr A aet & wfa 219 aE
A R R AN A d
T F, Uw IET AT 2 %
TEAHAT &, W UF AAETAT R
Y ATEIT  § FWET TTEEE §
v g3 gnd, uHdvA I aEr ¥
£ ot &m A 9 AeEAT at agT &
&Y | AFAT H OF WU A
& wY7 agt a7 7o WA I 91 1 A8 T
URTA agd FW & A & freEee
T E ) fFMdawm sz e Ay
oy SATE A AT A IART
fedt atg & Y w9 7 fFm @)
W AW @ PR A @ sy
¥ famr FTAT 9v 9reEt 3N § Y FAr
@ ¢ ew Fawaonm
a7t foRw st g fs wig o
Farmm & 2 oImw fen @
g FWw wW A T
N W fad R & NfEusD
am ¥ e @1 aww dieufue
v ¥ fae cer M 1w s
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WA R AT w1
wH T @ ¥ onfm s ¥
Nt Wmragt & & S F W
s g F oam IR wQE W
IR A FAT AN oodwE & faw @ e
¢ JUNT &7 F N Kifw T W ATG )
T ofa ®fgma & & Rt e &2
A g AR g e aw ¥
77 A 9gAT & I | 9 G W 5
g o g e e
a1 &= fear gar & SEw ¥W
F A Bifow A ® o, fod
ETT & IR fawomr @ fom
97 FdGT FWFTE 1guA AT R fw
™ A DT TAFH AT 979 W
W TTHZ TN 9T &9 fFar s @
offr w=fremt ¥ gt o0 W gw
% v oft e A wr § ) 9
T NI 9T (AT F7 qF 7 @ &
W ey oot o meafeat @1 @ &
¥ o w7 AT & fawr i Ew
@ & g A1), wfe 9, o9 A,
R # w9 oy & ) qw dar gfa-
¥ §, @ & R 39 fafeery &
o FT A E¥fFT gt v = |
W mar § fom ag ¥
TEAT §, SHATH W g A
T T FIFT qATY XY qgE A% A
2, Awow amATT RS E R go
qTRE WY A ¥ FT FIAT TATA
"W 20 TTHE BE A #, et
% qT o 9THT AT § a7 & | T541
® A ¥ g aw f =g
T e - |1, w7 97 opr ) TaTy
QA XA Y & e ot A
UM I igisTad ax § 39
QI 2 arn oA ok Tt ¥ Ty
g & fw o a=wt 7 fagr v Ty
e & A weE ag gE 9F §
W qum gl O gt
o # ¥ v Y ¢ W gw

PHALGUNA 29, 1882 (SAKA)

for Grants 5972

FTH AT & T E | ST F7I0 A
wiwt &7 % ¥ A g & E ) s
wrardt st fRd 3T %, 2 A QY
T AfeT wEA & A w7 AL frrar
agT ¢ 7 wEwt R AEfEE o TRy
BT AN ¢ | Tg R R ¥
€ s g g A A g, waw
W w7 ufogry § ff &% ¢ ) fagre,
g AT 30T ¥ Aefeat ¥
W GERA 2 TIEE A Savar Y &
STewd AL A ) faew AT @ oA
ara & # A Wy | W@ ofaarer §
frgm sg= @A & 1 2 a7 At W
ufrrsr & w¥fegt & q=y oA 8,
w7 ufeary § oY omax a7 fawe ff
gl & 1 F 17 Avw b wfew
Fasag faar et g fr 3w o
Wt 1z 77, A qqda # w4l v
¥ g v & 77Ary W fAera w7 avg}
XA F JOATZNT | WA AW R
Leic R R A A S Rt 4
w1 At oo A faw Ty & gfa-
e W7 AT § O Wiw A T
faamdT = 937 & forar agt Y
o faege mfefders ) mk §
svefraar A gfez 7 feger & ma@
sy forerr wt 3T & 1 wrew A frfaem
aF¥eE A 2 & w7 & g W
s 2w | Y aw A Ty
zasN 1 AfFT T S asgr AT A Y
a1 #Y forarr =y Y wwAfY § 1 A7 o7
ey ¥ Q1 A d vweAt ¥ F ooy
wfte 77 g f s =27 g w2 N R
femart 2v § 37w oz, w71 AT
v gfrara w1 Ft w6 § A
famgd | mw & & avE oY AeRY
1 %% (wz aray wfed | Afes g7 f
¥ ar ayo faorn dr wifzg ag W
kg dmcaf § v g 3 e
™% Wk qw agy § ool arr
ot aren aff § fe w9 gad fad
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[sfrrelt st ané)

ML AF | TR QAP A F
ReFguE T @Y ;wIAN
AT & | €T AAAHT F T H AL A
&, AT T qAFAR AT F1 TN
¥ geafeq Oy afzd | @za A7 38-
' aTs g0 Javeg g A & AT Ay
wa 7% § fF T uFee A A
FTQ F FEew @M q2X A AT
=ifed

A grod qraa A=F F 9 §
FF 7 A AR WS IEA A &l F AN
3 TR FE § IR A7%aTZ AT
T &, WfFT I A T T F
v o d57 &, T a1 FY FAAT A0EA
g, o g gaft wAAf @w I 2,
@r-faae %, I76 AT WA F
T F@ § AR T T § FIR
L ¢, ITH! TeATE WA Yo, Yo Fo
arfes g 1 ag) aore & for st =T wsg
g} frad | gafad QY =41 #1 T a7
aTaAE | WA TEH Z
w1 @ & | gHfAw a A F o arge
@ &0 AT Tfgd, R forr 7o
® wrt 7§ 7 fafree a g,
o T§-x¥ W a7 @, IR @A
S amggafl v @ Eevem
wefeat o3 et § xafad aw O
O wsfr g Tfe@, aew Hr=d
g ofed | ot a A sy et
& ot & s TR § P R At Tl
o | {fe A W FAd el
ool & wwfod s gt & gy
/W FTH A N, RFT gt § w1
w@ & g wré aft oA avgar oWt
W0 Y weATEgE A F ax fow wAT
¢ fr 3a% o &« ot ww § Afwa
®M I ¢ 1 o fad { e § W)
We Nz o faar g fe dad N
AT w7 ATRA WRwE {2 AN

MARCH 20, 1961
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T Tfg? | 99 & foo0 o ¥ wH
frefY Er 1 T faeer wfgd @
|y & 5 =g AN §90 & fage] Y
% 827 A wa 7% gfreadie adl frar &)
# Fg g 5 91 w229 woq g7 & S
N Fad T A § I 0E T
FT A F | AT TT WA H THEAC
Far Frford fomd  savay 3T A FTEF
wiT 379 afgd fr qfw 3 e A
FTO @A AT AR E wafad
g wArdz Y adl faarn | 9@ W gw
TR & F0 it = N g0 [
CEDI

S 77 57y 14 R s @ i
agAr Tfza | wre AfAcd i @
gfm Mt gE w73 oy R & 1 g Ferafes
¥ AT /A AT qUHAT AT HAT
q WO OF qEAT AT AR gfs
mT FA AZT FIRT a7 72 § I avg
¥ g gHA  FFTATE W aATAT 97 )
o G 7 oft frgera § dam Ay
T 1 FIATE F A FA TRE A Y
@ g1 § W aga W w+ @
% fad & qum v aved g fr for
AT ¥ WY ATEE TS I T & I
aE & g ft @ wfed |, Azfeai &
fot oY 3% o wer ofed o

WY |TT FT A FA | 7 v
&1 FTW F7@TY §, AfF aga ¥ ¥ |
§ N fir go F A WO qEE AT AN
& Y aga WY AEE FTER § | aga
§ fragt g g N 5w ot
A FTH FA F R dare v g
i 7€ & fe 9% Niega 3 ¥ 3 wro-
®) §g FTA Wfgd | AT I TTERA
g 2 awd § fomd I IR Q
®TH FA FT ) WA JGT § T8 Tl
Bgiafrfham@gp i
AFA AT FIH T A § Afew qfw
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ITeY wear w1 AE faw g §
fafed AT AT W ETREW A
N ¥ w0 It R aTw g
ot @ AR A T T o g
afaq & st § fF srg g & e
fema® @ & § | W W 37w
& Y grE W ) FH W T
w g0 § g3 ) JE@ g 0 | "
T F1 g qrE faaan ffod 1| 39-
) aaaTEa F fFg a@ ¥ @ Tifgd |
T g % F o Twre & @A A
ATE A TN 9 wechy R AT 3T
9 ®1 &F @A F foq wrow agw
¥ G471 AT FTAT O | A€ GAT WA
QIHTA HT ATH @ FT FAA | I
=g fafesen gt at @ goas F20
FF T AT AN AL T T T
W = WEHT a9 a1 wrwr gfe
9T FW &S FEAT O AIF Tq H
e ¥7 grit | 9 a8 7 WX §59
9T FH & FTAT g, g o I AN
FT R | W fggeaT § v 1
g & §1 gg agT @ I aFC
Y | g W GE OodeA &
FFar g | W fedY a=9 § w7 Ao
Erft § o o gH q@ o § fr wgi
qF1 g, FAJr , Frg At A qgrar ¢
W TE ¥ -G It & o
W qIFe fRegqee a7 geAr W
srar 1 W gfan # o oft et )
) 3 fad o qaFT Y g ¥ g
@ & 1 gafag & aawd g fx enfan
foamr a@ Wi g fawm a7
O FT fF qqIe ) SR qar
w¥ ¥ wrfgd | AfF A qgi O
A @A E | T QLR W A AW
€ ¥ 2033 ¥UF To ¥ § kT W
QT T RT @ s R g
s FAT To | WTAT ooo ®UY
% ¥ ts wOu wrfe feamr Qv § 7
L€ TC wrew! aga s dar wd o
2269(ai) LS—8.

PHALGUNA 29, 1882 (SAKA)

for Grants 5976

wifgd, Wk qges oo & fag o
ot Y I wifaw § ag N gury
& ¢ www g s wifgd | W
WY GEr A wC wr ar F awwr
g fe ok a=% o oft o o oaw
FAAK § IWA WA

Y wegw e (et — -
wgfae anfaat) @ Sursqw wgeg, &
Aot a1 Fg A 92w farr wofY ot Y
O I FATHG ) GYATE AT Ar@AT
g | g7 anl ¥ T2 97 TET wawl §
fe apa & @y # fawrr wamem &
FTE FaTTAr ¥ w7 v g

o9 e ¢ R gopd W W
ATITE F2 STaT § | Afww gt anex
qeA A IEE Y T AT wveft g f
IAH! W AN AL Tg w0 | ooy
WA AI9TC & G9Fd T4 o § )
AT @ A g gAY St & fF et ¥
HEFA 9P ¥ ¥G T §F w97 fafraq
fear @ W AW wETEwd fwar
WTE | g A AGFT G AT AT
g T ef, wrard wrfz oofy amr
safaar g /YT 379y 37 a8 §1 N et
W Ffast & wash agr are sreqrawy
o\ SrearTwi o1 gy § o g Avg &
U qura § f N wo7 o dopa § ad
FTeT IO A gapA av ey a1 s foe
syt # g, qafY ¥ 7 21 ) W gy
foqr avgm & AT favarw § fe o
gepa & A & ag v § fe gy ww
AT Y oy A gy of gawrg §
qg «TON § § WAt | guw fed,
X fiF wgr mav §, aga ww dm T
war § 1 AT geTe § fr depa & i
W< faert & fag v & w5 g% ¥y
waT TWT AT

0w & gty oft o 7 oy
forew w0 wrgaT § fr wawt Wl &
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Demands MARCH 20, 1061
[ wxqa )
TOH FW & qg fY g I TEEl B

oY st ogfa & fomm W@ § s
wgrgar A 2 o &, IAer S
et W fEd el
NI TR AWA WA AT §
TR Tegel ¥ g 3y wvar @ mn
e g fFag wwawam g
Tg WW g AW F egei F fag
TR &% & | I o & < s
I ¢ | Efwy Y G917 T @w A
W@ EIRTAIRI AT T TF
Ife s wifgw | oo ¥ fE
TegHT & fore &3 & &7 Lo T TaT
@ wifey | & o ege € T
g fere agfa & fowa e & are-
TR TSI 7T Ay w2+ faar s &)
ferezr esit & |Te @y § W fasai &y
TEHT &7 TR ¥ FUTAT FE TEAT § )
WY IAa foem oft w=fy foredt &0
W (&A1 F1 wifew agmar & a4y
Mgw Iw g fmn ggfa
FUH @A A HRT g |

1423 hrs.
[MR. SpeakER in the Chair]

st F o ¥ ug 9gfy  wwTEwTR
ft | T 1Y & A T 5g oW
it WY gw &g &% fi5 gl ot oF
gquAT femr wafy @ | gwfag qegat
% forg W =T # deg w1 g
et s F fog v ¥ v 0w
AT T A1 @ wfge )

h TE { FATG W AN FEA
et & waw ® wwer fn & SER
forq wwmparz T AT 1 d 2w }
e w5 & a9t ¥ s & g foem &
i s fear & 9 Al ssfoft
w7 ¥ qF fagewry w7 o et woay
or Tgr & ¢ T Y e e

for Grants 5978

FaR W  dmfat @ § | vaw
forg & s F q=rATE T E ) Oy
o ST ¥ FTor A @ @Y oA
o & 97

e wearaet w1 frafor far
T ¢ e e fe ¥ mifas q ot
q WEI, IAT T AFTHT FJATdT AT
A A A R AR
foar & &oft & waer & AR faggww
T TH q9Y AT F T HqraO@wAT §
T ot & afrg d7r7 wowT =fEe
fored ferdt & wame AR faee & fag
FAET IgAT e S owE )

" § qq § 73 fadew
T g § 5 qgw e & 9
Hara § I @ fedy & fmw ¥
IALT ARYT FIH FH § | TATHT FTHY
g OV IHH WIW E qET ST SR
T € 1 W agTH a9 g AR
@ AN T qen # g ar @
gl gfr 1 av v A @ fw
gq fron # off syt frar g w7 o
W=TTHRT FT AEqT qgTAY AT | FET
77 ¥ A1 gATedt §F =y fm=h
9T ey § IET o w74 grm /%
aTe &) ST gETT Iew ¢ fF A tasy
a%F g T § 97 o @ avg
o7 W7 qF A IR T A | 9 WK
At forar gaTeRe Y sy AT SRR
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&3 #Y formr 7 g 1| & Faew foparay
AT 431 $TAX § | T 7 P fararerat
# o &Y Sifee @ § W €W wre
forear farerat & w1 e @ gl
& wren v T @ AN fre@r
W @ fEwrE F v § wgEE-
e o 7 ) & | Faeafaaraw wqgw
AR 7 &Y 4g W wgr @ i g aer-
gHi S WATT ¥ FreeT &Y g faf Ay
¥ wuEAda o9 T § 1 e
T g7 ot Ot Freafaaraa Y &
7 aft gvg weaow o9 av gy faamdt
AR g ¥ oft W aw ag §
f faex fagmeai & o w=g faamdf
free & @ svx qoeTd Avafai § w9
o & a saarfer et H T I
€ aaifr I agr W=y Ao+ foyerar @
WY I9EY goorT W AT &1 F g &
TR H FE} AT gT ¥ qgr 979
aga o farean § 1 i sufe frmafaaag
q frwer & e s @ g @ fe
T SUTET § SATK) THT THT 7 HIT &7
& o 1w £ | q1 fasafaaray v
W §1 9 aEA g fa guar wifey
fr gw ont §g af=w g | =@l
& gt aw wer & fr el 0 AW A
wret fie forferat v g ey, o &,
g TF g il F g 1o e
freafararerai i o #, sl fegem
% gt 3y wfzwa frfarer & agi oF g
¥ g 3.y =fw facafaaran & a3
fimamadmrag at gwe 3w &
farar w1 faear % & 1 Wl Tom
& TFT &7 97 | @O & qF 59 fewn
& wrot woer fan war § 0 @Y aw AR
feafer % gif facafaarerai & ofrewTs
W A & A s o § 9

gl am & 7y s g § 1w
Wt ¥l § W A QN
wdt § oYt Fwwr v 7z § fie g

for Grants 5980

WA € AraAT At o o ferad
§ gm & | 9 ger fasafaarey
AR S F et § 3 aga wweAgqe
& 9 3 9% wwe i wnfey | ¥ ferey
ATy & wega & i 3 i & fasme
¥ fam saraT Twar w@Ar .nfgw

o g Y fw g gy arfagi &
¢t § ag 7 & fx v awy ¥ & nee
aifgs WA w1 v & | WT aw
fererwi & ar frarfagt & arfwe wraar
gt grft a=w aw F ¥v wql & foere
a7 faardt 7€ *3 97 T | @ w9
wrar & fi g o wdfacde & 1 Oy
e @ afen aifine e & o
qraEEaT & |

FETaTT A7 forar w7 W W A
T4 § 1 FRraTT & ofr oW WY wTaat
¥ e fry oy wfgg 1 W AE Y
a7 fet 7 W7 57 WINTC 9T TN
qrar WY A fapar s A S wwEa
fe I oqmer # ww wfe,
Faer qgr fawym wfgg 1 g
R o & fers o s & o A
garr w7 ww e § ) fer @
faet Y fensr fad gn gwrdr A foey
¢ wg ayd § wx ad §  fer &
garae & sl w7 oty of & owf
ayAY TEaEE oo



5981 Demands

[ A ]

WETORY # e o agrd R E A

€Y agT ¥ Fermy St & T T E IAE
faq madtg s oft qand F ax &0
g 7 T3 @ e & waew feg o
R &1 o fodvd g aman ad g
A g 73T T qdv e §
TEqOHT F qqT T3 F o0 @ 0
EIIREE A 4y T FT ey TR
TF FT Faq g, I UG H L AN
T Y T IF FT Fa4 ¢ AT A9
q weat & oy ¥ wfus w1 Faw
) T a@ & qar awer g v fae
T 7T X TP I & qfg 7
ug gT A AT g | F AT wr
g & seqmsi & qaAi 93, foaw o i
T & war fwiar fae w0 W@
Faeifae §, sefagas fasne e
AT ) TER FEA g fE oo =
e AR FAS H 99 &, T g F
frlra MR E 1 T T Te &F
famtar 13 o1 @ & &Y 27 famiami &y
oY FA A ¥, IAEY @ Ag
faam, w7 frem, @Y & fag
w7 e at #7 3 g7 Frwtar
® T G | Y @A § & maT s
g F geqmosl & wAe W 99 T 19
waeg feqr smgm s aver § fear
T |

wa ¥ F taar @ fAagw sTn
s g fr depa & wae W TN
¥ fere wfes wrfra ¥ s o egal
W W< wfew s fear o | qeg Al
¥ o fore fr oeft & wg o s
wepfa 8, SO%T WK @, AT §
W ¢ ferarr qafa #F o sar ¥ W
B S9R AT B INT IaT TN §, [N
ot I a0

arq § s & gg i wgaw g B
ege & fag Y to S Te wwaT WY
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T R, T Afy A o, e e ¥
®7 Yo Tq fFqr 7 AR FFA ¥
TR & fqU +94 § F94 CF O W
T Ty AR =Y R g & fag
I FAT FT 7 ¥ 7 [T HT A7 |
afz ag fear g Ay sre faen sy
St 5 oY wfes g & ary 2 )

Some Hon. Members rose—

Mr. Speaker: Hon. Members should
make up their mind, If I call them
now and if they want me to call them
on some other demands, I am not pre-
pared. There is a complaint that the
same set of Members speak on all
the demands, in the general discus-
sion, on the President’s Address, ete.
Except for special spokesmen of
groups, I want to distribute the
opportunity to speak as much as
possible. Let them make up their
mind. If they speak now, they must
be prepared to forego their chance on
other demands.

st o Ll (ﬁl’(‘-ﬂ'{) :
weaEr wg1ad, fae w9 e
A W ARH waa faar g, sw &
foq & wry &Y aurg 3§

g 2|y ¢ v foomw ¥ wfeforr
QAT § 9 yfeat g A W
§ v ax R e wrh § 4 4R
IT Y L FE FT A T w0
wq 97 fadaw ¥ v afwds @
® ate o @ @ dwr ot @
w2 R g Afe W
g A Ay Al At oA A aE
wid § | ool agt wer T i e
# gfew ¥ effie w1 wame § W A
TwmmA R g, i@
@ g ® O o T §F ardr §
N 7€ Sy T FT 9 « @ v
o ¥ dw fefafes ofr @@

|
Twx
X
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¥ ware, duew afew @ g oF-
¥ & Az W Arer § W AT W
ffowm gpem #t 3t o & T
T wdM A A Tt §)
90 & 3y fawrfadl # &7 § | @ daw
# A0 s ag § fF A 1 Ao oy
fadaw &, &t w1 ara I stgaw
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AT 7oA S faa F3 ®R I9F
ORI AT FT F, IHS WIWAT AEW

-

Shri Karnl Singhjl (Bikaner): Mr.
Speaker, Sir, I shall confine my speech
today to the sports activity in India
which I consider is a very essential
aspect of education.

I have had the honour of being a
sportsman and at the same time to
have been a Member of Parliament,
and I would, therefore, like to put
before this House my personal
experiences. It is obvious that
although all of us realise the need of
sports in the life of our nation, not
all of us are prepared to give this
the due emphasis that is necessary.

I have been thinking for a long
time that the time has come when
the Government of India should con-
sider having an entirely separate
Ministry for Sports. While I have no
doubt that the Ministry of Education
is doing everything possible to spon-
sor the sports activity in our country,
if we were to have a Ministry of
Sports entirely separate, we would be
able to sponsor sports in the country
in a much better way.

Mr. Speaker: A Minister for Sporta?

Shri S. M. Banerjee (Kanpur): A
sportsman should be a Minister.

Shri Karni Singhji: Whoever hap-
pens to be the Minister of the Minis-
try of Sports, I hope, would also be a
man who would have the background
of having been a sportsman himself.

Mr. Speaker: Afier seeing the
circus, I thought that there must be
a college for circus.

Shri Ram Sewak Yadav (Bara-
banki): But this suggestion should be
taken in a sportsmanlike manner,

Mr, Speaker: I am not saying any-
thing against it.

Shri Karnl Singhji: I make this
suggestion because I think it is a very
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serious matter. If we were to build
up healthy men, we must have healthy
atizens, and it is only by having
people who are fit and who have a
sportsmanlike attitude to life, that we
can infuse an entirely new way of
thinking in our everyday living.

1 would like to say a few words
now on the sports organisations in
our country. Having been a sports-
man,” who represented India at the
Rome Olympics, I got rather intimately
connected with how they function.
Take the Indian Olympic Association.
I should not go into too much of
details, but 1 know that the interest
that the Indian Olympic Association
took in their sportsmen was far from
satisfactory. I shall give you my own
example.

When we were selected in the
shooting team to represent India at
the Olympics, and when we wrote to
the Indian Olympic Association to
help us out with guns and cartridges,
you would be surprised to know that
absolutely nothing was done for us,
so much so that the shooting team
that went to Rome sponsored them-
selves; they purchased their own
cartridges, and the Indian Olympic
Association were not able to arrange
for cartridges even at Rome. It was
to the credit of our friends in England
that they were able to help us out. I
realise that some of us were in the
happy position of being able to afford
having purchased these cartridges,
but you will appreciate and sympa-
thise with me that unless you feel
that your country is behind you and
that the nation feels a pride in their
sportsmen, it is not very good for
the morale of a man who is sitting
thousands of miles away trying to
represent his country.

1 hope that the Ministry of Educa-
tion will endeavour to see that we
drive the politics out of our All India
Council of Sports and the Indian
Olympic Association, because this is
undermining the activity. Just before
the team left for Rome, we know all
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too well the resignations etc. that took
place. You know, Sir, that when we
are trying to cross swords with other
countries whose sportsmen are better
equipped than we are, we rannot do
80 unless our organisationsg and things
at home are put in order first. The
All India Council of Sports is a new
organisation and I hope it will func-
tion better than the IOA. But
unfortunately, there are not enough
men of stature in this organisation
We feel that people like Vijay Mer-
chant, and many more men like him
who are veteran sportsmen and who
have the courage to speak out their
mind, should be taken on bodies like
this.

It we go into the behaviour of our
important men who were controlling
the destinies of sports at the Rome
Olympics, the managers, I am sorry
to say, as an Indian citizen proud of
my country, that it made me hang
my head in shame. Most of our
managers and officials were far too
busy going on a Roman Holiday. 1
was there among the 80 men, and it
was very difficult at times for me to
be able to contact our managers or
our chef de mission. I also have the
experience of knowing how other
managers behaved and it made us
feel that these people were trying to
go on a Roman Holiday. That was
not the purpose our nation sent them
for.

Mr. Speaker: Are they sportsmen
themselves?

Shri Ansar Harvani (Fatehpur):
No.

Shri Karni Singhji: They were
there as managers who were trying
to look after the sportsmen. Thelir
primary function was to see to their
comforts and well-being of the sports-
men 30 that their men could perform
well.

1 therefore request that when next
time we send our teams abroad, we
keep politics out and select managers
and officials who are really devoted
and dedicated to the good of their
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sportsmen. I believe Shri Jaipal
Bingh had once made a suggestion
that we should have a small surcharge
on cinema tickets in the form of
entertainment tax which could be
devoted entirely to sports flelds in
schools and colleges throughout the
country. I do not know whether this
is absolutely possible, but I think a
surcharge in this shape could certainly
be utilised to collect funds so that we
could have good playing fields in all
sports avenues in schools and colleges
throughout the country.

Now, I would like to say a few
words about the new coming sport,
that is, rifle shooting. I shall quote
the Prime Minister, He said while
opening the Sixth National Champion-
ships of Delhi:

“I strongly feel that compulsory
training in shooting should be
introduced in all schools and
colleges in the country to develop
not only athletic skill in the
younger generation, but also make
it more alert, mentally and phy-
sically, and what is most impor-
tant, better disciplined.”

This sport, which was very ably
sponsored and guided by our late
Pandit Govind Ballabh Pant—who is
no more today—is coming up so much
80 that we have been able to compare
ourselves with world standards now.
This will also prove to be a second
line of defence if we take the move-
ment into the schools and colleges,
and right out into the villages. For
that it is important that the shooting
sport is clearly understood—its
motives understood—and the organi-
sers who are trying to organise this
sport are real shcoters who themselves
realise the importance of shooting and
the safe handling of guns. Unfortu-
nately, though the Home Ministry has
been today trying to sponsor rifle
clubs throughout the country, most of
the organisers are ex-officio Presidents
of these organisations, and as a result,
we have rifie clubs on paper but
hardly any of them functioning.
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Before we could make this move-
ment really popular, it is importans
that guns and cartridges are manu-
factured within the country. I have
had occasion to use some of the factory
made cartridges in India and I can
claim with a fair amount of authority
that our cartridges are ag good as
any. I am proud to say that the
standard of precision of our ammuni-
tion is first-rate, but I am sure the
Ministry of Defence could also work
in co-operation with the Ministry of
Education to see that the standard of
precision is improved further.

If we want to carry the shooting
sport to the villages and to the poorest
man in our country, it is essestial that
the cost of guns and cartridges is
lowered. For that purpose, I would
suggest that instead of going in for
big bore or shot guns, we should have
air rifles which have become very
popular throughout the v.orid. I am
!xappy to say that we build air rifles
in India now at Hyderabad—if I
know it correctly—and if we increage
the production of air rifles, we could
supply them to the smallest villages
and see that our teachers who go
through the teachers’ training colleges
are also imparted the right training
in gun handling and gun safety, so
that they may be able to impart train-
ing in shooting and self-defence to
each and every villager in our coun-
try. The maximum cost of practices
would not exceed a few annas a month
as compared to Rs. 30—Rs. 40 a
month if we indulge in any other form
of shooting.

It is important also for us from now
on to take part in world champion-
ships and the Olympics, in whichever
sport we find our sportsmen are doing
well. But jt is important for the
Ministry of Education to make the
younger generation feel that the res-
ponaibility of turning out sportsmen
entirely depends on that age bracket.
Unfortunately, throughout my speeches
at schools and colleges, I found tha
the younger generation were difident
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sbout their own standards. But it did
not take me very long to convince
them that the future champions could
easily come up from those very
schools and colleges. I hope that we
shall try and organise our sports in
such a vay that wherever talent lies,
it is picked up—no matter whether the
person concerned is rich or poor. Let
us pick out the best men, let us spon-
sor them, let us pay for their training
and let them go out into the world
champienships, and 1 am sure the
nation will not let you down.

I shall revert to the shooting sport.
In the United States 120 million cart-
ridges are fired every year on clay
target shooting; as against that, we
fire only about 12,000 or less. And
then our Ministry expects us to com-
pare our scores with their scores! 1
am sure that if we want our boys and
girls in schools and colleges to come
up to these world standards in differ-
ent sports activities, the cost of their
training has to be borne by the Minis-
try of Education,

I have no doubt that if we had a
Minister entirely and exclusively in
charge of sports, we would be able to
show up as a much healtheir nation
with a much higher standard of
sportsmapship in our country, and
then he would be re;ponsible to see
that the best men are picked up so
that they may represent our country
outside creditably and well.

Wt srewe (fTuEme) o owww
agNE, § O woar A fad o
2 &y difi Toar st g 9 08
guTy fafret wmw & ="TF T4t
e § 3w o1 gy &
fawrs e fgt srsaw & forerwr & §
feft & forawr fag st ¥ 2
¥ o ft & fowr & ot ¥ o
T §8 w@ @ e §, W1 pm
fewn fawm & aga & ®w fen §,
NN TA ST v @
¥ g v # av qwre W SR T
& W o, § aT T aTe OF T
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W wrgar g 5 g swifeeggem
¥ X6 3¥3 F 7z an far war o fe

g Tonmar fgft At afgd o
& g e awr Y H W oW
faer Y faraor s o< ovelt € oY

fie ag @i #Y gq qEw T 2 iR
=g AT & GEL VR AR T AT
g wEfafacdas w1 & are fgdlr
T ¥ g ey ) @ § fawor fe
fwaTr s gur &, @ ¥ fd AR
TG 7T BT w&wT +ff & | 9% ¥ ax
Wi &1 gy ar & facrar § fe gw Wy
T T U A feqr o1 wer (AW
W & A7 @ ay &7 wafy ¥R agy

T At § F forror favrr &
HTHT &7 ¥ IS AT N § |
w7 ff qF AT § 27 § KT gETT
AT & | qg o agT t wrarei e
Fer & 1 gt ag A wrarg I
g A A T A gw &)
TgT 97 agT A oAt Ao ff o W
wrt fafr @ff fr Afewr & 7 o
At & fasra £ avw sy few &
1Y AT F WRT T Aryrat @ vy
Iwfa # fe fore & fixfer ow 7t
w37 wmwt #§ gfahidt e
fereror feur am Ty 8, Atz 32 st wr
T ST IHE qrraT § ower ol
b ag
f guTdr wriaghr § o sw & &
I EGy MY | gum v aw
et IR ¥ o @ f§ gart 9@
(¥ foer & frr oox off &, w
fom a1 g% 3 0% ¥XD g TR,
T A Nz 58 w3 w O @ Ra
o YT wx g€ 0 8 fr 8 tete
& wg N wdrrT g1 war 1 Afwa g
A Noaawafigm g fe @
wiw go gut Tfrafes o il
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T § S Fafe ¥ Mg aw o 7
%@ § & weal § ¥ agr ¥ @ fe-
mﬁmfm@maw’ra@rﬁmaﬁ
e § wex i dF w9 9 W1 R
&1 % T ¥ TET OF A 7R @
g § fr q#t € aw w35 ¢ fF
W ez FA g & 9 i & wo sfyaw
¥ savEr oM@ wr I feEl § ag
faa Sapr 1wt Y 34 &0 37T TEY
gm | wg uw facgw Qe qlw
wiem faar @i g & e ogar T
Arfew wer o fFg s AT fwe
foramt £t avw oM fa ) I 6
®& ¥ ot fagar war a1 3 W@ 5 o0F
S v ferd frgy & fad 3ad
Wi AR g Fad gr g R
ag, grfaq f§ ag frad a=0 7 ot
# forror 33 ¥ fod form, WY 97 9%
foad dmz gl o wdff &7 4% o=
&7 3 17 | @AY Wt F o FRar
T g1 ot WY Fran o adr ) ey
WIT &7 F19 937 § Agf FA47, WA
Arqr Fa3fr &, wrar fawfaa it & 7
ot A 3a &0 #%7 34y & ) S Tt
I alrer wfhee fwar T W
et TTar T 9T AW g A fra A ¥
fe aga @ fgem wrar st

WHFIE D T F e &
TR T@ar g § g 0 & fe gue
agw g § fis g Ara afafrg
i v W N feray
¥ qur fiear o g 3 ) ga ¥ o
WE 7 19 W S TE T A0 qv )
g & xery § fe dw F qefa-
frdw ot e w Y o Tw firae
1 wregw g frar 1 ot age e W
St Ay AN § gt wwAr § fraw
fear a war | Gdd Y IV R
T TSI AT 4T ST T w7
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3 fr ag gt &Y 9% oary
w=gr I a0 & w0, Afew W T
g gid F A F g W T
s AR A I s E o T A
g9 T3 #1 A4 TOr g9, Wit wT
derdff iaa e fr 97 a%
359 fareror 39 s & A ¥ e wrwar
form wrar # fr wro wo ARG
TAH( ET §, TT IF FAT W a8 FH
qae7 7g1 g Fwar | w9 feax Y
AT TF FATAT AT JIT IT AT G
gt firdy frar & 9% R 39 ¥ 7@
w53 fr 3z e § ww £, A g
AACRT ¥ | T A7 e wFAT FY
fEad 93 AT AfFT T T T9TH
¥ 45 41 9y ¥ F¥ faad @
it # T # w74 A TET )
wafr7 ag7 a8 ? v qa ¥ agew
F® TR AE T, NI W A IXW
1 0§ TEY & fF oA oA
FE1gr wF gAactafeat #  faemo
fet et & grar ¥ gE wX )

af & & 79 OF 9 78 qTQ
faer &t § amfr aft wdza &
A @ACAEAE, N A AT )
aufer & f5 wod ar=, 2= ar ty
o # 9T wriw § ghrafifeat &
ferear w1 wreaw fgdt = & W A
wTT ag "wregw vt zfwor wrew #
afi ar ¢ & ®& v 2fqwr W ¥
37 frafadt & 2z wrr w37 fe M
frardf wafufagfer a<faq & o
wigd § § qA4TF qr gAgraE F o
w3 frsrr ey wX  § wwwar § fe
IT ¥ g THC w W g 6 av
et O W A qw A g AP
@ g Y | X AR ¥ o § =g
&7 IAETT WY & ATHA THAT WIgar
g ! &7 # wft wrarat o ufa gl
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Y7 g7 wifaaq & star safew e §
areaw & faeafaaran & qqr gt @
T2i oF o wfaw & o= § f& =9
a1y F wiewn ¥ fovaor famr s &)
nF w47 qIaT FT KA § 7T g4
mefer wrar F wifas & 1 wegead
§ Wl gAY TR F WA TG T
wrfeq AT gw W Ifa &7 TRT 977
q wra ¥ s wigw g e afgw ¥
st & fe7dY & wreaw & wfoor sy
AE TH KT FAGRTS FE 97 &
faar= #F w7 UL F ATHFT # ATQ-
T § IT F werq g A0 6w
2w owr wfeq e o=t & ey
zfew & ff 78 wrfawr & w2 fw faa
¥ feedt & wreaw A forayor frar 0 7%
aify gt f OF FrmAw wYT Tqoe darv
Z as Arw IA7 wea § faamari
F a9 I F FaT § o 777 f=y
4w 7 "% | ®qT ¥R 04
faardt Aave @ gm A1 adw wfam
fx zfor 7 fz=Y % faeg v a#a wraTw
Iz 12 fy agi & 07 IAT ¥ AW
F a7 ¥ Fzw uEfafsay & af
o TFA | AT G A w7 aH g &
AR ;1A frar JrAT AfE | WA
g g TTA § A FW 7 W A FEqU
zq fran & gy ®¥ 19 IATAT AUEAT B
g1 zfdger wrea # felY & wremgwm &
fawn 70 Argd § IT®T qET FH K
fau SYerge fear e wfgg 1 qare
& wft wgw ¥ ATwA W A W
amm 1@ wen g e wew ¥ graa
#zawr feqr Ay TET R W A A
Aart 1 a1 Y ¢ fe 2 g s
1 U% gHfaar=g @Ay Ay 97 THE
fam aga ay wae ot foar o e
aafes ¢ f& ag w1 47 7 A A
Faa Afe 7% faq gawr qzv A
e w7z fasdr ofgg (D AR E
FAATT & A1z 7w 7 fadk a7 gy @
2269(Ai) LSD—7.
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qr f& mgsr sfasr §1 enfaar
gArafad) afefaaz w7 a%dt § @ 4 |
w7 7EY KT AT & AT R EW @ AN
fon fag #7 7 Afsr agags N am g
f 9@ Fearfaar gafedt & o8 9=
faar mar fw wa fe=r sreaw § wefora
T AT qT AT IT6T CRRfATT w3
o Y, at =g 77 a1a W A =hwr
g af fear afew I gz wvar f
feardt f& gw gfracfedy & off qar
FfAw AT THT § WU gAY Fvx A
agaa faw 7% | ag aga § goe-
w7% Y7 & fF zfwa w1 ow fasafaar-
A7 g7 ara & A7 dave ¢ fw ag fglh
#1 faetr &1 AeAW AT €T IWET
T |

ar & ag T 7AT wgrEg & AR
& vgar g fad ox §r afY afew
Ty £ q2ot & gawY wifew £ oA
arfgd | AT ATETIT ¥ FIT A WY
g G AT AFAT F{ife ITWT W9
F1H 01 & fag § w6y arya agy
& 1 wraA 2er g fE gRET ® A e
qu & AT K AT AR & AUz §
q7 A g U A Aveqw & fewr 3
AT AT ® ITH FTT FEAT CF AH{AT-
fra ava grft | ax wavaErdy §27 A §
YT 39! 37 IS Nfgd | grw wfy
grzfere aramdt & forerr 24 & wrw w1 o}
w7 q&a | afeq fey qyeaw § e
forerr 23 #Y sqweqr e xitT ag oy
¥or e 1 =y At @1 & ol &
arq ¥e 1A q & 9%, 0% Ay
arer € | g7 Tw gy AT wew § Afed
T & awew w1 § 1 W of@wwr 7 o)
ANy AgTT 1 9% AN 5 FC 4 FY 0
v & gu felr vy g gt A ®
a9 gwfa &7 9% a4 W7 7 7AW
wfaa fw frdt  facie & off ofr w1
urary AfY 3 o qrA € gew
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FTAW TE FHAY | A ATCTET K1 IFAT
%) FAW THAAT AV HAY TEHT FIH AL
WITET #1Y # FA7 15T W@ AR E WK
W7 W94 IHET fEr ar s o"rA
e 3=9 forerr wrea 7 fg=ky & favg
# fFdt gF1T 1 f wraw J@ w30
&7 | gg U G AT 4 § AT A
W9 ATAA TRAAT § WY AT FIAT §
g & g7 a7 fa=r faay smmam

Shrimati Ila Palchoudruri (Naba-
dwip): Mr. Speaker, Sir there are
one or two points which 1 want to
put before the Education Minister, We
are very happy that the Education
Budget is rather more this year and
that we are going to have more money
for the varioug schemes. But, at the
same time, there are some schemes
that I would like to point out to the
Minister, partisularly those that af-
fect the people in general very vitally.

After all, it is quite true that when-
ever one wants to cut down anything
in the Planning Commission they
seem to put the scissors on the Fdu
cation. It is a very bad thing. After
~all, education is the basis of any plan-
ning that you may do. Whatever re-
grettable things have happened in
India today, whether they be in
Ass;am or in Jabalpur or even the
other day in Moradabad, it has all
been due to lack of education. If we
did have the kind of education that
we want, many of these things might
have been avoided.

Having said that much in general,
1 come to a few specific things. I
feel that the primary teachers must
have some consideration. Already
there is some agitation in West Ben-
gal. Everybody says that West Ben-
gal is a problem State and there is
always agitation there. But the condi-
tion of the primary teachers in the
rural areas and even in the urban
areas is unthinkable. They are going
to build your nation. And, what is
the price that you pay for their
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labour? It is much less than what
you pay for any peon anywhere. Is
it possible that you are going to get
good men? Already 80,000 of the
teachers in Bengal are going in for
some kind of token squatting or
strike. I do not say that I condone
that move. But what can they do
when they have no means of liveli-
hood? They work the hardest of any
profession that you can think of.
Though it is a State subject, I would
certainly say that the Centre should
come into the picture and give the
State that much of money so that the
State can give the teachers a little
more.

I would also like to say one thing
about the Youth Hostels,. The Youth
Hostels are wunder the Education
Ministry has some plan for the Youth
Hostels. The Youth Hostels move-
ment is a definite movement with an
ideology. But buildings which the
Education Ministry has been able to
sponsor have not been satisfactory. In
fact, if Youth Hostels were transferr-
ed to the Ministry of Transport and
Communication — Depariment of
Tourism, I thing, the buildings might
be got rather quicker. That is some-
thing I would certainly recommend
and a3k the Ministers to consider
whether they cannot—in collaboration
with the Department of Tourism—do
something about the buildings of
Youth Hostels. What we have is very
inadequate and the kind of Hostels
that have been built cannot be termed
ag the real kind of Youth Hostels.

Thirdly, I would come to the ques-
tion of sports. The physical fithes of
our nation is a vital thing. Physical
fitness is being sponsored through
various programmes Amongst them
there is the National Discipline
Scheme. which, I think, is a very laud-
able scheme. It has done really won-
ders in the past years. I think it has
expanded itself and proved its worth
more than most other paper schemes
of Government. Just think of it that
by the end of 1960-61, 2040 instruclors
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would be training about 8 lakh of
children in 14,000 schools and institu-
tions. This is something of a real
achievement; and I hope more alloca-
tion that they may need will be readi-
ly available from the Education
Ministry.

While speaking on the National Dis-
cipline Scheme, which works so well,
1 would like to bring to the notice of
the Minister something about the
camps under the Bharat Sevak Samaj.
Here is a scheme that i; very good
in its conception, very worth while
and alN that. I have no quarrel with
the scheme. But their accounts
have not been given in time.
Just imagine that there are
400 cases of camps that
have yet to render their accounts.
This is a very peculiar state of affairs.
Not only that. In 1959-80 there is an
unutilised amount of Rs  81,000; and
they have yet to render accounts for
Rs, 1,70,000.

An Hon. Member: Why should they
render accounts.

Shrimati Ila Palchouduri: The
accounts must be there before Parlia-
ment. I do not mistrust them. [ am
sure they will render accounts. They
have very good men at their head.
But it should be done. 1 bring it to
the notice of the Ministry.

Then, sports. When we send our
people for sports to other countries, I
would really plead with the Minister
that we should send really good
managers, because when the mana-
gers, ag my hon, friend has just now
pointed out, go out, they go out there
to have a good time. This happened
with the person who led the Women's
Hockey team once and the hon. lady
in question whoever it may be; I will
not give the name had a very good
time But I do not think the Hockey
team did very well. This applies to
many other mammgers also. They are
there to look after the people who are
Roing to represent India in sports in
the eyes of the world. What happens?
These people go to a foreign land;
they eat so much that they put om
weight and some of them, actually,
had to have steam-baths to reduce
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the weight. What kind of manager-
ship is this that allows people to do
this? This should be stopped abso-
lutely.

An Hon, Member: No women team
should be sent out.

Shrimati Ila Palchoudhuri: Why
not? The managers are there to look
after the teams. It is noi the young
people that go there that over-eat; it
is rather the old people that overeal.
It is not good to put on so much
weight. I would also plead with the
hon. Minister that there should be
more support 1o Rifle Clubs, I am also
a President of a Rifle Club at Naba-
dwip; and there women also do very
well,

Sir, in fact, a lady competitor there
has, with fifteen days training, done
much better than the men. Every-
body would be glad to hear that. I
wan{ much more support for our rifle
clubs because after all, it is the second
line of defence, just as the merchant
navy is the second line ol defen-e. The
resistance group; would be nowhere
unless they knew how to handle a
gun and they must be taught this
right from the beginning. I hope
that rifle clubs will get full support.
1 also hope that the air rifie move-
ment will grow because It is light
and we also manufacture then in India
and once we learn how to shoot, we
are not only disciplined but we have
more courage, and are mentally alert.
At least a young man will learn how
to shoot straight, shoot true and shoot
firmly should an occasion arise.

There is some fund for the displac-
ed students from East Pakis‘an and
West Pakistan. So many displaced
students have come recently from
Assam. The amount of waiting they
have to do to get any kind of grant
is really pitiful. I hope the Min’stry
wiil look into this and sce if some-
thing could be done about this.

1 do not want tn taks any more
time of the House. 1 only want to
make these points. There should be
some sort of a support from the Cen:-
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ral Ministry for rifle clubs and the
nationa] discipline scheme. For wo-
men there should be some support
when there is the condensed course in
the extension projects and the mater-
nity units should not be done away
with. I hope the hon. Minister would
look into them sympathetically.

Shrimati Renuka Ray: Sir, I think
you very much for giving me this op-
portunity to speak today. Of all the
things in our Plan, education is the
most important or, rather the social
services. The whole country is say-
ing so, we say it; all our leaders say
it. But when it comes down to brass-
tacks, what heppens? Last year, the
outline of the Draft Third Plan was
not there before us. But we do hear
that children of the 6—11 age group
were to be brought in the schools,
Afterwards we had the Outline of the
Plun before us and I have to confess
that it is very disappointing. After
all these years, if we are 1o bring the
children of the 6—11 age group into
the schools, there should be some
thinking in regard to th, quality and
content of their education. Perhaps
the Ministry has inhibitions in regard
to the Planning Commission for even
in his Ministry's report this year, there
is not that emphasis on quality con-
tent of this education which is going
to come at li:t ‘o . childrea of the
6—11 age group in our country. It
was year ago that basic education was
propounded it was not propounded as
A very expensive scheme but it has
become more and more expensive as
our vision seems to chunge, or what
ever be the reasons. Today we do not
even say that we are going to bring
any basic education to the children of
the 6-11 age group.

All our thinking is that we want a
social’st pattern of society; it is the
objective in the Preamble to our Cons-
titution, If that is true then the
quality content of the education musi
be emphasiied. If there is one kind
of education for the children of the
wealthy and another kind for those
who are in the rural areas and other
places, then we should defeat our
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very objectives. There is very little
time left before the Ta vu Plaa is go-
ing to be finalised. But even in the
very little time that is left, we must
lay proper stress on quality content
of education; this includes health
education also. What kind of educa-
tion are these children of the 6—I11
age group going to get if they do not
have any health education and if
there is no proper mid-day meal for
them? We know that blindness in a
large number of children is due to
lack of proper nutrition and yet today
in the Third Plan there is no mention
about tackling this. I have to confess
that there is no mention of the pro-
vision of midday meal for the children
of this age group for whom we are
building schools, We have money in
different Ministries and in different
sections. For nutrition propaganda
we have money. What propaganda
would be better than providing for
each child in the 6-11 age group a free
mid-day meal in the school? Then
parents will be able to see what type
of minimum balanced diet we should
produce. It is not true to say that
no work has been done in this direc-
tion. The State of Madras has set an
example to the whole of India today
in thig respect. They have provided
in a large number of elementary
schools including those in rural areas
mid-day meals at 10 nP per meal per
child of which the State contributes
6 nP and the community 4 nP.

Again, we talk of public co-opera-
tion and we want to enthuse the pub-
licc. We get money: the Planning
Commission gives it direct and also
through the different Ministries for
public co-operation to sponsored Or-
ganisations. Cold there be a better
way of enlisting public co-operation
than by providing something tangible
which would benefit the children in
every home in every village? 1If the
paren‘s find that m‘d-day meal is pro-
vided for the child, T am quite certain
that we <hall not have any diffi-
culty in trying to enforce
compulsory primary education. Legal
enactments alone will not do much,
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particularly for girls. We should get
the willing cooperation of the parents,
and of the village community. If we
do this, we shall be able to get the ful}
co-operation for this scheme and it
will be popular all around. I have
laid a lot of stress on this particular
point because I feel that somehow or
the other although we mean well we
do not seem to co-ordinate all these
things from the Ministry of Food and
Agriculture from the Health Ministry,
from the Education Ministry and from
the Cédmmunity Development Minis-
try, 1 think there is enough money,
even as the Plan stands, to be able to
support this work.

Here I would like to say that it is
a very sad reflection that when prun-
ing of a Plan has to take place, dthe
first casualties are health and educa-
tion. They are State subjects or
casualties are health and education.
They are State subjects of course.
But whether it comes under the State
sector or the Central sector, it is gett-
ing pruned and the firet casualty is
the social services. health and educa-
tion. We talk of building human be-
ings. When it comes to any pruning.
we prune this part of the programme,
We need key industries and many
kinds of industries. We must go
ahead and produce more. We must
have agriculture in this country and
many other things. But who is going
to bring about the improvement?

There is only one means by which
ultimately we can bring it about and
that is by building the people who
are going to bring it about. If even
today we cannot implement plans for
the children who are the citizens of
the future and who are going to build
up our nation, what is the use of talk-
ing of key industries? What is more
essential, what is a better key indus-
try than the industry of building up
the children of this country?

Sir, I would like to point out one
thing to the Education Ministry. When
I was going through their report,
although nowadays a much better pic-
ture is given of the work done and
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the limits of the central and State
sectors are also given,. I found that
certain things which are necessary
for this Parliament and the country to
understand are not given there. This
Ministry claims to be a co-ordinating
body. We should have before us the
picture of the co-ordinated achieve-
ment of the States so that we can
understand the position. I know there
are certain things given therein which
can give us some idea. We are getting
information with regard to the pro-
gress of primary education, middle
education etc, but we do not get a
comprehensive picture of the money
that has been spent and about its pro-
per utilisation in the State sectors. I
wish that in the next year at least
the hon. Minister would look into this
matter and place that information be-
fore us because it is only here, it is
on this forum that the matter as a
whole can be dicussed as far as educa-
tion is concerned.

Sir, education is a State subject.
But it is also a national subject in
which every one in this country is
vitally interested. Sir, I make this
point not with any idea of quibbling
but because we cannot even get a
proper picture as to where we are
with regard to girls’ education and,
what is more, where we are with re-
gard to teachers.

Even the Planning Commission in
its Draft Outline did not think it fit to
give a paragraph about the training of
the educators of this country. I must
point out to the hon. Minister—here
also I do not say that it is not men-
tioned—that a great deal more
emphasis could have been laid on the
training of teachers. It may be that
the State sector undertakes it, but
without proper training of the
teachers how can we get quality con-
tent in our education. I know that a
good deal of attention is now being
given to the matter of teachers’ train-
ing by the Education Ministry and
the departments of Education in the
States. But 1 feel that when the
pruning comes into effect that prun-
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ing is having its effect on the teachers’
training.

When I say ‘teachers’ training’ I not
only mean the training of teachers—it
is a vital matter—but the status, the
salaries and various other benefits for
the teachers are equally necessary.
With the present position that we
have in regard to our teachers and
their status I do not know how we
can go forward as swiftly as we
desire.

Sir, when we consider the content
of education we find that in every
stage of education it is the same,
whether it is primary, secondary or
university education. A great deal
has to be done to usher a standard
of develapment in education which
will build worth while citizens.
Several hon, Members have already
spoken about it and I do not want
to repeat what they have said—I have
also not got the time for that I only
want to point out one happy feature.
At least at the Visvabharati, which is
one of the central universities, in the
yYear of the centenary of our great
poet Gurudev Rabindranath, we see
signs of a better type of education
being brought in, and we hope that
the objective for which Gurudev
brought this into being will be on its
way of being realised since a new
Vice Chancellor has come to that
University full of understanding of
what is required

Before I conclude, Sir, I just want
to make my appeal again to the Plan-
ning Commission,—I mentioned it be-
fore also—because it js the Planning
Commission who 1s the arbitrator, and
also the Finance Ministry, that what-
ever cuts they may make—certainly I
can understand thay our resources are
limited and cuts may be necessary—
let them not effect the cuts on the
vital portions like education and
health schemes, social welfare schemes
ete., through which alone we can
build up the young people who will
altimately build up our nation; only
then we shall be able to go ahead
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according to the objectives that we
have set in our Constitution.

St WW W (TEArE) o werw
wgrmT, ¥ fawr aerigw Y 9 afes
fraYz @ sa% f97 9T SH aq W H
qt w11 frar v & SHEY AEATT F
fam s faer @ AgRE aw
ITH AFAIFTET K1 AYAZ AT AIEAT
g :

qftfeafa oz & f& w foar
A wgieg ®1 Ae faw @z ¥ 6T
29 & QT F AFIAE FY WA
&0 faFT @ gTa §; AfwT oFE W
qgr 97 F1 FHY ITF qWA @A B,
g da 5 gw wa M waw g fe
gfaar ¥ suaeqr QA & araag A gw
gaa ast F A s it ar qrt 3w &
faoes wrafas fomr #1 sgaear ag)
FT qU & A g W A9 AL
w7 famafamisg wadt egaerar & aw
qU T 931 T @A §, I 'MW
2 fosyr weAY #1 fegfa a9 g
2, A7 7R 99 d e ’ gw
N TC A4 Al A T8 FgA H
g&1q A8, i & fom ajgmami W1
Ffsarg 71 & 4 ¥ Qw7 wrAAg faar
FeA) AR FY Fereq1 AFACAT B AT HY
QAN 9EAT &, TR TET ZT IAET
SFAAT & {77 g7 a5 Az

HAT 6 T geAr A F AR
g wem 37 § % 3@ wad a8 £ ¢
ATE A AAT FTA | AU F7 HAGE §
WEAT | AL AT VAT & TIAA H I2A
TSETN G E M AT

Wt T WE TR . A T g
fa 172 993 WA X1 A4V T £ FaifE
qIAT AT AT & TOA( KT A0 AT
& wYT &2 {0 ¥ w8 ad 9 gar

LR R A § &
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st AW WA Zar  faer we
oY forerr & g & qreAT §, IAET wH
TG WA W9 FAAT W BAAC IR
qMAT @ ABT IART AT &N & o
ITH qg FIT G o g fr A wor
FHe IAH IfZ § Tews Hav g 39
NI T g &1 A qaeq T8 §
fs s oY 2 & TAAer @R A e R,
2. ¥ W S ¥ 0¥ aga ¥ @A
fafga ward § N fF qwg ga7 9 fig=y
o Ay e F oA ¥ R
WHA FT qU FW@ WA § 1 LW
wrrg ¥ 4 am a ¥ faeafrarg
az™ wan fagy fedl € @ Aife
WIATEY JAHT IeE FTAT HIAT HAST
aaRa § 1 I8t wfaw wrarar A
®TAT STEAT, ¥ g §Y FAdE wo
argen § 1 i gt farr wearea & wwo
€o THo FBMA N AN farafagy
WA wEw & (iAo sme
fagfen &Y } gu& fad F awrd A
aigm g 1 ag fagfer wga sage
WA 7T T Y | e BT W 2
¥ warfy wrea dwifas & aft § afes
uqAY asFaar, oA o1 IfgEer ¥
fag oft afag & | ¥ fagarw 2 f& 398
aga ¥ fawrfrarsg wqma sam
INME T FIH ISTOM AT 7T J€ A
IFRN qrArEAT Y & § 17 79T
&Y st

gg Y feraar wfT oY 7 aga wea@r
fem f& oforfes o=kt & fag o
N warfy wrarn Fager fear s <@ €
IEr weww A o Wt w1 frgw
feaqr & 1 & aaw § f5 N gg TAfmar
adY 7% §9 fron & v WY & wa wa
aa Ay gnir

a1 ¥ faw 3 f& faen gt
QT qIX AN ¥ 9O A X Andw
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F g0 w1 |t F farar g &
&Ml § W wiaw geaay S w35
o1 1 oy wrrEar Y & A3 garey
AR (R

1€ hrs.

e sar a1t w & A9 Aay
Ay g7 faarfeal £ wqmwaagaa,
SgEEA WY w357 A A a g
& o\ z§ 527 ¥ ) g4 WY 9T 4H
At & faarz g1a & | fasafaorag wqzra
wratnt & Y gx ary # afafaat frow
®1 & 1 9T Pafirw et & ff xw eew
# faare famt gur 1 aga & w@ ¥ guy
faw g | s dar ¥ o are iz
far a1 wor ffr w7 g FF wmegw
ferafagt # o 4% Ay &, ot A
T @ §, NN W oA SN qw
v § fe ga f a? ¥ o 0w Qe
wATdY gATC KT FHT AN 5 @ & A
a2 asmd e ¥ &3
*< a17 T GAIEA FYAT ¥ wRAhy
fa7 saferat v fofwa feqr oo 8,
ITE g wY 2wy w7 g WY Famar
771 ¢ 3T ooft ot 0% AT oge
TANINE gty g I Ay
g & FAEE faorer § ZAw & w1
*1 W4 ¥7 gH wAgT A7 91 ) IR
o ¥ gw ANT A0 g g ) o & AY
o ¥ 3T AEt W @ 7 aw ®
or Y T # wEm fgwy a7 S &
dem i w7 7 A Gar A QY AT AT
f& a1 Y awro Ovi wEw T
AT AT AT X AY g &, A AT
* AT A A 0w § Ay @
¥ 77 @, e Ay A7 Y oo vi g
S R L LR L,
ATAATETT TFAT 7 AY ewoy g 2o §,
JAEY qgt gAR ATHTT AT | AR T
tfs smahyaptdfremrerin
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YA WA VW W, 25 & K A A
TR s AT S A, e
#, 3% gra whafaA grr o g
W faaT &7 I9A AT gETT & A
A 94 97 SHAT EF 7 K % T
/T |

WA # qgF ard go At a e A
= A &1 fo% fear fF zardy Fadt
Y il sumamy ar fawms Y g
9 7Y 2, I a9 q ATHIET AT
g e aga w=an ¥ 1 faem AT
7 ¥o THo UHo FI® HI wWeawar A
g FAA At g AT m AR A
F 0w w87 aoAT w77 Faren £ far g
7w faem & f5 ag afafr oF o
araTT eqrfad F40, w18 ody T g
forem waTerm WY AW F oATRA A
foa® o AT g1 7T &, T
wwi ! @1}, 7@ AT A ) qgr
¥ sufema T 7 ey &, § g0
A § 6 &% w4 A & aved o swwn
& a1 W foear wAvg F Avee
e WA g e o g aw ag g
& fores W Ui wEe QT
"I AJTET A | W FEIR AW &
RN weaAw faarey ¥ syraw s
frper &, Smey 3fam & o T &
WX 6 A4 9T ¥ gt Iaat
fodere W& frar oy a1 & swear g
feafis@d d, g EaTa aqrt Am H 55
TIIAT F H[TTH AT AT AFATE |
w fram & o qugdfy AT ETa@
sty fagr war &, A SrAmw dare fear
mard, IFA M AT TR P g a1
TRA AR i fE A AT AR A @
Aex ¥ &1 §7 7 & I ORI ®H
frgr a1 foee fet g forwy st

MARCH 20, 1961

for Grants 6022

gATe faa wAT qar gAR wAvTr v 4
R IZIT IT TNAAT KV F@T A7 K AR
9 fasT| & 5 7 79 @17 § owfag
g &M |

TA qFIY W A OF FT G007 §,
39T N/ W FT AT A0IA E
TAT FATHA AAAT FT AT
1A FT A7 8 A8 3 fF A W
A §, ITH ATA FT fZar Fw
daaRar § fF 3@ areer @ e
FIE B FHAAT FF 9T T AFATE |
T A 48 A WA § R g frqavay
F1 AW F7 FAT AT, T AT
¥ | W& TF Ao oHe FT Ty 3,
IqF FHAT ¥ @A fzrar a0 wmits
agl A1 FT 35 F3fHQ7 FHE AaaA
2 WA 2, T TFF AT q%9 &, ITRY
amfeF e & oy awdY &, I7%1 2w
T T F TFA IATAT AT FFAT F1 A
Y £t Frd &, @ a7 s
& WX FTaT 6§ ¥ Ford & agr
T UK A GHET 1 I9y
AT FEFAT | A AW F TAF faw ¥
WL W & F7 0F Q) fquraat ¥ oy
AT FT (ZqT AT A qgS W T O )
o oeat & = ot 7% " ady
frar war &, a@r 9T W THET I FT
frar arar wfed | @ T § AW
IAT TR FT ATH A gU ad v &
IAT TAT A I A o 7 9 wiF §
AT 7 Y, T A 1T g N gaer
IHTAT AE 74T} | F wPrEAT 2 A=
ATF J AT ATA” | 3T w217 B AfGAT
& whT @ & 1 Ia7 93T F fraver
AT g ART AT ATEIL K ARIIAT
FIA § qF ArA% A wrn A ) AfwT A
¥y ag s AT AR d v g
HYA TR ATHIT § @W w3 FT
gt f= ¥ aferx Wi arf waw &
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fagdt It *gEq a8 WY & )
Fifaa oI FI A A @ gl
¥ Y ¢, 39 faeg 91 7 &, 99
a1a faar &€ 1@ & ®1 § F=my a1
w%ar & | § Jvgan g fv gur fren S
7ERY, TH TT TEAT 7 faure 7 )

# 7 Zar ¢ fr frgd ad sw% fag
¥ AT ETAT THT AT 9T | THATA 30§
fam 3¢ =v| °€ FATT T9G #7 ALY
#F 7€ ¥ | THET AA9w 4@ gW %
ES ¥ SqET W o g ) A
foq a7z & o= AWAIg qEEEl #T
W 9T g AE 8, IH AR ¥ TH
WY A 2 1 TEE fawm A 9 o
$r € §, IuH gg @i # 0f ¢ fr g
SHAYTy qI9AT § AT (T w9 A FW
T ®OT FIg L1 WAEqr & A,
oYy wfr aF &9 7 w7 0F FI7 s9q7
aw fau famgar wfge | F=7 @5
fraza foan & 1 g QU am™
forerw & 37w Y Frboe w1 2 frar
AT AT AP FW @S & TR /Y7 o
q[@ET I AFAT & | F W @ g
f& = a7 qrET N Y fasrr w0

s, dfr s N AN wam &
forg are ¥ g g o e 3y fet
¥ IAET ST {EFA ¥ oy o WA@Y
N W T W "/ FE AN TR
W AT e A 9w T & IAw
TATTAT TETH ¥ FTWR IR A7
B ¥7 T g & famrenim &
TEES AXATAT 4T AZT ¥ FreAv oA
7 gure for Fmt ¥ 7 W
1 AT &, WY wAaT A g ¥
Mrrmama Rt AT fr
o @ ®, fafewr yom & ogad
o # ofendy wwrr & forr v T
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ft @ T Eger A WreAm A 0w
7@ § T@f A Ae fFar qr W
HIEEaT & TG KT Y TR (A
forar a7 1 7% aga g7 @ & 5 gAY
SR #) HRAAT WA #T AT
§ vy ¥ g6f=7 ot quré 29 Avgan
g fF a7 w1 F17 w9 A7 o1 W
arer ¢ f& fowd g7 gAwr faes-
faermergt %7 2=t fagr T &% F =@mAT
g & @z o= & 9= g wfed

™ o § § 0w ag ot faaea
F7AT AEAT § 1T WA aw i gmr
forerr wATAw Y A A oTwo oAt A
arTEE AE ¥ | TR & fAT gy
FraY2 & w1 mar } f§ Tegw wTd
¥ fam mw AT v worT ge )
R TATaT T @ £ o afpd aw oW
TEES &dr # Jfeet wAv vt d
A qix AT w9 ¥ Sgon g e
i AR 7 A | 3E 9w A™
WA wZA U A Y w ¢ | sfew
g Y IEw woft aw T faar ¢
3 AN W AT oWl R
9% % wur 7 avar wifgd | e
faer sarrm w wywA aw ¥ R,
o woft fagat & wgrwr o fr amfy
2 1 o fafagr o gEfY g
w dur fam oft qET & qTRy TEEw
srh w1 guft fadly a0 qamr ofY
g A R enft a@ faer 3, of
et dr ol b A W
g f& v srgar A am o W
AU IRET ZAT AT AT % fxm
AT

W TEEY, ATIY wTT H frags
ufewe & wfew frm 33 o a
Wz N wwi 33 f o\t W =ren
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damm ¥ fa wroefas afeat T gy
oAt #Y wghy & & oY, g% b
F ey § O g Ao aaffas
ffeq Afaa &, 7 a7 F2 § w9q @m0
famr 72 & | 9 W0 A AT FA
¢ far aga & 9 g1 o, wHo Yo g1 A,
QHo Tdo Wo F AT HIT ITHT W=y
gAaa ot 21 AfF7 g =g
ag & 9@ @ F Awg g fEwmad
f& At 2 ¥ 9t 3% oF e gyleagr
ﬂwmﬁﬁ,ﬁﬁﬂo-wom
wa Nt g8 ¥, Naga T §, @A
Doz dfmfrare ) 3% Ay
wrt favty wrd oY fpgr mar @ 1 T
ufews &, To FFT AU F AR
TN AERA, WOH THGA A T rHAT
darc & of § 5 g% wfaai
foen et wgrgar fr v 1 fwa
foard & gy war § fs o aw Faw
IR Tt # fY I A Oear mar 3
W) & g &, wig w2, fagr, dg
W I9aT | e mgT W) frge
N fr 7 ariae g2 & 3T N gEw
an fearmar g | s FG A wo Nfawa
AFqAT FEIg ATHT KT AT A7 &
I 2 1 I 7 grAAg foar gy
wgrEa 7w ot fagy ar fr fagie
afrfeafrat & v wgrEar & WA
® TR AN T g ¥ | TR
qTHTA 7 a7 W 7447 & 77 AN
R FETT EA H TroUT Y FATIAAT A,
TAATAT T WIS ISAT 2, T FEIC
FT ATA TATHT G937 FT GAT F7T3 ¥
WA & ARG E, AACAF R A7
A WY ¥ A F X QUATT
sramsar & 1 & fasm o0 AgEw A
wim won g 5 aadhfes e
¥ et & fad o qromr I dare
oY § wx & o g g afwr w A

1 g3 foeqr aran Arigw & mwmi
e 9T AT ¥ ary gge Ak d
N F Y W oWH A AW ¥ W
&7 fagr 9w | zEfeg O wTAww
f& aum gt ® aorifas dear €
gfear darc &, 3% a9 1 1 §
wRaT g f& g s@R 7w
frg® it ag fg fan @ 5 v
wrtAar gam ¥ Awr for qr g
v ‘g g’ darr frar oy, I
TF T I dae € oo,
IR gefm fear oo ) F wgAr
g g 6 978 am geaw § gy s
§ FR A T 1 Ew W w2, 3 @
vl I 1 7 oF wEw
darc femr AT wfEd oo Wk
T A ara grefr A v 7g fgd @
f& fagR w@rftaar sww ¥
wm faar a1, s ey ot &
geadt A afyw=A o gufea frg
A1 W ITHY JAF FAT0E F qga §
a ¥ o fad o | ST me
gre Afad | ag ar 7€ A a2
wq A FIAAT AOE Ay & W AN
aE A F aw e wr oy, §
forar %t ot ¥ wAw wEm fr @@
TH1E O T8 ;F ¥ |19 qeq ®/U-
F FT A JAA FT GqA FT AF
TR O JATS ¥ wAF Tem # ey
afeqr ToeAs et & gt
F 9T g AF |

ST H WA A TEA gU & A §
FZT IEAT g fr oo oy A% T §
T fran oy @ o) 39 wE &
A w1 masfrg sg= frar s

Mr. Speaker: Every other man gets
an award. Those persons that suffer-
ed and took part in the freedom
movement in the whole of India must
be helped. A list must be made of
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such persons, and they and their
childdren must be given some help
and assistance. Their children should
be helped in their study. That is
a good suggestion. A Who's Who of
every blessed man in the world is
there, but not of these people, who
fought for the freedom of this coun-
try and all of them are perishing.

Shri Ram Sewak Yadav: What about
the honour given to freedom-fighters
at the Queen’s reception at Jaipur?

Shri S. M. Banerjee: Chandra
Sekher Azad was killed; his family is
suffering.

Mr. Speaker: The Centre is some-
what helpful. But what about the
States?

An Hdn. Member: There are so
many.

Shri Khadilkar: Mr. Speaker, Sir, a
few minutes back you wrongly styled
me as a politician.

Mr. Speaker: I will call him a
statesman.

Shri Ram Sewak Yadav: May I
know whether he has changed his
educational policy or whether he
holds to the same policy?

Shri Khadilkar: All the ills that are
there in the academic world perhaps
are due to the politics that has enter-
ed the fleld. 1 will strive to eschew
it. Recently in last November, if I
am not mistaken, the Education Minis-
ter addressed the Education Ministers
from the States. He gave a review
and a sort of perspective view of our
education in reference to our Third
Plan. 1 find from the review that he
missed one vital element or vital
factor, which he ought to have con-
sidered when he was talking about
education, particularly in reference to
the Third Plan

We are on the verge of a revolution
so0 far as the fleld of education is con-
cerned, viz., the traditional soclety is
slowly being penetrated by neo-lite-
rates, new developmental efforts and
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other social activities. There is a cer-
tain ferment all round. What is hap-
pening today is, naturally there is a
certain amount of conflict between
generation and generation one can
understand that. But unfortunately
there is a big cleavage between reality
and education in this country. This
problem was very pointedly mention-
ed in a recent study of Soviet society
by a newspaper man, who is a com-
munist and who spent five years in
U.S.S.R. He made a rewarding study,
which has been recently published. In
that study, he has made a very perti-
nent reference to problems and re-
forms in education in Soviet society.
They are very much relevant to our
problems, because the Soviet society
is in a phase of transformation. While
a society is in a state of transforma-
tion, just as we look to the industrial
projects and other social develop-
mental aspects, it is incumbent on us
to look at the problems of education
from a fundamental point of view.

Most of our pioneers in the fleld of
education were, if I am not mistaken.
Oxbridge people. as they call it, with
Oxbridge shine. My friend, Shri
Hiren Mukerjee will excuse me if I
use that expression. When they lald
the foundation, certain liberal ideals
were there. But today the ideals have
changed, and we want to bring into
our educational schemes in the next
Plan about 80 per cent of children in
the age group 6—11 and at the uni-
versity level by the end of the year,
it 1 am not mistaken, about 9 lakhs
students. This is a gigantic problem
and unless we apply our mind
altogether in a different way, I do not
think mere grants or certain schemes
envisaged by the Education Ministry
would be able to meet the situation.

I would read out one or two sen-
tences in order to illustrate my point.
This book is entitled Ineide The
Khrushchev Era wirtten by an objec-
tive observer, Mr. Giuseppe Boffa, an
Italian communist, who spent five
years in Russia. He was given all
facilities to study all facets of Soviet
life. There is a particular chapter
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on school reform. I am referring to
this very penetrating analysis of the
school system prevalent in the Soviet
Union and the problems that they
are facing, because thecy are  more
similar to our problems: He says:

“A cleavage was developing
between education and reality as
school became detacned from life
to become an end in itself. The
objective of a school, particularly
the high school, cannot be only
to create specialists. It has a
much higher task—to find man for
his existence in a  Socialist
society,....”

Another observation he has made in
this context is also very important:

“At the base of the reform is a
new and revolutionary idea. All
young people, whatever their
origin and their attitude, must
have a job in the productive life
of the country afier a determined
cycle of study has been completed.
Thereafter, for a given period,
study and work will go together
and selection for university train-
ing will take into account achieve-
ments in both spheres.”

This is very important, because this
is a problem facing not only India
but all the world, for instance, in
Britain. Recently I saw one report.
This problem is exercising the mind
of the educationists there in Britain
and they have appointed a committee
under the presidentship of Lord
Robins, to suggest how to meet the
needs of the expanding university
population on the one side and the
needs of a new society on the other

In this country, immediately after
freedom, we had such a commission
on university education and it report-
ed in 1949 or 1850. That was known
as the Radhakrishnan Commission. 1
do not mean any disrespect to them,
but this commission did not apply its
mind to the changing or transforming
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society. I have seen their report
and that is my view. In ten years,
I must say that our society has trans-
formed, which perhaps few in this
House realise. If you go to a village,
in our society which has gat tho
hierarchical caste system, if you go
to the lowest bottom, when ga child
once enters into a primary school, his
parents naturally desire that he must
have education, whether he is so much
qualified or not, stage after stage till
he enters university, because without
entering the university, he is not
likely to fit himself in the new social
environment and get u suitable job.
This is very important.

Of course, there is some element of
truth in saying that people coming
from the rural areas are at a great
disadvantage. This is not only in
India. There also in Russia I would
like to refer to one small quotation.
We generally assumc that in the
Soviet Union, there is no discrimina-
tion. But there also, this atuthor says
that people who have got influence get
easily into higher aud techiiological
institutions vis-a-vis other students
There are rigid examinations and
students coming from rural areas are
at a disadvantage compared to  the
students coming from the city areas.
This is an observation made even by
this author that in the so-called
“developing socialist society” these
things are also seen. I will read one
or two sentences:

“A single examination by no
means discovers the best candi-
dates. The use of influence was
possible; a parent of prominence
in the community or with ties in
university circles could get his
child admitted unfairly. But the
crucial fault with the examination
system was the advantage it gave
city students compared to those in
the country.”

These are all very significant things.
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.Today in the countryside colleges
are sprouting up even at the talukas.
So far as my area is conceined, for-
merly there was one university. Now
there are four. I do not know how
they get qualified teachers. Bul there
is a demand, and they get them, what-
ever the qualification; because, quali-
fication becomes a secondary thing.
You have got to provide teachers.
Therefore, my first submission is that
they will have to view the problem
in a different context, appoint a com-
mittee of this nature, wherein we will
consider how we arc going to fit in
the whole educational apparatus with-
in the framework of a transforming
society, where the traditional old
social order is definitcly being under-
mined and is being disrupted slowly.
This i= one aspect regarding higher
education which I want to place for
vour consideration.

There are some other aspects which
1 will refer to in a few minutes. There
is the question of the university langu-
age. What should be the medium of
instruction? Unfortunately, 1 must
give a warning at this hour to those
who would like to heed it. There are
fanatics and the worst fanatics are
the language fanatics; that is to say,
those people who say “here and now,
we must have Hindi as the medium
of instruction” or the people who go
to the other extreme and say, like
Shri Maganbhai Desai, “all education
must be in the regional language, in
Gujerati” What is happening? Al-
ready we say that our national unity
today, with all talk of national
integration, emotional integration and
all that, is being weakened because,
after the creation of language States,
there is a greater identity with the
regional language feeling, regional
patriotism, regional casteism, tradition
and what not. We look at India with
all this. When we g0 back to our
State, leave aside this House, people
look at India from that regional angle
and they consider the only problem is
the problem of their State.

Shri Yadav Narayan Jadhav: No.
not like that.
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Shri Khadilkar: This is my view.
Therefore, if you want to contain this
regional patriotism within the broad
framework of national unity, you will
have to take steps regarding the
language or medium of instruction in
the universities with more caution.

There is another aspect (o il—one
hon. Member referrcd to that—and
that is regarding the technical terms.
Unfortunately, in this country, in our
mistaken patriotism, we cuin many
words. Dr. Raghu Vira has opened
a mint for manufacturing words. He is
creating words which have no mean-
ing. ords or language can be built
up only through social intercourse, He
forgets all that and hc feels he can
throw away words as if he is running
a mint, as it was once In America that
introduction of education was looked
at as the production of manpower;
vou can produce any number of
engineers you want. How many edu-
cated people you want for this estab-
lishment? “All right, put them, as they
say, on the assembly iine and you will
get so much manpower for this techni-
cal jobo and so much for that”.

1 will give you one small instance.
All people in this country know what
is cement. In Marathi also we call it
cement and everybody knows it. But
if you call it Vajrachoorna, 1 do not
know with all your Sanskrit scholar-
ship how vou will translate it to your
people; I simply fail to understand it.
Therefore, the only way to translate
the highly technological terms is to
absorb them; that is to say, retain the
international terms. There is no other
alternative. If you want to educate
people in this way, then alone you can
make them technically literate. Today
we are technically illiterate. And when
we look at the west. particularly the
Soviet Union and America, we find
that technical graduates every year
are produced at a higher rate in the
Soviet Unilon than even in America.
You will have to meet that demand in
this country.

Therefore, 1 would like to urge that
8!l this fanaticism regarding invention
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of new terminology—as I said, coun-
terfeit minting of words—must be
stopped, and fanatacism regarding the
introduc'ion of language for teaching
at the university level should not be
carried too far. I for one certainly
want one language. We must speak
in one voice, But that language must
certainly appeal to me, must inspire
me in such a way as my mother-
tongue does to express myself in a
better way. Is it happening today? It
is not happening. There are certain
barriers which we must remove. And
when we call a language a national
language, it is the duty of those who
sponsor the national language to
enrich it, to develop it, to introduce it
at all levels and say “we are going
this way at the administrative level,
at the university level, in gll this
region”, so that others might follow
that example.

Sir. one smal] thing and I have done.
Recently there was an enquiry regard-
ing Aligarh. Two years back there
was an enquiry regarding Banaras. I
think these are symptomatic. It is no
use apportioning the blame, because,
as [ say, in all walks of life today the
ideological objective is lost sight of
and instead of thinking in terms of
philosophy, we have given up all
philosophy and think in terms of poli-
tics and of groups. Whether it is in
politics or academic life, say a medical
conference or any conference, or in
any organised body, we juslt come
round to one grouping, that is grouping
of politics and power.

If you want to fight this menace, it
is the duty of the Education Ministry
and the educators of this country and
the new generation that is coming up,
that they must feel that there is 8 new
intellectual ferment in the country,
that new ideas are developed and
absorbed and new ideals are placed
before them, ideals of a new society
which is emerging out of all our effort.
1l such an attitude is not adop'ed by
the Education Ministry with all the
other equipment at their disposal, I do
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not think future generations will say
that they were equal to the task.

Mr. Speaker: 1 shall now call upon
Shri D. A. Katti. My difficulty is that
1 cannot call every group on every
subject. 1 am not calling every group
on every subject, Groups that have
three, four, five or six Members [ must
allow, but because he represents the
Scheduled Castes I have called him.
Otherwise, I would have called Shri
Supakar or Shri Yadav.

| TREWE 2w weger wFiET, faey
1 W qga wreAqwi 2 |

Mr. Speaker: 1 will call him on
another time. I cannot help.

Wl TR 1R YT famT 97 g
qMEF A TFAT 97 foImr 97 AT wvysa
Y1 frar 7.3

Mr. Speaker: He waunts to talk on
every subject,

Shri Ram Sewak Yadav: Those
grants which involve some policy.

Mr, Speaker: I do not know if there
is any subject which does not involve
policy! Yes, Mr. Katti.

Shri D. A. Katti (Chikodi): In this
ever-progressing world, education has
become a ma'ter of the utmost impor-
tance. But in spite of this importance
and in spite of 8o many schemeg and
in spite of so many programmes,
seminars, exchange of scholars and
scholarships and all this noise, [ feel
that education is being neglected.

16.30 hrs.

[Mr. DePUTY-SPREAKER in the Chair]

1 do not know whether this i; done
consciously or unconsciously. But we
must remember that in this country
which is beset with all the ills and
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:3. we have to take proper care of
ation, because education will take
care of the rest.

There is a general feeling, or rather
there is a general complaint from most
of the people in the country that there
is an awful fall in the standard of
education, that there is chaos in the
sphere of education., To save the
present generation from any further
fall, it is very necessary to go into the
causes that have led to this fall or this
deterioration in the system of educa-
tion, and try to improve the quality of
education.

I have tried to study this question,
and I have found that primary educa-
tion which is the foundation has been
weakened by following a wrong
method and a wrong policy in respect
of education. I have visited many of
the schools in the villages as well as
in the towns, especially the primary
schools, and I have got some impres-
sions which I would like to place
before the hon. Minister, through you,
Sir, for his consideration.

One will find in the primary schools,
especially in the first four classes, that
there are about fifty to sixty students
in every class, and it is absolutely
impossible for one teacher to teach so
many children or to take care of so
many children. Of course, in the
colleges, it is possible that one lccturer
may lecture for about hundred
students, but especially in the primary
schools it is not at all possible to take
special care of as many as sixty
students. Therefore, I would like to
suggest that for every group of
twenty-five students there should be
one teacher. Thus, we would be
requiring a greater number of
teachers. But then, if we want to
improve the quality of education, and
if we want that the teachers should
take special care of the students, then
we shall have to provide for these
teachers also.

Then, there are so many other acti-
vities in these schools, extra activities;
for example, there are several special
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weeks celebrated, such as the prohibi-
tion week, the small savings week, and
so on; I think there are as many as
twenty-six such weeks. The students
are taken on those days in the proces-
sion, and they shout slogans, and then
they come to the school-building.
There, some gram-panchayat man is
dragged and forced into the president's
chair, and he is made to preside over
the meeting; and the teacher then
delivers a speech on prohibition or on
small savings and so on, as the case
may be, before his audience which
consists mostly of students; actually,
the lecture is meant for the villagers,
but the teacher delivers his lecture as
far as his knowledge goes, to those
students only, This is waste of time
and waste of energy. This sort of
thing should be done away with.

Thirdly, I would like to say a word
about basic education. Last time also,
I referred to this subject, and the hon.
Minister said then that it was too late
to do anything in that respect. I say
that it is never too late. You must
study the results, and then you must
be prepared to adjust and readjust
according to the circumstances. If the
results are not good. you must be pre-
pared to read just this basic education,
I have seen what this basic education
is; it means simply spinning and
sweeping the rooms; a lot of time is
spent on this. The teacher never takes
any interest and the students also
take no interest; simply, a lot of time
is spent on this sort of education.
Those who advocate this basic educa-
tion are sending their children only to
the convent schools. They tell others
that they must send their children to
the basic education schools. Why
should there be this kind of discrimi-
nation? If you believe in basic
cducation, you must be prepared to
send your children to the basic educa-
tion schools.

The lot of the teacher iy worse than
that of others. As everybody knows,
the teacher is the lowest paid servant
under the Government. He is the most
unhappy person. He has not got sny
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desire to teach, and especially the
primary school teachers have got a
number of children; I do not know
why; when they have got so many
children, and they have to shoulder
these family responsibilities, and they
get just about Rs. 60 to Rs, 70, they
are not in a position to carry on with
that amount; so, they are longing for
s0 many tuitions; thus, they never take
care of the students in the schools.

Further, the primary school teacher
has not got any social status also. In
this country, power is worshipped; in
this country, money is worshipped;
even the ordinary police constable is
valued because he has got a sort of
status, but this poor teacher has not
go! money: he has not got power, and
therefore, he does not get any social
status at all. Therefore, in order to
enhance his status, you must give him
at least Rs. 100 minimum salary per
month, including all allowances.
Instead of spending crores of rupees
on cons‘ruction of buildings, it you
help this man, the teacher, he can put
his heart and mind into his work and
can teach his students well. That way
it will be possible tp improve the
quality of education.

‘Secondly, I come to the suggestion
about mid-day meal. Shrimati Renuka
Ray referred to it. I agree that mid-
day meal should be given to the
students who are poor. But I am
opposed to that because if you give
this mid-day meal to poor students
only in the school, that will create in-
feriority complex in their mind. If at
all you want to give mid-day meal,
give to all the students; otherwise, do
not give to anybody. It is a very
wrong principle they are following and
1 vehemently oppose it. Instead of
mid-day meal, Government could give
them scholarships. That way  they
could be helped. Or they may be
helped with stationery, books etc.

You are going to spend this 16 nP
which i=  not going to reach the
students. 1 know very well what
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happens. The teachers do not sérehd
the amount, They are poverty-stricken.
So they also do not spend all the
money on the children. This is what
is happening. So it should be done
away with.

Shrimati Renuka Ray: May I inter-
rupt for a minute....

Shri D. A. Katti: I do not yield.

Mr. Deputy-Speaker: When he is
not yielding, the hon. Member has to
be content with that.

Shri D. A, Katti: The constitutional
responsibility of the State Govern-
ments is to provide universal educa-
tion; it ought to have been done by
1960. there is no progress in that
respect also. Very attractive figures
are given in the Report. It is said
that by the ¢nd of the Second Plan,
there will be about 338 lakh students
in primary schools. In this respect,
I made an inquiry and found that
about 50 per cent of them are not
attending schools. Therefore, I am
not going to be led away by these
figures which are so attractive. Here
also the Minister should pay his at-
tention,

Then as regards  secondary and
University education, I may say that
because of basic education, sapthahas,
rush in the class and the teachers’ in-
ability, the students learn very little.
Thev go to the secondary school and
from there to the University. But
the student is very weak; he cannot
even write his name properly and
cannot also read. That is the result
of this primary education. I was
shocked to see that my son who was
studying in the second standard, was
not able to read even two or three
letters. Then 1 appointed a teacher
and within six months, he cowd
read the newspaper. This is my per-
sonal experience. So as Shrimati
Renuka Ray said, there is no stand-
ard and therefore, there is no ques-
tion of a fall in standard. It is with
this qualification and knowledge that
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.:e student

schooi.

goes to the secondary

I do not wish to say anything about
the teaching method, but there the
examination system is wrong. There
is a one-way traffic in secondary and
University education, because the
teacher or the professor goes on lec-
turing, lecturing and lecturing, with-
out taking stock of what he has
tavght and what the student has
learnt. This is not the way to teach.
Every week he must see what he
has taught and what the student has
learnt. This system is followed in
American Universities. But here it
is a one-way traffic. I would request
the Education Minister to take this
matter also into consideration and
see whether he cannot effect any re-
form as regards the system of exami-
nations. Then there is very often
change in the curriculum. That
should not be done. x

Again, the Ministers in the States,
most of them, are not educationists at
all. T have put some questions to
them, and they have not been able
to enlighten me on questiong on edu-
cation. These people are made the
Education Ministers, and they, with-
out any purpuse, without having any
knowledge, dabble with education and
spoil everything. For instance, on
the question whether English is to
be introduced or not, the Minister
will come and say something, with-
out knowing its repercussions. Again,
when there jg criticism, he comes in
and says no, no, that was wrong,
now we are reversing it. That way,
one day English is introduced. and
the next day it is rcmoved. It hap-
pened in Bombay, and some of the
educationists, persong connected with
education, made complainty against
this. That should not happen.

In view of the failure of the State
Governments to impart good educa-
tion ang the chaos that is created,
and in view of the importance of
education today, I would like to sug-
gest that the Constitution should be
amended, and education made the
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sole responsibility of the Centre, and
not of the States. Then there would
be uniformity and some improvement.

Shri Goray: Uniform chaos also!

Shri D. A. Kattl: Otherwise, these
Ministers will go on dabbling and
spoiling everything.

Nobody in this debate has referred
to the indisicipline of students, even
though that continues, According to
me, this indiscipline among students
is due to politics. Politics has entered
the holy place of education. The
parents have got connection with
some political parties, and whenever
some movements take place, the
parents also do not take any objec-
tion. So, they are also responsible.
So, politics is responsible for this
indiscipline. And for the indecency
among students, I think the cinema {s
solely responsible. You know, 8ir,
most of them are obscene. There is
no check over the cinemas, Any man
without knowing anything, writes
any bloody story, and that is released.

Mr. Deputy-Speaker: If the hon.
Member is going to discard every-
thing attractive, how can the Minis--
ter help him?

Shri D. A. Kattl: That can be made
more attractive, in a very decent way.
Anyway, that is my impression, and
I cannot help it.

Shrl Barrow: You are very ortho-
dox. r-

Shri D. A, Katti: T am not: I too
vigit the films, but that is my impres-
sion. There ig nothing instructive,
nothing entertaining also. As you
say, there must be something attrac-
tive and entertaining, but I find no-
thing entertaining there, and abso-
lutely nothing aesthetic.

Many hon, Members have spoken
about Hindi I do agree that Hindl
ghould be introduced. Everybody
should know Hindi, but difficulty s
being expericnced The words  are
not properly coined. In certain plsces

1 find P.W.D. is called w;w farsrfo farwror
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that is, the department producing
people, and a State farm is called

JuwT FE | So, you are

not getting proper words. It is not
necessary to go on coining all the
words. You have got, for instance,
Krishi Bhavan and Rail Bhavan. Kri-
shi Bhavan is all right, but rail is
not Hindi. That way you can use
English words. Lok Sabha and Rajya
Sabha you can find in the English
dictionary. Then why are you so much
afraid of English words, and want to
translate every word? You can have
the same word, and people can very
well understand. If it is a coat, say
coat. That way too you can enrich
your language. Till then, there
should not be any insistence upon
substituting Hindi for English, be-
cause I say English has given you
life. There may be hatred towards
the English pcople, but do not have
hatred for the English language. It
is because of English language that
you have been able to fight the Eng-
lish people, oust them and have this
freedom. That day, when the Prime
Minister was speaking on Congo
affairs, he said that the Belgians did
not allow those people to receive edu-
cation beyond the primary stage. If
the English people also had started
Sanskrit patasalas, what would have
happened?  Because of this English
education you have been able to
reach this stage. Otherwise, your
freedom movement would have been
postponed for a hundred years. (In-
terruption.) We have reached this
stage because of that education. Why
go on hating an international langu-
age? We have been able to receive a
good deal of benefit out of it.

1 am glad to read one thing that
a committee on religious and moral
instruction was appointed and it has
made some recommendations about
the teaching of religion in the colleg-
es. I welcome this measure; but I
would like to suggest also that as
there is the Science Institute or the
Agricultural Institute, in the same

fashion, there should be a Theologi-
cal Institute where a compara

study of all religions can be mad!
Religion has become more and more
important because the world is ad-
vancing too far ahead and there is
technologica] advancement and scien-
tific advancement. Therefore, proper
religion which could help a man to
grow in life should be studied, That
is why such an Institute would go
a long way to achieve thig objective.

One minute, Sir, about scholarships.
The distribution of the scholarships to
the Scheduled Caste students is hand-
ed over to the State Government. I
would bring to the notice of the hon.
Minister that the distribution is not
still properly made and the students
are not getting the scholarships in
time. That way a great obstacle is
put in the way of the students. I
hope the hon. Minister would instruct
the State Governments to do the
needful in this matter.

Shrimati Renuka Ray: Sir, on a
point of personal explanation. Accord-
ing to the scheme the mid-day meals
are served not only for the poor
children but for all; but only the rich
parents are expected to pay for it.

Shri D, A, Katti: 1 have said that
it is a fact.

Mr. Deputy-Speaker: He has not
criticised the hon. Member. There
ought not to be any personal expia-
nation.

The hon. Members may now move
their cut motions relating to the De-
mands under the Ministry of Educa-
tion, subject to their being other-
wise admissible.

Need for opening free Hindi teaching
centres in non-Hindi areas

Shri Aurobindo Ghosal: 1 beg to
move:
“That the demand under the
head Ministry of Education be
reduced by Rs. 100.” (76)



Need for developing Hindi language
by coining important phraseology
fr all-Indian regional languages.

Shri"Aurobindo Ghosal: 1 beg to
move:
‘“That the Demand under the
head Ministry of Education be
reduced by Rs. 100.” (77)

Failure to introduce free and compul-
sory primary education

Shri M. B. Thakore: I beg to move:

“That the Demand under the
head Ministry of Education be

reduced by Rs. 100.” (231)

Failure to check indiscipline among
students

Shri M. B. Thakore: I beg to move:

‘That the Demand under the
head Ministry of Education be
reduced by Rs. 100.” (232)

Failure to maintain the falling stan-
dard of education

Shri M. B. Thakore: I beg to move:

“That the Demand under the
head Ministry of Education be
reduced by Rs. 100.” (233)

Failure to introduce Sanskrit in
Schools and colleges as a compul-
sory subject
Shri M. B. Thakore: 1 beg to move:

“That the Demand under the

head Ministry of Education be
reduced by Rs. 100.” (234)

Failure to introduce the
Cultural aspects in text
schools and colleges

Shri M. B. Thakore: I beg to move:

“That the Demand under the
head Ministry of Education be
reduced by Rs. 100.” 235)

Need to re-orientate the existing
system of examination

Shri M. B. Thakore: I beg to move:

“That the Demand under the
head Ministry of Education be

reduced by Rs. 100.” (236)

oriental
books of

Inadequacy of facilities for education,
training, after-care and employ-
ment of physically handicapped
persons, particularly the blind and
the deaf and dumb

Shri 8. C. Gupta: I beg to move:

“That the Demand under the
head Ministry of Education be
reduced by Rs. 100.” (594)

Need to assess the requirements re-
garding education, training, after-
care and employment of the physi-
cally handicapped on States or re-
gional basis and to provide resour-
ces accordingly

Shri S. C. Gupta: I beg to move:

“That the Demand under the
head Ministry of Education be

reduced by Rs. 100.” (595)

Need to investigate the possibility of
employment of physically handi-
capped persons in different indus-
tries and to take suitable steps to
induce employers to provide such
employment

Shri S. C. Gupta; I beg to move:

“That the Demand under the
head Ministry of Education be
reduced by Rs. 100.” (596)

Need to employ oy ive out contracts
to physically handicapped artisans
and craftsmen by Government and
by public sector wundertakings in
suitable cases

Shri 8. C. Gupta: I beg 10 move:

“That the Demand under the
head Ministry of Education be
reduced by Rs. 100.” (597)

Failure to grant scholarships to the
needy students

Shri Aurobindo Ghosal: I beg to

move:

‘That the Demand under the
head Education be reduced by
Rs, 100.” (289)
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Pailure in the proper selection of

students for foreign scholarships

Shri Aurobindo Ghosal: 1 beg to
move:

“That the Demand under the
head Education be reduced by
Rs. 100.” (290)

Need for more scholarships for the
hadicapped

Shri Aurobindo Ghosal: 1 beg to
move:

“That the Demand under the
head Educution be reduced by
Rs. 100.” (291)

Need to expediate the set-up of the
National College of Physical Culture

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Education be reduced by
Rs. 100.” (292)

Need to form a national committee of
sports for the rccognition of indivi-
dual sportmen and teams

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Education be reduced by
Rs. 100.” (293)

Need for free schools for the blind

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Education be reduced by
Rs, 100.” (294)

Need for linking the problems of the
youth with the National Discipline
Scheme

Shri Aurobindo Ghomal: I beg to
move:

“That the Demand under the
head Education be reduced by
Rs. 100" (205)
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Need for coaching Indian sOmel

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Education be reduced by
Rs. 100.” (296)

Need for national stadia in big cities

Shri Aurobindo Ghosal: I beg fto
move:

‘“That the Demand under the
head Education be reduced by
Rs. 100.” (297)

Need to expedite the completion of
the Calcutta Stadium

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Education be reduced by
Rs. 100.” (298)

Need to give grants to States for
setting up a small stadium in each
district

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Education be reduced by
Rs. 100.” (299)

Need for free schools for the deaf and
dumb

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Education be reduced by
Rs. 100.” (345)

Need for showing educational films
in schools

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Education be reduced by
Rs. 100.” (346)
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Need retaining the current scien-
¢ terminology in Hindi
Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Education be reduced by
Rs, 100." (347)

Need for translating the words from
regional languages into Hindi

Shri Ayrobindo Ghosal: I beg to
move:

“That the Demand under the
head Education be reduced by
Rs. 100." (348)

Need for more scholarships for the
school students

Shri Aurobindo Ghosal: 1 beg to
move:

“That the Demand under the
head Education be reduced by
Rs, 100.” (349)

Need to change the basis of awarding
national awards to teachers

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Education be reduced by
Rs. 100." (350)

Need for a Linguistic University for
Indian languages

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Education be reduced by
Rs, 100.” (351)

Need to lay down strict standards for
the non-government Colleges for
obtaining grants from the Uni.
versity Grants Commission

Shri Aurobindo Ghomal: I beg to
move:

“That the Demand under the
head Education be reduced by
Rs, 100." (358)
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Need for audit on the utilisation of
grants made by the University
Grants Commission to the colleges
Shri Aurobindo Ghosal: I beg to

move:

“That the Demand wunder the
head Education be reduced by
Rs. 100." (359)

Need to keep a check on the deve-
lopment of non-government colleges
obtaining grantg from the University
Grants Commission

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Education be reduced by
Rs. 100" (360)

Need for a non-official committee of
educutionists to review the pro-
gresg and improvement of the
colleges which are under the Uni-
versity Grants Commission scheme

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Education be reduced by
Rs. 100" (361)

Need to open Evening Colleges in all
the Universities

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Education be reduced by
Rs. 100." (362)

Keed to introduce correspondence

courseg in all the Universities

Shri Aurobindo Ghosal: I beg to
move:
“That the Demand wunder the
head Education be reduced by
Rs, 100.” (363)

Need to abolish third division in the
examination for Masters’ degree
Bhri Aurobindo Ghosal: 1 beg to

move:

“That the Demand under the
head Education be reduced by
Rs. 100." (364)
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Need for more trained teachers for
multi-purpose schools
Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Education be reduced by
Rs. 100" (365)

of multi-purpose schools
scheme in West Bengal

Shri Aurobindo Ghosal: T beg to
move:

“That the Demand under the
head Education be reduced by

Rs. 100.” (401).

Failure

schools

Need to integrate secondary
in one

and multi-purpose schools
category
Shri Aurobindo Ghosal: I beg to
move:
“That the Demand under the
head Education be reduced by
Rs. 100" (402).

Need to provide free universal com-
pulsory primary education
Shri Aurobindo Ghosal: 1 beg to
move:
“That the Demand under the
head Education be reduced by
Rs. 100.” (403)

Need to change the present system of
eraminations

Shri Aurobindo Ghosal: 1 beg to
move:
“That the demand under the
head Education be reduced by
Rs. 100" (404)

Need to establish more teachers
Truining Schools and Colleges

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Education be reduced by
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Need for the change in the scheme of
the Basic Training Schools and
Colleges

Shri Aurobindo Ghosal: I beg te
move:

“That the Demand under the
head Education be reduced by
Rs. 100.” (406) '

Need for abolishing the grants of
scholarships to Scheduled Castes
and Scheduled Tribes on the basis

of caste

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Education be reduced by
Rs. 100" (407)

Delay in giving grants by the Uni-
versity Grants Commission

Shri Aurobindo Ghosal: I beg to
move:

*“That the Demand under the
hcad Education be reduced by
Rs. 100.” (453)

Need to dispense with the matching
grants by the University Grants
Commission

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Education be reduced by
Rs. 100.” (454)

Need for grants by U.G.C. for setting
up libraries in colleges

Shri Aurobindo Ghosal: I beg to
move:

“That the Demand under the
head Education be reduced by
Rs. 100." (455)

Need for grants by U.G.C. for pur-
chase of equipment by colleges
Shri Aurobindo Ghosal: I beg te

move:

“That the Demand under the

head Education be reduced by
Rs. 100.” (436)
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Failure to impart free and compulsory
education to all children below the
age of fourteen years

Shri 8. M. Banerjee: I beg to move:

“That the demand under the
head Education be reduced by
Rs. 100.” (564)

service

Question of pay and other
of higher

conditions of teachers
secondary schools.

Shri S, M. Banerjee: I beg to move:

“That the Demand under the
head Education be reduced by
Rs. 100.” (565)

Question of pay and other service
conditions of University teachers

Shri S. M. Banerjee: I beg to move:

“That the Demand under the
head Education be reduced by
Rs. 100.” (566)

Need to have a residential University
at Kanpur

Shri S. M. Banerjee: I beg to move:
“That the Demand under the

head Education be reduced by
Rs. 100.” (567)

Need to have three years
course in U.P.
Shri 8, M. Banerjee: I beg to move:

“That the Demand under the
head Education be reduced by
Rs. 100.” (568)

degree

frustration
students

Shri 8, M. Banerjee: I beg to move:

“That the Demand wunder the
head Education be reduced by
Rs. 100.” (569)

Slow progress in providing free
primury education

8hri Supakar: I beg to move:

‘“That the Demand under the
head Education be reduced by
by Rs. 100." (598)

Growing among the
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Need to provide more opportunities
for University education

Shri Supakar: I beg to move:

“That the Demand under the
head Education be reduced by
Rs. 100.” (598)

Development of Sanskrit

8hri Supakar: I beg to move:

“That the Demand under the
head Education be reduced by
Rs. 100.” (600)

Need to educate and encourage the
education of disableq students by
awarding them stipends

Shri Khushwagt Rai: I beg to
move:
“That the Demand under the
hecad Education be reduced by
Rs. 100.” (619)

Need to make Hindi the medium of
instruction in the Delhi University

Shri Khushwaqt Rai: I beg to
move:
*“That the Demand under the
head Education be reduced by
Rs. 100.” (620)

Failure to check growing indiscipline
among students

Shri Khushwaqt Rai: I
move:
“That the Demand under the
head Education be reduced by
Rs. 100.” (621)

Failure to check irregularities in the
Banarag Hindu University
Shri Khushwaqgt Rai: I beg to
move:
“That the Demand under the
head Education be reduced by
Rs. 100.” (622)

Failure to make proper arrangements
to give scholarships to the students
of scheduled castes
Shri Khushwaqgt Ral: 1

move:

“That the Den and under the
head Education be. reduced by
Rs. 100.” (623)

beg to

beg to
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Need for suitable efforts for the de-

velopment of Hindi as nationat
language

Bhri Khushwaqt Ral: I beg to
move:

“That the Demand under the
head Education be reduced by
Rs. 100.” (624)

Mr. Deputy-Speaker: These cut
motions are now before the House.

Shri Sadhan Gupta he will have
only a few minutes.

Shri Sadhan Gupta: Sir, I am re-
ferring to the problem of the educa-
tion of the physically handicapped.
In this matter there ought to be a
definite direction of policy. Our diffi-
culty is in the matter of the phy-
sically disabled; and the people in-
volved are the blind and the deaf
and dumb. We are accusiomed to
see them as beggars; and | naturally,
our inclination is to be charitable.
But, as a matter of policy, this is not
only undesirable but positively harm-
ful. It is very necessary that the
problem should be approached not
from the charitable point of view but
from the point of view of utilis.ng
the material in society which is going
waste now and which might be very
profitably utilised to the bencfit of
society and, of course, to the benefit
of the individuals concerned, if proper
training and education are imparted
and proper conditions are created.

It must be realised that given pro-
per training and education, the physi-
cally handicapped persons, the blind,
the deat and dumb would be able to
hold their own in many fields, just
in the same manner as any un-handi-
capped person would be able to hold
his own. They would do equally
well. I do not say for a moment that
every one of them would reach the
top; that is an absurdity. Every un-
handicapped person does not reach the
top profestion eitherr What must
be ensured is that every physically
handicapped person is able to find
the same level which his ability justi-
fies, in spite of his physical handicap
and his physical handicap alone
<hould not be allowed to impair his
chances of reaching the same level
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The deaf and the dumb, for instandff)
are supposed to make very good

artistes. If there is a prejudice against

them, that should mot be allowed to

impair their chances. Similarly, the

blind have shone in many professions

and occupations such as musicians,

industrial workers or as teachers, and

perhaps, as lawyers. ...

Mr. Deputy-Speaker: and as
parliamentarians.

Shri Sadhan Gupta: The point is
that because of their physical handi-
caps alone they face certain prejudices
and cerlain difficulties which should
not be allowed to stand in their way
and suitable provisions must be made

for that purpose. The question is:
how to do it?

The essentials are: education in
training, aftercare in many cases and
then suitsble employment in gainful
occupativns. In all these respects, I
am sorry to say that very inadequate
provision has been made. Let us take
education in training. There does not
seem to be a sense of proportion in
the Government's policy. I believe a
schoo! is being established at Delhi
at a cost of Rs. 21 lakhs, There is
hunger for schools for the blind in
all the regions and there are schools
existing in every region, in almost
every State. There are schools exist-
ing in Delhi as well. The effort
should be rather at expanding the
capacity of the existing schools than
to establish costly new schools. Be-
cause, if you expand the existing
schools, the money is much better
spent and more benefits are conferred
than if merely a new school is estab-
lished at a huge cost and it starts from
scratch. I also understand that the
training facilities for the deaf and the
dumb are also very inadequate.
There is acute shortage of teachers
but then practically nothing is being
done. A new department for teachers’
training has been opened in the Cal-
cutta school for the deaf and the dumb
but even that is not expected to meet
more than half the requirements.
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Educational facilities for the blind
ar inadequate today. The blind
receivg training mostly in
crafts. That is desirable. 1 do not
say it is undesirable but a general
education must accompany the train-
ing in crafts. An educated artisan
makes a much better artisan or crafts-
man than an uneducated one An
educated artisan becomes an exponent
of the art while an uneducated arti-
san becomes a kind of mere machine
and cannot have new ideas suitable
to the arts.

Even in the matter of vocational
training, it is useful and it helps the
blind or the deaf or the dumb.

But even in that case facilities are
grossly inadequate. Most of the edu-
cational institutions for the blind
have their vocationa] wings. Some
institutions are even exclusively voca-
tional. But even then it does not
meet a fraction of the need that exists
for vacational training of the blind—I
do not know of the deaf and dumb
but it must be practically the same.
The Dehra Dun Institute, for instance,
I believe, does not admit any blind
person who has not gone to a school.
Although education is necessary, as
I said, yet there should not be an
absolute bar because an uneducated
person can learn a craft, and if they
want to establish themselves in life
no bar should be placed on this.

To remedy all this, the nceds for
the training and education of physi-
cally handicapped must be assessed.
It must be assessed on a State basis.
If it is not found possible to assess on
a State basis it must be assessed at
least on a regional basis. It must be
assessed through the Boards concern-
ed with the assessment of the needs of
each category of the physically handi-
capped. In these Boards it is desir-
able that officials should not dominate.
These Boards should consist of people
who are aware of the problem and,
tf possible, of people who are actually
blind or deaf and dumb if such per-
sons are available.

The next thing is, there is an acute
need for stipends and scholarships to
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enable blind persons, particularly, to
follow their education. The costs of
education in the case of blind persons
are very heavy because they have not
only to pay the tuition fee but the
reader’s wages and also conveyance
charge for a companion who will take
the blind person to a school or college.
Many parents of blind students can-
nol pay, some can pay, but it is un-
fortunate that the parents are unwillng
to pay because they think that it is
useless, it is a wasteful expenditure
to educate their blind children be-
cause education will not profit them.
But we cannot allow these men to go
waste, we must help them. Often the
grant of stipends is delayed. As in the
case of justice, Sir, a stipend delayed
is stipend denied.

Mr. Deputy-Speaker: The hon.
Member must try to conclude now.

Shri Sadhan Gupta: Sir, I have

many things to say, but I will con-
clude.

Mr. Deputy-Speaker: The hon.
Minister.
Y THRYe URW:  IUTSE

TEYZY, TATY o ¥ ATG gRAT & wAqr
& wrar &, 7 faasw fearar fs
et ARt T f L.

Mr. Deputy-Speaker: The hon.
Member knew what the observations
of the hon, Speaker were,

ot T dww gnw:  gardr v

w7 TIew # gem Afifa 3

JqTeqw wEAY . wrAfam i
wt g1 § fw =frer Ama wovew
qrex &

off TIHENE QUN ;A ST
T A w1 qYer gy avm

JuTeTw AT pAT X wer @
Lyt coi i

ot Thwer araw ; foen & W
o7 w7 oter €4 ¥ q¥y ?



6057 Demands MARCH 20, 1961 for Grants ©ss
[ = F=w aa) 17 hrs.
AT Jarene wFRy, A< fRARA st T §ww TRW: AT gr
& fir g wrer frar s anfe & sy g A & =re T YT <@y &, Sureger
AT WIR WY @ % Famwr o L1 SR

W wgem ¥ A%

TR AR : FF N9 ALY
AT F | W T AL T
wrE faw 97 Y @@ & Fg7 FT
w1 fasr s | s A fAaEa
At A 2w oy 3 fae
ST |

Y TR wAE YRy I
qEg, IT A HAZ A3 ¥ g ATAT
fraga ®oF 5w & 07 gwwr g 980
e

Mr. Deputy-Speaker: Order, order.
I must request the hon, Member now
to resume his seat, I have requested
him twice, I have requested him
thrice and he is not agrecing to that.
Would he kindly resume his seat
now?

ot T @A arew . wF Wy f
AT =l |

Mr. Deputy-Speaker: Would he
resume his seat? 1 have asked the
hon. Member te resume his scat. He
would kindly do it.

ot TTR HW QAW IR WY,
# fraza wemr fw q® o3 9T WY
wwx fagr amr

Mr. Deputy-Speaker: I have listen-
ed to him, and I am asking him to
regsume his seat now.

it T Qe T mwg‘m
# fAdzw wer |

Mr. Deputy-Speaker: Order, order.
Now the hon. Member is persistently
abstructing the working of the House.
Should I proceed further? I am ask-
ing him to sit down. I am warning
him that it is not proper for him to

-pergist.

Mr, Deputy-Speaker: I must ask
him to withdraw from the House for
the rest of the day.

Wt W qUw wEw: F Qe
AT 91 W qF AT FT HIGL A
fegrmar ) ew I e A &
AT FHAT Y FATE AT @WATE | AIE
T F AP T AIT T ITAE |

it o Ao fag (F=AAY) © ST
WETZA, T A # AT F W9 FAT
¥ gAY 97 7w A F A T Ay
q SurEAT A U

IMETH WEIT - FAFC AT T
OTT T F£7 7 |

st So Ato oy . Forg a9z F A
7T ft g7 mF I F F7 Y I Ay
I TF T AT F7 gH FraT far
T | WA & REET H W AW A
mF Af7 &, drafaez odf 1 oF Afq
& BT Fg WA gT ¥ A H § | ;i
Fard qrét #Y T A faar mm g,
Arafeaee g7 ®r A A fear o,
g Wreez & a7 9 & arw e
AT E
I WY, € ¥ AW W
sragre fear mam @, AT O% WA
mﬁwwﬁww&ﬁmw

, a% feduersy & &t 7T &
afgptas wwar g
17,02 hra,

(Sarvashri Ram  Sewak Yadav,

P. N. Singh and Jagdish Awasthi then
left the House).
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Dr. K. L. Shrimali: Mr. Deputy-
Speaker, Sir, I am extremely grateful
to the House and to hon, Members
who have participated in today's
debate and have expressed warm
appreciation of the humble work
which the Ministry has done during
the course of the year. I should not
like to take the credit for myself. The
credit really goes to the persons who
ate sitting on the official gallery. It
is they who have worked hard for
achieving what we have done during
the last few years.

Several hon. Members—Shri Goray,
Shri Barrow, Shri Katti—feclt that it
was a great mistake that education
was not a Central subject and they
went to the extent of suggesting that
the Constitution might be amended. . .

Shri Tangamani (Madurai): I want
a guidance from you, Sir. Is it pro-
per for the hon, Minister here to make
a reference to the official gallery? I
want to know whether it is proper
or derogatory.

Mr, Deputy-Speaker: Appreciation
has been expressed. He is only say-
ing that it is mostly due to the officials
who arc on the galleries. He has not
named or specified any particular
individual. So, hon. Members need
not have any objection to that. He is
passing on the credit and sharing it
with the officers of the Ministry.
That is what he said. There is no
harm in doing so.

Dr, K. L. Shrimali: I think some-
times if the House recognises the work
done by the officers there should be
no harm; and they will feel encourag-
ed when appreciation is given where
appreciation is due.

Several hon. Members suggested
that the Constitution should be
amended. I should not like to go
into this question just now because it
is a question which has very wide
implications There are widely diver-
gent opinions on the questions whether
we should have a decentralised sys-
tem of education or a centralised
system of education. In the world
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today both are functioning and both
have their advantages and disadvant-
ages. But the House might judge
from what we have done and decide
for itself whether the role which the
Central Ministry of Education has
played has justified the provisions in
the Constitution.

The House was naturally concerned
with regard to the slow expansion of
education, particularly with regard to
the implementation of the Constitu-
tional directives. The Houseis aware
of the circumstances under which the
targets had to be reduced. Nobody
is more unhappy than I that these tar.
gets had  to be reduced. But the
House would be glad to know that a
firm decision has now been taken by
the Government to provide free and
compulsory education all over the
country during the Third Plan and
vigorous efforts will be made to give
a further push to this programme of
expansion. By the end of the Third
Five Year Plan, the number of pri-
mary schools is expected to increase
to about 428 lakhs and there will be
a primary school within easy walking
distance from the home of every
child. The enrolment of children in
the age group 68 to 11 is expected to
rise to 482 lakhs or nearly 767 per
cent. I should “be happy if it can
reach 80 per cent. This would mean
enrolling nearly 142 lakhs additional
children, of whom over 80 lakhs
would be girls.

The House will remember that
Parliament had passed the Delhi
Primary Education Bill in September,
1860. At that time, I informed the
House that this was going to be &
model legislation and it would be
circulated to all the State Govern-
ments. It is a matter of great satis-
faction that most of the State Govern-
ments have accepted our suggestion.
Punjab has alrcady passed a law on
the new lines. Andhra Pradesh has
fntroduced the Bill in the Legislature.
The Bill are being drafted and will
shortly be adopted in the Statexs of
Mysore, Assam, Gujsrat, Madhya
Prad&sh, Maharashtra and Rajasthan.
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Other States are actively examining
the matter and it is expected that this
new legislation will be implemented
on a wide scale during 1861-62 and
that by the end of the Third Plan, the
entire country will be brought under
the compulsory education law.

One of the most significant deve-
lopments which is going to have far-

reaching effects in making our edu-
cation vital, about which my hon.
friend, Shri Khadilkar laid great
emphasis, is the immense interest
which the rural communities have
evinced in education. In several
States like Madras, Rajasthan  and

Bihar, they have given their support
to the programmes of construction
and maintenance of school buildings,
provision of mid-day meals and
school uniforms. At the secondary
stage also, about 4,000 new sccondary
schools are likely to be established
during the Third Plan, raising the
total number of secondary schools to
a little over 18,500, The enrolment pf
children in this age group is expected
to increase from 300 lakhs to 51
Jakhs, reaching a percentage of 17'8.

At the university slage also, the
number of studenis is expected to in-
crease from 9 lakhs in 1960-61 1o 13
lakhs in 1865-686. This phenomenal
rise in a relatively short period of
time has created many difficult pro-
blems. While none is more acutely
aware of our deficiencies and short-
comings than myself, it is not always
realised that we have to work under
various limitations, Shrimati Renuka
Ray was quite right when she said
that mere expansion will not solve
our problems. We must give quality
content also, as she said.

The quality of education depends
largely on the quality of teachers and
the quality of teachers is determined
to a considerable extent by the monet.
ary benefits which are available to
the profession. Thus, we have been
continuously faced by the great
dilemma caused by the quantative
growth and qualitative improvement.
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In a democratic society we cannot
ignore the legitmate claims of people
for more education. At the same
time, for the surviva]l of democracy it
is necessary to improve the quality
of education so that right leadership
may be available for the continuous
growth of our society.

Now, considering our limited re-
sources, the Government of India pro-
pose to concentrate their effort in a
few sclected areas. I propose to men-
tion some of the areas in which we
propose to concentrate our efforts.
Shri Goray rightly mentioned that
the conditions of our primary school
teachers and the class of teachers as
a whole is very unsatisfactory. He
also  suggested that a commission
might be appointed to survey the
conditions under which our teachers
are working. Sir, I am in general
agreement with him that the condi-
tions of our teachers are far from sat-
isfactory. During the First Plan and
the Second Plan the Government of
India undertook a number of measu-
res, gave assistance to the State Gov-
ernments and, as a result of that, I
am glad to say, that some improve-
ment has taken place.

Now I should like to mention what
further we propose to do to improve
the service conditions of teachers. I
agree with various hon. Members
who said that the teacher is the main

pivot of our educational system.
Every effort will be made by the
Government to improve the quality

of teachers by improving facilities for
training, as also by creating be'ter
conditiong of service. I shall not
repeat again the several measures
which the Education Minisiry had
undertaken in the Second Plan to im-
prove the salaries of teachers at all
levels. I would only like to assure
that these efforts will not only be
continued in the Third Plan, but ad-
ditional meacures will be adopted to
give them a greater sense of security
so that they might continue to render
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their service in a spirit of dedication.
1 am not satisfied with the progress.
What the teachers gained by the in-
crease in their salaries is being lost
by the continuous rise in the cost of
living.

Shri M. C. Jain (Kaithal): More
than lost.

Dr. K. L. Shrimali; The University
Grants Commission has also assisted
the universities in improving the
salary scales of teachers. In the
Second Plan, the salaries of profes-
sors, readers and lecturers were fur-
ther upgraded, the Commission bear-
ing 80 per cent. of the expenditure.
The House would be glad to  know
that this covers all universities except
those of Allahabad, Lucknow, Agra,
Bombay and Punjab, where scales
were equal to, or higher than, those
recommended by the University
Grants Commission. The House is
aware that recently a further upgrad-
ing will take place from 1st April 1961
in respect of the Central universities
and the entire cost will be borne by
the Central Government, and the
U.G.C. will shortly examine the ques-
tion of further revision of grades in
the case of State universities also.

With regard to the affiliated col-
leges also, revised scales were intro-
duced, the Commission sharing ex-
penditure to the extent of 50 per cent.
for men’s and 75 per cent. for women’s
colleges. During 1960-61 about 15,000
teacherg in 422 colleges have received
benefit under this scheme.

In the course of the Third Plan the
Ministry propose to establish an all
India scholarship scheme for award-
ing scholarships to the children of the
teachers of the primary and secondary
schools, who show outstanding per-
formance at the matriculation or
equivalent examination: go that, these
children may complete their higher
education without being a burden on
the financial resources of their parents.

We have also written to the State
Governments to give special financial
assistance to the teachers’ children
at the pre-matriculation stage. 1 am
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glad to say that in most of the States
education has been made free up to
the eighth standard, and it will be
our endeavour to secure further con-
cessions for teachers’ children, during
the Third Plan, which will give some
relief to parents, that is those  who
are also teachers.

Shri Goray: If I may interrupt the
hon. Minister, the children who show
outstanding performance get scholar.
ships any way.

Dr. K. L. Shrimali: Well, I do not
know; there are many States where
there are no scholarships. Our plan
is to cover as many outstanding stu-
dents as possible, and I shall be happy
if both children are covered. It will
not be possible during the Third
Plan, but we are proposing to cover
as many children as possible.

The Government of India have al-
ready recommended to the State Gov-
ernments the triple-benefit scheme for
the teachers. This scheme enables the
teacher to derive the three fold bene-
fit of provident fund, pension and in-
surance and has been in existence in
Madras State for many years. A
similar system is in force in Kerala.
A similar, if not identical, provision
exists’In Jammu and Kashmir, Uttar
Pradesh and Mysore. States like
Orissa and Mysore have writ'en to us
that they have examined the question,
and we are hoping that the scheme
which has been found to be of im-
mense benefit to teachers will be
adopted in a large number of States
during the Third Plan.

Shrimati Renuka Ray mentioned
that we have done very little with re-
gard to the training of teachers. If
1 may be permitted to say so, this is
the one area in which the Ministry hag
concentrated most in the past, and it
will continue to make further cfforts
to improve the quality of teachers.
The percentage of trained teachers of
the primary and secondary level at
the end of the Second Plan period is
60 and 68 respectively. By opening
more training colleges and by extend
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ing the intake facilities in the existing
institutions it is expected to raise the
percentage to 75 in both stages by
1965-66. This will be a considerable
improvement on the present position
when we remember that we shall have
to recruit about 4.5 lakhs additional
teachers for the primary schools and
over 80,000 for the secondary schools.

The Government of India are also
proposing to set up four regional
teachers’ training colleges as a Cen-
tral scheme in the Third Plan. Each
of these colleges would give free ser-
vice and in-service training to teachers
on technology, agriculture, commerce,
home science, fine arts crafts and
science. There is perhaps need to
have more than four colleges, but
owing to the limitations of personnel
and resources, only four are being
opened at present. The output of
trained teachers would be about 200
per college per year.

Then, many Members are probably
aware that during the Sccond Plan
the Government of India established
several extension service centres at
the training colleges. During the first
two DPians, 54 extension service cen-
tres were established in selected post-
graduate training colleges. These
centres have done excellent work, and
have between them covered over flve
thousand secondary schools, which
come to nearly one-third of the total
number in the country. Success has
prompted us to extend the scheme to
another twenty-five colleges in the
Third Plan. We are also proposing to
have some pilot projects on the same
lines in thirty sclected community
development blocks at the rate of two
projects for cach State. This is the
one area in which the Government of
Indla are concentrating, in order to
improve the quality of the teachers,
and providing them better conditions
of service and also improving the
teacher-training facilities.

Another area in which the Govern-
ment are concentrating their efforts is
to produce text-books at a reduced

cost, so that they may not be beyond
the means of needy students. For
the primary and secondary stages,
the Government of India are negotiat-
ing with the UNESCO and other
countries for the supply of paper so
that free books may be distributed to
the children of poorer sections of
society.

Under the regional programme for
the development of compulsory pri-
mary education in Asia, initiated by
UNESCO, efforts are being made to
stimulate bilateral and multilaterdl
assistance for the development of
primary education in all the countries
of this region.

The Government of West Germany
has made the offer of a printing press
for the production of children’s books.
Negotiations are in progress for secur-
ing from some countries gifts of paper
for the production of text-books, and
powdered milk for the provision ot
mid-day meals. It is too early to give
any details about the size or the
source of the assistance which will
ultimately be available, but I do hope
that our efforts to provide cheap and
good text-books to children of pri-
mary schools would be materially
facilitated by the assistance that is
being negotiated at present.

The Government have also entered
into an agreement with the UK. and
the U.S.A. for supplying cheap re-
prin‘'s. The UK. offered to subsidise
and take in hand the publication of
twenty-three selected titles, which
will be printed in the UK. and will
be made available in India very
shortly. The price of such books is
anticipated to be only one-third of the
original cost. The UXK. Government
have agreed to take up more titles in
subsequent instalments.

For American books, the project will
be financed with the PL-480 Funds and
will be operated by the American
Embassy at New Delhi, within the
framework of broad principles agreed
upon by the Government of India and



the U.S. Government. As in the case
of British books, the sale price of

publications will also be one-
thi@ll of the original price.

This measure, I expect, will greatly
help those students who are pursuing
their studies in scientific and techno-
logical institutions and who find it
difficult to purchase books because
they are so costly.

I shall not take the time of the
House by giving details of the work
that has been done in the Hindi Divi-
sion, and that we propose to do because
several other Members, including Dr.
Govind Das and others have already
enumerated them and have expressed
their appreciation. But there is one
scheme which we are trying to work
out during the Second Plan and to
which further impetus will be given,
namely the training of Hindi teachers.
In order to provide adequate training
facilities for teachers of Hindi of non-
Hindi-speaking areas, the Government
of India have decided to give cent per
cent. assistance to set up special train-
ing colleges for Hindi teachers in
non-Hindi-speaking States.  Grants
for the purpose have already been
paid to Andhra Pradesh, and Maha-
rashtra during 1960-61. A college will
shortly be set up in Tripura. The
scheme is under consideration in
Kerala, Mysore and Madras. The
Maha Vidyalaya which was heing run
by the Akhil Bharatiya Hindi Parishad
at Agra has been taken over by the
Government of India from the begin-
ning of this year and is being put
under the management of an autono-
mous body called the Kendriya Shik-
sha Mandal.

Another effort which the Govern-
ment are making for the promotion
of Hindi is the setting up of an all-
India Federation of Hindi organisa-
tions. In order to promote the spread
of Hindi, the Government will invite
various voluntary Hindi organisations
to form themselves into an all-India
Federation of voluntary organisations
so that the propagation and populari-
sation of Hindl may proceed in a
smooth and co-ordinated manner.

References were made to switching
over the medium from Hindi to
English. I have often repeated in this
House that it is the Government of
India’s declared policy that we should
switch over to Hindi and regional
languages as early as possible, with-
out of course lowering our standards
in any way. The House will be glad
to know that the Government of India
have decided to initiate a project of
translation and preparation of stand-
ard text-books and reference books on
science, technology and the humani-
ties by government agencies, Univer-
sities and academic bodies. The Gov-
ernment of India will bear the entire
cost of preparation and production of
these books. The scheme has been
put into operation in Madhya Pradesh,
Rajasthan and Bihar where co-ordina-
tion committees have been set up.
Recently it has also been decided to
extend this scheme to the translation
of books into all the languages in
India.

aro Mifwa 1w : Far fr §7 w2
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Dr. K. L. Shrimali: If assistance is
available for translation, certainly
assistance will be available for origi-
nal books also. 100 per cent. assist-
ance will now be available for not
only Hindi but all the regional langu-
ages lto the State Governments and
Universities for the purpose produc-
tion and publication of standard text-
books, in whichever Indian language
they are produced. In my opinion, this
is a big, major step which the Gov=-
ernment propose to take and give all
the financial assistance to the Univer-
sities. I hope this would enable the
Universities to change over thelr
medium of instruction.

The House will also be glad to know
that the Government of India have
finalised a scheme for the production
in Hindi of popular books in cheap
editions for the use of the general
public and school chiidren. This
scheme contemplates the translation of
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well-known world classics, publication
of standard Hindi works edited and
reprinted and of original works on
the lines of Mathematics for Millions.
Everyday Science, How and Why
series through special Commissions.
A list of 25 books has already been
finalised and tenders have been invit-
ed through a Press note from pub-
lishers. Government propose to pur-
chase one-third of the total number
of copies of the first edition of each
of these publications.

The House is already aware that
the Nagari Pracharini Sabha has
brough out the first volume of a 10-
volume Hindi Encyclopaedia. It is
also aware that we are setting up a
Commission on Scientific Terminology.
Shri Khadilkar askcd whether there
was a lot of fanaticism and efforts
were made to coin words. 1 expect
he has seen the President's dircective.
It is our policy to adopt international
terminology as far as possible not only
in Hindi but all the regional langu-
ages. It is with this view that the
commission has been set up.

We have also taken various mea-
sures for the development of Sanskrit
studies. We propose to publish text-
books to make the teaching of
Sanskrit easy, and we also propose to
reprint Sanskrit works which have
gone put of print and which are con-
sidercd valuable. The Government of
India also proposes to give assistance
to gurukuls. These are the institu-
tions which have not only been cen-
tres of learning, but have tried to
preserve certain of our ancient cul-
tural values. It has also been decided
to set up a Central Sanskrit Institute
at Tirupati which will conduct re-
search in Sanskrit pedagogy to regu-
larise Sanskrit traching.

Shri Khadilkar took out a quotation
from some book which described the
educational system in Soviet Ruasia.
1 wish he had taken out a quotation
from the writings of Gandhiji or any
educational thinker in India. We
sometimes feel that great things are
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being done at a distance, in Soviet
Russia and in China. Very often we
forget that similar things though not
very spectacular, are being done in
this country. The Government of
India have made various efforts to
orient all the schools to the basic
pattern. In fact, in the Third Plan,
if necessary funds are available, it is
our intention not only to convert all
the training colleges into basic train-
ing colleges, but also to orient all the
schools into the basic pattern.

Shri M. C. Jain: Including the con-
vent schools?

Dr. K. L. Shrimali: Shri Khadilkar
is aware that the Government of India
accepted the recommendations of the
Secondary Education Commission, and
have set up a large number of multi-
purpose schools. In these multi-
purpose schools, there are wvarious
streams, academic, technical and com-
mercial, and each student, according
to his or her aptitude, can take up
these courses.

We have set up rural institutes. I
wish he had time to go round and see
some of these institutions and see for
himself what fine work these institu-
tions are doing. The Inter-University
Board which is normally considered
to be a rather conservative body, has
given recognition to these institutions,
and graduates of these ins ‘tutions
will now be acceptable to al' the uni-
versities for post-graduate work.

In order to prepare the youth for
the scientific and technological society
and to bring education closer to life,
to make education more real as Shri
Khadilkar put it, the Government of
India propose to lay special emphasis
on the strengthening of science teach-
ing in secondary schools at the univer-
sity level. This improvement will
take two directions. We propose to
provide general science in all the
schools, and by the end of the Third
Plan, provision for teaching general
science will be made in all the second-
ary schools in the country; and to feed
the expanded programme of higher
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national scholars under the wardship
of the State. While the main selec-
tion will be held at the matriculation
stage, it is recognised that promising
merit at an earlier stage should also
be identified and its growth promoted,

6oyt

mﬁl‘:m and to meet the growing
del of industry for middle level
workers with a science background,
facilities for teaching elective science
course will be expanded. We are
hoping by the end of the Third Plan
that about 9 per cent. more of the
schools will be starting science of the
elective standard, thereby reaching a
target of 47 per cent. in this respect.
At the university stage also, the per- tne exis.ing scholarship schemes tor
centage of science students at the end the students 1n the age group of 6—14.
of the Second Plan is about 30. In Selected students in this age group
order to remcve this imbalance bet- wiul be given scholarships to purs.ue
ween arts and science studies, and also their studies in residential secondary

Now, we also propose 1o supple-
men, the efforts of the State Govern-
ments 1n tnis direcuon by expanding

to meet the demands of expanding schools. For this purpose, & number
industry, it is proposed to raise the of existing secondary schools have
science provision at the universities to been inspected in each Siate; and

40 per cent. in the Third Plan. In
addition to this, we propose to push
forward with this programme of
science clubs, science days and science
exhibitions in order to stimulate crea-
tive and original thinking and pro-
mote the development of the scientific
attitude. I hope Shri Khadilkar will
consider this effort as adequate and
will not have to go too far to find
out how education is being made real.

We are also proposing to set up a
Central Institute of Science Education
during the Third Plan as a part of
the National Institute of Education,
to which I will make a reference a
tittle later. The Finance Minister is
here. With his blessings and assist-
ance we are proposing to set up a
National Scholarship Scheme for meri-

torious students. *The Ministry pro-!
pose to launch, during the Third Five :

Year Plan, a comprehensive National
Scholarship Scheme which is designed
to give adequate financial assistance
to students of the highest merit. «'The
main selection will be made on the
conclusion of the matriculation stage
and the scholarships would be award-
ed in such a manner that they may
cover the expenditure on higher edu-
cation suitably.

Besides financial assistance, special
arrangements would be made to give
guidance to the scholarship-holders in
their educational career. In short,
these scholars will be treated as

2269 (Ai) LSD—8.

more and more secondary schools of a
residential nature will be taken on
the list, when the scholarship scheme
is expanded.

The House will be glad to know
that this is the first time in this
country that a national scholarship
programme of this character is being
undertaken. It is proposed to set up
an aulonomous Board to administer
the scho.arship scheme at the national
level.

Bhri Khadilkar: May I seek a little
clarification? [ welcome this scheme.
As I pointed out, in the rural sector,
people are at a disadvantage when
they have to compete on merit with
the people of the urban areas. This
happened in the Soviet Union also.
How do you propose to remove this
disadvantage?

3¢

¥

K':“:‘; Dr, K. L. Shrimali: Do you mean to
*"" say that the rural areas will not be
P ¥ benefited by this?

ok

Shri Khadilkar: If you make it on
merit, it is very difficult for one com-
ing from the rural areas with a
country background to compete with
one with a city background. That is
what 1 have pointed out. In this
scheme some method must be devised
by which people coming from the
rural areas, the new elite from the
roral areas, will get equal advanlage.
They are now put at a disadvantage.
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Dr. K. L. Shrimali;: This a point to
be considered. ...

An Hon. Member: Give some con-
cession for the rural people.

Dr. K. L. Shrimali: And, we hope
that when the final scheme is framed,
the point raised by Shri Khadilkar
will be considered.

Shri M. 0. Jain: There should be
reservation for the rura] areas.

Dr. K. L. Shrimali: It is a point
which needs consideration.

Whether we should have an autono-
mous board to administer the scheme
or whether it should be done by the
Government of India directly is still
under consideration. And, it is my
hope that as more resources become
available, it may be pessible to claim
ultimately that no student of promus-
g merit at any stage would be de-
prived of full educational facilities
because of parental poverty.

Sir, the House is aware that apart
from free tuition, the Ministry of
Education has been incurring an ex-
penditure of Rs, 225 lakhs every year
on the award of scholarships to the
Scheduled Castes, the Scheduled
Tribes and other Backward Classes,
and the eligible pupils of these com-
munities are now receiving these
scholarships and the scheme will be
continued next year also,

Besides making provision for scho-
larships, the Government will provide
opportunities to needy students for
earning while learning.

It has been decided in co-operation
with the Ministry of Commerce and
Industry to set up industrial estates
in five universities—Osmania, Jadhav-
pur, Rajasthan, Baroda and Allahabad.
Industrial estates are also being
attached to rural institutes to provide
work opportunities to the students
coming from the rural areas, This
scheme which is badly needed will be
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greatly welcomed, particularlyc’by
those students who want to pursue
higher studies and do not have ade-
quate means, To level up the oppor-
tunities at the coliegiate level and to
give a fair chance for higher educa-
tion to those who could not avail of
it in the normal manner, a proposal
has been worked out to start corres-
pondence courses and evening colleges
during the Third Plan. A tentative
allocation of Rs. 140 lakhs has been
made for the purpose, It is hoped
that the scheme will benefit about
60,000 students of whom 10,000 will
be studying science, This programme
will be implemented through existing
universities in order to maintain
appropriate standards.

Before concluding, I should like to
refer to a few important measures
which the Ministry proposes to under-
take during the course of this year.
To give co-ordinated direction to re-
search and training work in educa-
tion, about which also Shrimati
Renuka Ray made a reference, it is
proposed to set up an autonomous
organisation—National Council for
Educational Research and training,
The State Education Ministers have
not only agreed to the proposal but
have warmly welcomed it and have
also agreed to become members of
this Council, The Council will pro-
mote educational research and train-
ing through the Central Institute as
well as the universities, State training
colleges and other institutions. At the
Centre, it is proposed to bring together
the different institutions under the
National Institute for Educational Re-
search and Training. This will be
managed under the overall guidance
of this Council, It will undertake
research in co-operation with other
institutions and also train the key
personnel in the educational field who
would be available to the State Gov-
ernments for their development pro-
grammes, It will also render con-
sultation service when it is called
upon to do so by the State Govern-
ments. The Central Institute will be
governed by joint co-operative enter-
prise between the State Governments
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af the Central Ministry and would
be accorded the autonomy a high
institute of learning should have. We
are also proposing to set up a Central
Board of Education, The need has
made itself felt to have a Central
Board which could conduct secondary
examinations for those categories of
students whose special requirements
cannot be met by the State boards.
There are some schools in the coun-
try which are not affiliated to any
State Jboard but to examining bodies
outside the country. Then there are
students whose parents move on
transfer from State to State and
therefore, they need to have an ex-
amination which they can undertake
wherever the parents may be posted.
There are certain schools outside the
country catering for Indian popula-
tion abroad which would like to take
examinations conducted by the Indian
board, To meet all these require-
ments, Government have under con-
sideration the proposal of the Ajmer
Board to reconstitute itself into a
Central Board of Education, We hope
that the Central Board would be esta-
blished soon so that the conduct of
the examination of the schools
Delhi as well as the special institu-
tions in the country which at present
do not have affiliation with the State
Boards or whose students require a
special examination. A central board
of this character will also do much
to set high standards for secondary
education and conduct examinations
on a reformed pattern.

Shrimati Renuka Ray also com-
plained that there was no way to get
all the information about the work
that is being done in the rountry, 1
agree with her that we must have
some kind of a clearing house which
make educational information avail-
able to the State Governments, to
parents, to teachers and to various
agencies which are interested in edu-
cation,

There are various good experi-
ments that are being conducted al
over India. We sometimes do not
know about them. The Government
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of India, therefore, in collaboration
with the State Governments are
bringing out from this year an Year
‘Book of Indian Education which will
examine the problems and survey the
progress of Indian education from
year to year. Within a couple of
months that Year Book will be avail-
able to the Members of this House
also, This annual publication will
acquaint education departments, uni-
versities, colleges, parents, teachers
and all those who are interested in
education with ideas and experiments
in education in the various parts of
this country,

We are also proposing to set up a
training centre for Asia in collabora-
tion with UNESCO in implementing
UNESCO’s regional programme for
the development of compulsory edu-
cation in Asia. A training centre for
the in-service training of educational
planners, administrators and super-
visors for some of the countries of
the Asian region is being established
shortly at New Delhi under this pro-
gramme. [ expect the institute will
begin to function within a few
months, The House will realise that
this centre will help us to develop
good relations with neighbouring
countries in Asia, to develop studies
of comparative education in this
region and also to train our own offi-
cers of the State Education Depart-
ment at a very high level. It will
function as UNESCO's centre so long
as it is necessary, and then it would
be transferred to the Government of
India for continuance as a national
centre.

I have outlined in brief some of the
areas in which the Ministry would
like to concentrate, They may wot
appear to be very spectacular like
plans for roads, bridges, river dams
and factories, I have, however, no
doubt in my mind that the changes
envisaged through these programmes
will pave the way for a silent social
revolution.

The improvement of the quality of
teachers by better training and selec-
tion it a task which is basic to the
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raising of standards of education. The
need for production of cheap and
better books of all kinds at all levels
of education assumes special import-
ance and urgency as we extend edu-
cation among the masses, The pro-
motion of national languages is essen-
tial for the preservation of our varie-
gated culture, Increased emphasis on
science education will equip our stu-
dents better for the technological
aspect which is gradually emerging.
Scholarships to the needy and meri-
torious students will break the eco-
nomic barriers which prevent talent-
ed students from taking advantage of
higher education on account of pover-
ty. We are painfully conscious of the
fact that our resources fall far short
of our needs and expectations—I
wish the Finance Minister had been
here at this time, 1 agree with hon,
Members. ...

Mr. Deputy-Speaker: He thought it
advisable to go away just at this
moment,

Shri Harish Chandra Mathur (Pali):
He is wiser than most of us.

Shri Goray: He knew what was
coming. |

Dr. K. L. Shrimali: In this matter,
Sir, 1 agree with all hon. Members
that it will be a great mistake to
make any reduction in the educational
Plan. Nobody will deny that step by
step these measures which I have des-
cribed hefore thec House would enable
us to build the foundation of an edi-
fice which would meet the require-
ments of a soclalistic society. Edu-
cation does not unfortunately get a
high priority in our total Plan because
planners and financial experts in our
country are still to recognise the fact
that investment in human resources
pays higher returns than investment
in non-human capital such as machine
and power plants.

Shrl Goray: We shall quote you.

Shrimati Renuka Ray: We will sup-
port you,
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Dr. K. L. Shrimali: In this conjert,
Sir, I cannot do better than quote¥he
of the economists of our times, Pro-
fessor J. K, Galbraith of the Harvard
University. He has recently been
designated as the United States
Ambassador to our country. Referring
to the phenomenal material and tech-
nological advances made by the United
States during the last 70 years, Pro.
Galbraith says:

“Technological advance is the re-
sult not of amassing capital:—

these are the words of a leading eco-
nomist in the world—

it is the work of human beings.
And increasingly, of course, it is
the result of a deliberate and pur-
poseful jnvestment in human
beings....We are entitled to attri-
bute much if not most of this ad-
vance to our inves‘ment in people.
We almost owe more of our eco-
nomic gains in the last seven de-
cades to investment in people
than to saving and the amassament
of capital, and the margin in
favour of people is increasing.”

I am sorry tha! the Finance Minister
left just before I finished.

Shri Goray: They belong to the same
Government. He must have told him
all that before.

Dr. K. L. Shrimali: 1 have been to
him wi‘h my begging bowl several
times and I hope that the appeals of
mine and the appeals of all sections of
the House will move him.

Shrimati Renuka Ray: The House is
with you. (Interruptions)

Dr. K. L, Shrimali: I do not want
to detain the House longer, but there
are a few points more which 1 would
like to answer. (Interruptions).

Mr. Deputy-Speaker: Order, order.
The EAducation Minister wants the
begging bowl to be held; not merely
talks!

Dr. K. L. Shrimali: I want diamond
rings. Shri Barrow quoted from a play



6079 Demands

the effect that a kiss is not enough;
and he wanted bracelet: I want
diamond rings.

Shri Barrow: You cannot get it in
Delhi, (Interruption).

Mr. Deputy-Speaker: He
offer you diamond!

Dr. K. L. Shrimali: Shri Goray in
his speech refered to the allowance of
primary school teachers and said that
it should be equal to that of Govern-
menf servants. I entirely agree with
this point of vicw. I would like to
state the factual position. In ten States
out of 15, the dearness allowance paid
to primary teachers is equal to that
paid to Government servants drawing
the same salary,

Shrimati Renuka Ray: In the States,
it does not compare with what js paid
at the Centre. A chaprassi in the
Central Government gets higher wages
than the teacher in these areas.

Dr. K, L. Shrimall: Not in she
Centre. She is probably speaking of
West Bengal. It is not true in the
case of the centre. In the Central
Government, teachers are well paid.

Shrimati Renuka Ray: My point is
Different. A teacher in the primary
school in the States or in the munici-
palities is paid less, even now, than
the chaprassi in the Centra] Govern-
ment,

Dr. K. L. Shrimali: That unfortu-
nately is true, in some of the States;
but not in the Centrally administered
areas. The only States in which there
is difference In the dearness allowance
paid are Assam, Bihar, Orissa and
West Bengal. In two States, Assam and
Orissa, funds have been provided in
the third Plan to equalise the dearness
allowance paid to teachers and the
Government servants. This problem,
therefore, will cease to exist in these
two States. In West Bengal, a sum of
Rs. 3.5 crores is provided partly to in-
crease the salaries of teachers and
partly to increase their dearness allow.
ance to Rs. 25. At present they get Rs.
12:50 as dearness allowance and the
dearness allowance paid to Govern-
ment servants is Rs. 35 to Rs. 40. In

cannot
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this State there will be some diffe-
rence between the DA paid to teachers
and the Government servants. I think
the hon. Member was refering to West
Bengal. I do hope that the hon. Mem-
ber wil] take up this question with the
State Government,

The Bihar Government hag written
to us that the matter is receiving
consideration. In Uttar Pradesh, the
dearness allowance paid to teachers

has increased during the current

year by Rs. 5, and the basic pay has
also increased by Rs. 4. The primary
school teacher will, therefore, get
Rs. 9 per month more than in the past,
but still there will be a difference of
about Rs. 20 in the dearness allowance
paid to teachers and the Government
servants, The proposal to equalise
them is under the consideration of the
State Government, and we are most
anxious that the dearness allowance
should be equalised.

The House will be glad to know
that in the States' plan, a provision of
Rs. 14.20 crores has been made for
improvement of primary school
teachers’ emoluments,

Shri Karni Singhji made some
reference to the Ministry of Sports. I
am glad that the hon. Member is keen
about sports. He is one of our rising
stars in the Ol'ympics and I hope he
will top the competitors in the next
competition, However, I do not agree
with him that there iz need for
setting up a Ministry of Sports. We
must realise that in our couniry, we
have given autonomy to sports organt.
sations. T am fully aware that all Is
not well with our sports organisations.
There are complaints of all sorts about
the selection of managers and selection
of teamg that all kinds of things take
place. But it will not be a good remedy
to nationalise all the mports organisa-
tions by setting up a Ministry of
Sports. The remedy suggested, in my
opinion, doeg not fit into the demo-
cratic set-up we have in thig country.

We have been taking various steps
to reorgainse the Sports Council. The
new council which is being set up will
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have members who will not be mem-
bers of any sports federations either
at the all-India level or State level.
They will be independent people who
have no vested interests. One of the
conditions laid down for the member-
ship of the Sports Council is that they
should not have any affiliation with
any sports organisation. Evepn after
they become members of the Sports
Council, they should not become mem-
bers of any federation, so that we can
nave an independent Sports Council.
We are trying to get the best talent
available in the country and we hope
that the Sports Council will be able
to make itself more effective,

1 agree that there is need for
tightening up the sports organisations,
particularly with regard to the use of
public funds and selection of teams and
managers. I hope the Sports Council,
wich is being set up by the Govern-
ment of India will be able to handle
this matter effectively and there will
be no need for setting up a Sports
Ministry.

Shri Sadhan Gupta: Will the mem-
bers of the Sports Council shut out
from the federations?

Dr. K. L. Shrimall: There are com-
plaints that once people hold offices in
federations, they try to advance the
interests of the particular federation
they belong to. Therefore, after care-
ful consideration, the Patiala Commit-
tee appointed by Government suggest-
ed that the members of the Sports
Council should not become members of
any federation either at the all-India
level or State level. They will be
people who have attained a certain
distinction in sports and if for a
couple of years, they keep out of the

local organisations, nothing will b'e

lost,

Shri Sadhan Gupta referred to the
institutions for the handicapped. I am
sorry I do not have time to relate all
the measures that Government have
taken for the development of insti-
tutions for the handicapped. We are

MARCH 20, 1861

for Grants 6082

giving assistance for setting up insg
tutions for the blind, the dumb, the
deaf and otherwise handicapped peo-
ple. The policy which is being follow-
ed by Government is just what Shri
Gupta has enunciated viz,, we do not
set up our own institutions, but we
assist the voluntary organisations, so
that they can be more effective and
render better service, If he kind'y
brings to my attention any of the
delays which have occurred in . the
payment of stipends, I will certainly
look into the matter. I agree with
him that delay in the payment of
stipends amounts to denial of stipends.

18 hrs,

Then, some question was raised
with regard to the purchase of the
Motibag Palace. The palace was
really purchaseq by the Government
of Punjab some time ago and the
national institute took over possession
of 4his property only this month. The
first instalment of Rs. 5 lakhs was
passed on to the institute only about a
fortnight back. It is understood that
the Punjab Government had estimat-
ed the value of the estate at about
Rs. 36 lakhs. But we are paying to
the Punjab Government only what
they paid to His Highness, that is,
Rs. 27'5 lakhs, As far as the Govern-
ment of India are concerned, they have
made this transaction with the Punjab
Government, and I have no reason to
doubt that the Punjab Government has
paid anything more than what was due
for this palace. If the hon. Member
has got any other information....

Shri Chinatamoni Panigrahi: How
many people will get training there?

Dr. K. L. Shrimali: The whole

" scheme is being worked out. The in-

stitution has just started functioning.
We have appointed a director and
some staff has been recruited and, I
think, some coaches have also been
selected. The idea is to have a nation-
al institute of sports which will coach
national coaches in all the sports and
games_ These coaches will go all over
the country in order to promote sports
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guide the universities and federa-
tions who wil] employ them, and they
will be able to render valuable ser-
vice.

Shri Jaganatha Rao (Koraput): The
hon. Minister will take some more
time., He may continue tomorrow.

Dr, K. L. Shrimali: I will finish
soon. I think we could -sit for another
15 minutes. But I would answer all
the points if I could have another 15
minutes.

Shri Chintamoni Panigrahi: Yes, Sir.
Mr, Deputy-Speaker: All right.

Shri Jaganatha Rao: We can have
half an hour tomorrow.

Mr. Depudy-Speaker: I thought the
hon. Minister wanted only one "hour.

Dr, K. L. Shrimali: | have exceeded
my time. But, if you will forgive me,
I thought the House would be interest-
ed in some of the various schemes
which we are initiating,

Shri Jaganatha Rao: They should be
heard by a fuller House.

Dr. K L. Shrimali: As | took more
time in explaining some schemes,
some of the criwcism have been left
out. Anyhow, I am in your hands, Sir.

Mr. Deputy-Speaker: If on the first
day we have started we discard the
time-table that we ‘have chalked out,
that creates some difficulty,  Other-
wise, I have no objection. We can do
as the hon. Members desire,

Shri Jaganatha Rao: We will hear
him tomorrow.

Mr, Deputy-Speaker: In any case,
we have to sit for another 20 minutes—
whether you hear the Education Minig-
ter or see to the discussion of the
demands of the Ministry of Health,
that isg a different thing. Hon. Members
have to decide whether they would
like to listen to the hon. Minister of
Education or start with the Demands
of the Ministry of Health.

Seme hon Members: Education.

PHALGUNA 29, 1882 (SAKA)
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Dr. K. L. Shrimall: I am gratefu] to
you, Sir, and to the House.

There ig one misunderstanding which
I would like to clear with regard to
technical terms, Seth Govind Das
said that though 2,890,000 terms have
been coined, the number is not per-
haps one-fouth of this number, as
there are numerous repititions and
many non-technical words have been
included. Some other hon. Members
also referred to this point. I think
this is an exaggeration or is due to
some misunderstanding. Therefore, I
think I should explain it, It jg true
that there are some repetitions, but
that is inevitab'e, as the same terms
have different connotations, and,
therefore, different equivalents in dif-
ferent sciences. I wil] give only one
example. Take, for example, inten-
sity of relation in mathematics., It

will be known as STFET when
intesity is related to sound. In phy-
sics it will be called #tgar - There-

fore, sometimes it appears those words
have been repea‘ed, but they have dif-
ferent connotations.

o Mifsy v w9 2 AY vy
maw grm fe 3 wal & 3 e g,
faragd s & R ot & &
TR AE WIE TR g0 & 1 & gy
fw gaey 2w fagr wo | W ETET
et immanfed
MAT A TX T E qr v AW Lo
AR IAE A s arm §, ¥ ¥
yo,000 ﬂ' T ﬁl

I W Q7w (TTE
o g ¥ oAl R} A gy ¥ de
x|

Dr. K. L. Shrimall: I would cer-
tainly keep the suggestion in view
and will get the matter examined
again. As far as my information goes,
there is no duplication, and we are
now compiling a dictionary or glos-
sary of terminology in vogue up till
now and it is under print. This will
be out within a few months.
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The Minister of Health (Shri
Karmarkar): With your permission,
Sir, may I take it that the Demands
in respect of the Ministry of Health
will not be reached today?

Dr. K. L, Shrimali: Sir, I will take
only two minutes more.

Shri Narasimhan (Krishnagiri):
Health follows Education!

Mr. Deputy-Speaker: Yes, we will
take Health tomorrow; he can go.

Shri Karmarkar: No, Sir, I am
coming back again.

Dr., K. L, Shrimali: Several Mem-
bers referred to the revival of the
youth festival which we had to sus-
pend for a short period. 1 would like
to say in the first place that the
Ministry has not given up the idea of
holding youth festivals. In fact, it
was only suspended for a short period
because of the disturbances that took
place. 1 would certainly consider the
suggestion which the hon. Member
has made and also consult universi-
ties and if they are all agreeable we
will be very happy to have the All-
India Youth Festival. Certainly, in
any case, we are going to have the
Regional Youth Festival.

Some reference was made to the
National Discipline Scheme also. We
have given a high priority to the
National Discipline Scheme in the
Third Plan, and the tentative provi-
sion in the Third Plan is Rs. 85 lakhs.
Besides, non-Plan expenditure to the
tune of Rs, 150 lakhs will be incurred
on the National Discipline Scheme in
the Third Plan as committed expendi-
ture. We have not been able to pro-
vide more due to the limitation of
funds.

I think Shri Chintamoni Panigrahi
asked a question with regard to play-
fields. A sum of Rs. 26 lakhs was
placed at the disposal of State Gov-
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ernments during the year 1960-61 gr
the acquisiidon of play-fields, subject
to a ceiling of Rs. 5,000 per play-field.
The government grant is meant to
cover the entire cost of the acquisi-
tion. Reports from State Govern-
ments have not yet come, and there-
fore I am unable to say how much
money has been utilised out of this.

I think, Sir, that is all. I am very
grateful to the House for the time it
has given me and for the appreciation
it hag given to our Ministry.

Mr. Deputy-Speaker: May I put all
the cut motions together?

Some Hon. Members: Yes,

All the cut motions were put and
negatived.

Mr. Deputy-Speaker: The question
is:

“That the respective sums not
exceeding the amounts showpn in
the fourth column of the order
paper, be granted to the President,
to complete the sumg necessary to
defray the charges that will come
in course of payment during the
year ending the 31st day of March,
1962, in respect of the heads of
demands entered in the second
column thereof against Demands
Nos. 13, 14, 15 and 112 celating
to the Ministry of Education.”

The motion was adopted.

Mr. Deputy-Speaker: What is the
pleasure of the House? Should we
adjourn?

Several Hon. Members: Yes, yes,

Mr, Deputy-Speaker: So the House
stands adjoumned till 11 A.M. tomorrow.

18.10 hrs

The Lok Sabha then adjourned till
eleven of the Clock on Tuesday, March
21, 1961/Phalguna 80, 1882 (Saka).
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CoOLUMNS WRITTEN ANSWERS TO
ORSL ANSWERS TO 915 QUESTIONS—contd.
UES . 15-51
S.Q. Subject
S.Q. Subject No.
No.
953. RuralLife Insurance . 5885—19 980. ?::;u:gog:ln tax on hos-
954. Export of steel . s819—24 )
955. Power shortage at Durge- 981, Withdrawal of Janta In-
pur Steel Plant 5825-26 surance Scheme
956. Public Undertakings 5826-27 982. Steel manufactuzed in Or-
l dnance Faciories

957. -Petroleum Institute at
Dechra Dun . . . s827—29

958. Committee on Moral and

Religious education . s830—36
959. Oil survey in Andamars 5836-37
960. Teachers of Central Uni-

versities . . 6B37—41
¢61. Implementation of Pay

Commission Recommen-

dations . §841—45
962. Laying of pipelines . . S845—47
963. Purchase of pipes from

UK. . . . . $847—51
WRITTEN ANSWERS TO

QUESTIONS . . §851—5914
S.Q.

No.
o64. Contributory  Education

Fund . . . . sBsi-s2
965. Sales Tax on steel . . <82
966. Thinner Gnugc Steel

Sheets . 5852-53
967. Age limit for admmmn

in colleges . 5853
968, Copper deposits in Madhya

5853-54
969. R:'pl.lbhc Dny Cclebm-
tions . 5854
970. SteelqaoutoAndhra Prs-
desh . 58s5
971. Study leavc for Cerunl
Government  employees 5855-56

¢72. Local taxes on properties
owned by Commercial de-
partments . . 5856
973. Decline in  direct wxes 5856-57
974. Uscof stafi cars . 587

97s. Tlmdoﬂz sub- Dmumn

of Manip §857-58
976. Rct:eﬂchmem in Bhilai

Steel Plant . s858-¢9
977. Medium of instruction in

Delh University . . 5859
978. Student indiscipline . $8s59~60
979. Retrerched employces of

Steel Plants . . . $B6o-61

983. Third Plan for Delhi
984. Sangeet Natak Akademi .

98s. French aid for Oil ex-
ploration .

986. Production in Ordmnoe
Factories

987. Rise in price of corsumer
goods . .

US.Q.
No.

1916. Untouchability

1917. Water facilities to S.C.
in Maharashtra

1918, Vmu of Commissioner of
S.C. & S.T. 10 Mahup
shira .

1919. Naga hostiles ll'ld M-m-
pur Police

1920. Primary schools in Mnm-
pur and Tripura

1921. Social Welfare Extengion
Projects in Assam

1922. Grants to educational in-
stitwtions in Gujsrat

1923. Emolumerts of villsge
watchmen in Orisa

1924. Pay of Army Officers
1925 Payof ].C.Os.
1926. Meltingscrap
1927. Prices of scrap

1928. Hobby workshops in Uni-
versitiesand Colleges

1929. Amendment of Bsrllung
Law

1930. Relief of eduutcd un-
employment inPurjab

1931. Polytechnics in Purjab

1932. Arrears in High Court of
Orissa .

1933. Remittarces to Plkhnn
1934 Sl:l:c of Nsulskha Nech-

1935. lhtuwuliumn o! B.rh

CoLumuns

5861-62

5862

$862-63
5863
5864

5864
5865

5§865-66

5866

5867

5867
586768

5868
$5868-69

5869-70
s870-71
5871-72
5872-73
587374

3874
5874

1875
5875

5876
587677

877
sers
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U.S.Q. Subject
Ne,

1936. Geological Survey of hnlly
districtsof U.P. .

1937. Minority Languages

1938. Recognition of Uniors

1939. Foreign Exchnngc Vio-

lation .
1940. ('l}eoéosjcalSun'cyofNagn-

1941. Bngincers and techniciars

in SteelPlanty
1942 Earth work at Barauni

1943. Enquiry into Gauhati n-
cidepts.

Mineral Devdapmcr‘t in
Punjab .

1945. Illicit d:snllencs
1946. Shortage of coke in l’un1ub
1947. Public debt of India

1948. Raw materials for steel
Plants .

1944.

1949. Wire Drawing Indu;tma

1950. Foreign aid . .

1951. Explosions in  Delh: -

1952. Radio A'!trm“(rny Station,
Delhi .

1953. Oil township in Camba\
region .

1954 Production nf Ingots in
Rourkela Steel Plang

Recreation centres for
Government employees -
Rise in sterling balances
1957. Display of obscene posters
1958. Wealth and Income taxes

19%9. -PuE Scales of Civilian
Officers in Ordnance Ea-
tablishments . .

‘Government emp]oyces on
‘Study Leave abrosd

Grade IV employees .

Stainless Steel quota for
Jammuand Kashmir

Hindi Encyclopaedia
Child Welfare Programmre

1985. Terminal Tax or Railway
passengers

1966. Manuals in Hindi
1967. Letters in Hindi
1968, C. 1. sheets
sSyRea:qmtlon

1955.

1956.

1960.

1961.
1963,

1963.
1964.

of service ol’
Governmen: em-
loyee- during Geneul
Strike .

. 9899-5900
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‘COLUMNS

5878—81
£881-82
5882

882
5883

5883
5884

SRB4

5884-85
5R85-86

5886
5886-87

S¥B7-88
5888-89
$889—90

5891

<891
s891-92
5892-93

5893
589394
5894-95

5895

5895-96

5896
5896-97

5897
589798
SR8

589899

3900
990001

5901
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WRITTEN ANSWERS TO c
QUESTIONS—contd.
USQ. Subject CoLumMNs
No.
1970. Expenditure on pruoners
in Assam Jails . 5901-02
1972. Census in Naga areas of
Manipur . 5902
1973. S.C. and 8.T. in Iammu )
and Kashmir $902-03
.974. Rehubilitatior of deroti-
fied tribes in Madhya Pra- .
desh . . 5903
1975. Model Rules in M.E.S. $903-04
1976. Grart of educatioral sti-
ends to children of poli-
tical sufferers in Orissa.  §904-05
1977. Sub-registrer at Kailashar
(Tripura® . 5908
1978. Tos: childrer ir Delhi. 5906
1979. Unauthorised cultivation of
tobaccoin Purjab . 5907-08
1980. Copper dcpnsm rear Ma-
nma 5908
1982° Firing by Naga hostiles
on running train s908
1983 Dearness  Allewsrce to
L.I-C. employees 5908-09
1984. Unlift of S.C. and S.T.
in Madras State . $909-10
198¢. Relief of educated un
employment in  Madras 5909
1986. Basic education in Madras $pog—11
1987. Land in Orissa $911-12
1988. ‘Teddy Boy’ behsviour in
Lajpat Nagar 5912
198¢. Hindi in Certral Institute
of Education . 5912-13
1990. Researches in experimertal
nursery 591314
1991. Compensatory Allowance
to Governmer.t employees
in hillv areas 914
PAPER LAID ON ON THE
TABLF $916-1~

A copy of Accounts of the Re-
h:g:lnuon Finarce Adminis-
ended
19<8

tration for the Yyear
the 3mh %ccc:l%;r,
ong with the Au ;pm
:Ijacrguv was laid on the Table
under sub-sectior (4) of Section
16 of the Rehabilitation Pingree
Admuistration Act, 1948.
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MESSAGES FROM RAJYA
SABHA { . . . .

Scecretary reported the following
messages from Rajya Sabha :—

() That Rajya Sabha had no
recommendations to make to
Lok Sabha in regard to the
following Bills :—

(7) The  Appropriation
(Railways) Bill, 1961 ¢ .

{#) TheAppropriation (Rail-
ways) No.2 Bill, 1961 .

() That Rajya Sabha had
agreed without any amend-
ment to the Banking Com-
panies (Amendment) Bill,
1961, as passed by Lok

abha. . . . .

PRESIDENT’S ASSENT TO
BILL

Secretary lsid on the Table the
Appropriation  Bill, 1961,
passed by the Houses of Par-
liament during the current
Session and assented to by the
President since the last report
made to the House on the
14th February, 1961.

[DAy Droxst]
CoOLUMNS
STATEMENT BY MINISTER
5917-18

5918

The Minister of Defence (Shri
Krishra Meror) msde a state-
ment on thecrash ofan [LAF,
planenear Tambaram (Madrss)
on the 12th March, 1961.

BILL PASSED . . .

Further discussion on the motion
to consider the Irsurarce
(Amendment Bill, 1961 Con-
cluded gnd the motion was sd-
opted. After clause-by-clause
consideration the Bill, as
amended, was passed.

6092

Corvwmne

5918 =20

§920-—:§

DEMANDS FOR GRANTS o 5935 —6086

The discussion on Demands for
Grants in respect of the Minis-
try of Education commenced
and was corcluded. The de-
mands were voted in full.

AGENDA FOR TUESDAY,
MARCH 21, 1961/ PHALGU-
NA 30, 1852 (SAKA) —

Discussion snd voting on De-
mands for Grants in respect
of the Ministries of Health,and
Scientific Research and Cultu-
rel Affairs.

GMGIPND—LS T1—2269 (Ai}=LSD—29~3-61— 900,
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